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| & 448402 Heard Mr. K.Paul, learned counsel _
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T . why the application shall not be admitted,
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5.11.02

\\k Heard Mr. K.Paul learned é;unéel
for: the ¢pp;yc§n§‘aqd;h1soinr.Ag eb ROy, -
SreC.G.5.Co for the respondents/s |
MrePaul learned counsel for the

--appiICant submitted that the Aapplicant’®s
|case is squjrely covered by the policy

laid ddwn by \the respondentg authority
for appointing, person on . Cpmpassionate
ground. Mr.Paul\pointed g at that his
lcase for appoint jent was hanging and the
reSpondents\by the impygned order dated
14th December 2001 \turned down his prayer
for-such.appoihtmén‘ - The learned counsel
for the applicant gubmitted that the
reSpondents An mogt iMllegal fashion has
it'.l.h:med.dcmn tbe prayer\ for appointment
 overlooking the/policy Yuidelines.,
we.-have [pfrused the\order dated
14th December/ 2001 by whidh the' applica
was disengaged. The reasons subscribed
in para 3,(Annexure 20) of the impugned
order re jecting the claim of \the applie=
icante In/the facts circumstactes it can
not be 4aid to be arbitrary f unreason
able. ine Respondents ought to Nave dise.
bosed/ of this application insteal® of |
ke ping the applicant Waitingo
that itself the Tribunal cannot in rfere
,+ the matﬁer under Section 19 of
Aito In thé circumstances the applidatio
dismisséd. No order as to costs,

Lonill

i
|
B
} “Viee~Cheiwmman
f * Put up tor admissxon on

}Zb.l 2002, In the medntime, Mr. A.ueb
Rby, learned Sr. C.G.S.Ce for the
responuents may obtain necessary
.instructlons on the matter., Lnaeavour

| shall be made to dispose of the matter

ai the admission stage.
|

|

| \ , '
| j ice~Chairman
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The appllcatlon is admitted. call-
| for the records. (,'

23.12.2002 for orders. |

\ud% e

Member vice«Chairman

List on

;.A 7 The Respondents are yet to file
written statement. The respondents are
- ordered to, file written statement withir
four weeks from today.

List on 28.1.2003 for orders.

:\quté\“ahw\f Q//f—;_ﬂ///\/‘.

Member Vice~Chairman

Present : The Hon'ble Mr. Justice DeNe
Chowdhury, Vice=Chairman.

The Hon'ble Mr, S.K. Hajra,

Administrative Member.

List again on 26.2.2003/faﬁ“
further orders alongwith M.P.3/2(03.

GNHMX> ;
é/ V\/’L—L
Member Vice=Chairmmeu

List on 27.3.2003 for orders.

Vice-Chairma

Presents The Hon'ble Mr.Justice D.N,
Chowdhury, Vice-Chairman °

The Hon'ble Mr,.S.Biswas "
Adnministrative Member,

The applicant filed a consolidatgg

lqﬁetltion whéich is accepted. The respmihg

%ﬁy file written statement within four’wee

|

lfrom today. No further notice need to be

issued to the resPondents. Mr,A,Deb Roy,

.

Contg,
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i 27.3‘2003 learned Sr.C.G.S.C. accepts notice on behalf
3 - N ; /
- W : of the respondents,
m W%KB,OZ | “List the case on 1.3.2003. for further
' j ordery
. 5 ‘:;, é
Rt -
| { Member - . Vice~Chairman
bb - ,
1.5.2003 The applicant has filed a .
I R | consolidated application. The respondents
oot » 1 N :
*\Tb‘w\"\hw @MW'A~ ‘ .1 are yet to file written statement. Put
}\m Lum %L&,f : “}‘ the matter again on 30.5.2003 to enable
the recspondents to file written state=
Zn ment if any. '
29609,
W - Vice-Chairman
. . | ‘mb
' 30.5.2003 Present : The Hon'ble Mr. Justice D.N,
—— A : - Chowdhury, Vice=Chairman,
’ J , The Hon'ble Mr., S,K. Hajra,
1 Member (A). '
Put up before the Single Bench
{ ‘on 27.6. 2003 for orders. In the meantime
| the respondents may file written state-
R ment, if any.
! Lo O\/—/l/
Member Vice=Chairman
mb
70 ')
2 .§.'_v03 on the prayer of Mr A.deb Roy,
| learned Sr.C.G S.C further two weeks
L *—ime 1is allowed to file written stateme-
i nt. :
List on 25.7.03 for order.
P -
\“\‘
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25,7.2003 Present : The Hon'ble Mr. N,D, Dayal
Administrative Member,

Written statement has been
filed by the respondents. The case may
now be listed for hearing on 4,8,2003,

Ngiber
mb

te e Code W I eurpny)
to 1510t vy
| st .
b

18.8.2003 Present: The Hon'ble Mr.K.V,Prahaladan
Administrative Member.’

The case is adjourned and listed on
4,9,2003 again for hearing.

s PredbAo

Member
bb

4,9.03 Heard counsel for the parties.Hearing-

concluded. Judgment delivered in open
Court, kept in separate sheets.

The application is allowed in terms
of the order. No order as to costs.

\C)v’ Y .
Vice«Chairman

Member
jode]
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Sri Binay Kumar Chakraborty . . . . .APPLICANT(S).

.. . .  Shrik.paul . ADVOCATE FOR THE

APPLICANT(S) .

- VERSUS -

.+ Union of 1India & Ors.
e s 4 2 o ¢ o o s o & o 5 o s s o s o o o & o 4 o oRESPONDENT(S).

~ Sri A.Deb Roy, Sr.C.G.S.C.
° ° ‘u @, ° ° ° e ° L ° o ° o o ) ° °© o ° 4 ° ° © ° I'EDVOCATE FOF. THE
Lo RESPONDENT (S) .

THE HON'BLE MR JUSTICE D.N.CHWODHURY, VICE CHAIRMAN

S
THE HON'BLE MR K.V.PRAHALADAN, ADMN. MEMBER

| I
1. Whethbr Reporters of local papers may be allowed to see
the Judqment ?
2 T@ be referred to the Reporter or not ?

3. Whethcr their Lordships wish to see the fair copy of the
Judgmen+ ?

4. Whepher the judgment is to be circulated to the other
Benches ? ’ '

Judément delivered by Ho'ble vice-Chairman
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
original Application No.287 of 2002.
Date of Order : This the 4th Day of September, 2003. 'j
The Hon'ble Mr Justice D.N.Chowdhury, Vvice-Chairman. ‘
The Hon'ble Mr K.V.Prahaladan, Administrative Member.

Shri Binay Kumar Chakraborty, T
Son of MES/265366 Late S.K.Chakraborty :
C/o Late Radhika Ranjan Deb,

Forth Lane, Pan Dokan Bus Stand,

Kalilipara, Guwahati-18, Assam. + « «Applicant

By advocate Sri K.pPaul.
- Versus -

1. Union of India,
represented by the Secretary,
to the Government of India,
Ministry of Defence, North Block,
New Delhi. N

2. Engineer-in-Chief's Branch,
Army Headquarters, Kashmir House,
DHQ, New Delhi-110011.

3. The Chief Engineer, -
Headquarters,
Eastern Command,
Engineers Branch (EIC 2)
Fort William, Calcutta-700021.

4. Head Quarters,
Chief Engineers, Shillong Zone,
Spread Eagle Falls,
Shillong-793011.

5. The Garrison Engineer,
Missamari.

6. The CWE, Tezpur.
Commander Works Engineer,
G.E. Soimara, Tezpur + + « Respondents.

Sri A.Deb Roy, X Sr.C.G.S.C.

ORDER (CRAL)

‘CHOWDHURY J.(V.C)

The issue relates to appointment under the compa-
ssionate appointment scheme in the following circumstances.
The father of the applicant late Sudhir Kumar

Chakraborty was serving under the MES under Ministry of Defence
/ _
‘ ince 1.5.1959. While working as Charge Mechanic HS=-I under
' AGE E/M Missamari under Garrison Engineer. The father of the
contd. .2
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. applicant became the victim of some disease and expiredcon

31.10,1993 leaving behind his wife and three other dependents.
To overcome the situation the applicant preferred an application
on 28.9.94 for consideration of his case for appcintment on
compassionate ground. It seems that the application was duly
accepted by the authority and processed at various levels.

The respondents accordingly prepared a statement for employment
of the applicant and submitted a proposal for consideration

of his case for appointment under compassionate scheme. His

case was strongly recommended by respondent No.5 and also

~point out a vacancy of LDC. By communications dated 29.2.2000

and 13.4.2000 the applicant was intimated that his name was

at serial No.21 of the seniority list and appointment would

be done on receipt of Government sanction. Further develop-
ment ‘of the case would be intimated in due course. By impugned
caommunicatinn dated 14.12.2001 the case of the applicant for
compassionate appoinemént was rejected. The reasons for

re jecting his case mentimned in the impugned codmunication
dated 14.12.2001 which reads as under :

®"(a) The death of Govt.Servant gm occurred on
31 oct 1993. He was survived by his wife, 02
sons and 01 daughter.

(b) The family is receiving Rs. 1849/~-(min) as
family pension. As such it is above the poverty
line as per DOP&T instructions.

fc) The need for immediate assistance by way of
compassionate appointment to tide over the
emergency and crisis is lacking in this case

as the death of the Govt. servant occurred on
31 oct 1993 i.e. more than 08 years backe.

After due circumspection and consideration of )
the case in the light of the enclosed guidelines
of DOP&T and also various judgments of the
Hon'ble Supreme Court and afterf a balanced
and objective assessment of the totality of
the circumstances of the case, the competent
authority, it is regretted to mention, has not
approved your case for compassionate appointment
in this Department."

—_—

i

contd..3
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The said communication was followed by another communication
dated 20.12.2002 superseding the earlier communication. The
relevant part of the said communication is reproduced below.

wThe scheme of appointment on compassionate
grounds has been envisaged with the whole

object of granting compassionate appointment

to enable the family to tide over the sudden
crisis and to relieve the family fof the
deceased from financial destitution and help

it get over the emergency. The scheme does

not necessarily imply that dependent of each

and every deceased/medically boarded out /missing
Govt. employee will be offered appointment on
compassionate ground. It is pertinent to mention
here that quota prescribed for the purpose of
compassionate, appointment is only 5% of the
total DR vacancies occuring in a year in Group
C and D posts and therefore no case is considered
individually or unit wise, but all the cases
received from various units are considered by
the Board of Officers constituted at the Head
quarters as per the Government policy, to find
cut the most deserving cases in acute financial
distress/more indigent in compasison to other
similarly placed cases, against the 5% quota

of DR vacancies occurring in a given year.

Accordingly the Board of Cfficers take the |
various aspects as stipulated in MOD ID No. 19(4)
' 824-99/1998-D(Lab) dated 9.3.2001, such as
family size including ages of children, amount
of terminal benefits, amount of family pensicn,
liability in terms of unmarried daugheer(s),
minor children etc. movable/immovable properties
left by hhe deceased at the time of death, to
£ind out the cases of acute financial distréss/ F
most deserving case in relative merit and I
recommends only the deserving cases that too
only if clear vacancy meant for appointment on
compassionate grounds exists within the ceiling
of 5% DR & vacancies. Further the Committee
considering a request for appointment on
gompassionate grounds should take into account
the position regarding availability of vacancy
for such appointment and it should recommend
appointment on compassionate grounds only in
a really deserving case and only if vacancy
meant for appointment on compassionate grounds
will be available within the year and too
within the ceiling of 5% prescribed for the
purpose in view the Hon'ble Supreme Court
ruling in judgment dated 4th May 1994 in the
case of Umesh Kumar Nagpal vs. State of
Haryana and others (JT 1994 (3) SC 525)
wherein it has been held that offering appoint-
ment on compassionate ground as a matter of
course irrespective of the financial condition
of the family of the deceased or medically
retired Govt. servant is legally impermissible

contde. .4
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and compassionate appointment cannot be
granted after lapse of a reasonable period
and it is not a vested right which can be
exercised at any time in future.

According to the information available on
record, the following is the position/State
of the family of the deceased (MBO/Missing)
government servant :-

(a) The death/MBO/Missing of the Govt.
servant occurred on 31.10.1993. His wife,
twe son(s} and one daughter survive him.
The deceased (MBO/Missing) Govt. servant's
family received Rs. 2,08,544/- as terminal
benefits. At present they are in receipt of
monthly pension of Rs.1278/- plus dearness
relief of Rs.574/-, o

The Board of Officers at this Headquarters
after taking into account each aspect referred
to above has considered your case along with
other candidates. However, due to more
deserving cases and few vacancies available,
your case was not recommended by the BOC for
appointment on compassiocnate grounds. Morecver
the need for immediate assistance by way of
compassionate amployment assistance zm
KempAKKKAARE to tide over the emergency and
crisis is lacking in your case as the Death
of the Government servant was on 31.10.93
i.e. 09 years before his normal retirement."

Hence this application challenging the legality and Validity
of this communication.

2. The respondents contested the claim of the applicant
and filed its written statement. In the written statement
the re3pohdents reiterated its earlier stand indicated on
28.12.2002 and further asserged that the applicant's case
was duly considered within the parametfe of the scheme of
compassionate appointment and considering all pros and cons
his application was re jected.,

3. We have heard Mr K.paul, legrned counselappearing
on behalf of the applicant and also Mr A.Deb Roy, learned
Sr.C.G.S.C for the respondents at 1éngth. On consideratioﬁ
of materials on record the following aspects stand on the
face of»the record.

The father of the applicant expired on 31.10.93. The

applicant applied for compassionate appointment on 28.9.1994.

The case of the'applicant was duly processed and at the end

contd. .5
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the case cf the applicant was turned down on 14.12.2001 i.e.
after elspse of 7 years. In the first communication dated
14.12.2001 the respondents re jected the claim on the ground
that family was receiving Rs. 1849/~ as family pension per
month, as such it was above poverty line. In addition the
application was also rejected on the ground that more than
8 years after the death of the Government servant the claim
was made. The communication dated 20.12.2002 indicated that
the Board of Officers took into consideration the case of
the applicant in the year 2002 i.e. after 9 years of the
death of the Government servant. The case of the applicant
was not a deserving one and more deserving cases were there
and all such cases should be considered within the ceiling
of 5% DR vacancies. The respondents also stated that
compassionate appointment cannot be a matter of right. after
lapse of a reasonable period it is nct a vested right which
can be exercised at any time in future. The case of the ’7
applicant was squarely covered by the scheme of compassiowﬁfé
appointment. The respondents also admitted the same at the
initial stage. The applicant was entitled for consideration
as per the existing policy which prevailed at the time of
death of his father and at the time he applied for. As alluded
earlier the applicant applied for the post in 1994 and
entitled to be considered for appointment as per the policy
existed. No jﬁstifiable ground was assigned by the respondents
in rejecting the case of the applicant. The order dated
20.12.2002 is also not sustainable in law on the ground of
retiral benefit. Terminal benefit and familyj.: pension
cannot be a substitute for compassionate appointment, as
‘was held in Balbir ¥aur and another vs. Steel Authority of

India Ltd. and others, (2000) 6 SCC 493. The other reason

contd..6



ascribéd by the respondents in rejecting the claim was to

the effect that the father of the applicant died 9 years
before his normal retirement runs counter to the Government
policylof compassionate appointment. admittedly the applicant'a
father was suffering from carcinoma and passed away for

that reason while in service}and as per the policy such

cases required to be considered with empathy and commisse-
ration. The very concept of appointment has emaned from

compassion and humanitye.

, to
4. We have given our anxious consideration also/the

submission made by Mr A.Deb Roy, learned Sr.C.G.S.C. that
compassionate appointment is not a vested right but then

the very Government professed a policy to provide succouf

to the family of the needy Government employee who died in
harness. The scheme has its own meaning. The concern for
social justice is goal of the policy. Such cases are to

be promptly dealt with. We find no discernible reason for ,
not considering the case of the applicant at right time

and drag its feet for no valid ground. One cannot take
advantage of the own wrong and reject the claim on the
purported ground "of the lapse of a reasonable périod".

The very policy is palliative nature. It is meant to be
interpreted purposively. Rule of thumb are out. The only
golden rule askshaw said that there is no golden rule. Law
should serve the public purpose, yet justly and fairly.

The considerations those were taken by the respondents are
not relevant considerations. On the other hand the respon-
dents in its decision making process took into consideration
only extraneous consideration¥.ovexlooking relevant considera-
cions: For all the reasons stated above, we set aside the

order dated 20.12.2002 and direct the respondents to re-

consider the case of the applicant as on 1994 in the light

centd. .?



| of the policy decision as was prevailing in the year 1994
and also the observations made in this order. The respondents
are directed to complete the exercise as expeditiously as
- possible, preferably within 3 months from the date of
receipt of this order.
With these the application stands allowed. There shall,

however, be no order as to costs.

\Q\;Q?éuggb« v L

( K+V.PRAHALADAN ) - ( D.N.CHOWDHURY )
ADMINISTRATIVE MEMBER VICE CHAIRMAN
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BEFORE THE CENTRAL ADMINISTRATIVE GRIBUNAL
GUWAHATI BENCH

O.As NO, - 287 . OF 2002

BEWWEEN =, shri Binay Kumar Chakraborty, |

| " Son of MES/265366 Late S.K. Chakraborty
C/o Late Radhika Ranjan Deb,
Fourth Leane, Fan Dokan Bus stand,
Kahilipara, Guwahati-18, Assam,

. = APPLICANT

« AND =
i) Union of India '
* . represe_nted by the Secrétaz_:y
| to the Govemmment of Indis;
Ministry of Defence, North Block,
Parliament Street, New Delhi,

2) The Engineer-in—chief'é Bran_ch"'.; .
Axmy Headquarters, Kashmir House,
IHQ, New Delhi- 110 01l

|  3) The Chief Engineer,’

' Headquarteré.

Eastem Command,

Engineers Branch (EIC 2)

Fort William, Calcutta- 700 021,

4) Head Quarters,
Chief Engineers, shillong Zone,
Spread Eagle Falls,
‘; Shillong- 793 011,

. (2).

Ve

Hrough- K;agsl_\mud«:ﬁ’ 24032003

Flod by,



J-,

Missamari,

6) The WE, Tezpur,
Commander Works Engineer,

: & o~
 w(2)= ‘
5) The Garrison Engineer, A '

. GeEe Soimara, Tezpur,

‘w» RESPONDENTS ‘

1) PARTICULARS OF THE ORDER AGAINST WHICH THE PETITION
IS _FILED

i) . The instant application is directed against
the oxrder passed by the competent authority rejecting
the case of the applicent for compassionate sppointment
in the MES Department, vhich was communicated vide letter
dated i4-12-2001 bearing No. 70601/25/45/E.1.C(I) issued
from the Office of the Chief Enginezr(}.» shillong Zone,
epread Eagle Falls, Shillong 793 011, as well as the
fresh order dated 20-12~2002 bearing No, 706013/25/90/105%/
EIC(I) issued by the same authority during pendency of -
this original appliéation before the Hon'ble Tribunal . |

i_;) 'rhis application is also filed seekiﬁg a
suitable direction towards the respondents to sppoint

- the applicant on compassionate ground in the post of

LDC which is lying vacant in the Office of the Garrison
Engineer, Missamariys

3) JURISDICTION OF: THE TRI;&NAL o o .
The spplicent dedlares that the subject

matter of the application is within the jurisdiction

of the Hon'ble Tribunal,

Contdesee(3)e
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The spplicant declares that the instant
application 1is within the limitation period prescribed

: -(3)- |
3) LIMITATION 4 o

in section 21 of the Admi.nistrative pribualt s Act, 1985y Y

4) EACTS OF THE CASF . %

dole That the spplicent is a citizen of India
and as such 1s entitled to all the rights, protection
and privileges guaranteed under the Constitution of

India.

4424 That the instant spplication has been filed

- by the applicant making a grievance against the order

pasaed by the respondent authority rejecting the case of
the applicant for appointment an oompassionate,gmund

in the MES depertment, vhich was communicated vide.
letter datéd 14-12-2001 beatring Memo NO. 70601/25/45/ .
EIC(I) issued & from the Office of the Chief Engineer,
chillong zone, spread Eagle Falls, ﬂaillong-n. The
applicatioh for compassionate appointment was submitted |
py the applicent on 28-09-1994 after the expiry of his
father on 3};;@;19_93“. who was serving as Charge
Mechanic HS=1 under the respbndenés. Being aggrieved

by the rejection of his case for appointment, the
applicant's mather submitted an appeal before the
Defence Minister, New Delhi on 19«01=2002, praying for
cancellation of the order dated 14=-12-2001 and for
appointment of the spplicent, as the family wag facing
severe financial hardship. The said appeal submitted

by the applicant’s mother bore no fruit and ultimately
the applicant had to spproach this Hon'ble Tribunal kixxiy
through Original Application No. 287/2002 chéllenging ,

the order dated 14-12-2001 and praying for a direction

wnm.OQ (4) ®




'EIC(I), whereby the earlier H.Q. letter No. 70603/
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towards the respondents to sppoint the gpplicant on

AN

compassionate ground,

During the pendency of the aforementioned
Original Application, the respondent No; 4 issued a
fresh order dated 20-12-2002 bearing Nos 70601/25/60/105/

25/45%/BIC(I) dated 14-12-2001, was cencelled and it
was further stated that the competent authority has
rejected the employment assistance to the spplicant,

L4

o Since the fresh rejection order dated
20~12-2002 was in violation of section 19(4) of

-the Administrative @®ribunals Act, 1985, end it being

devoid of eny justifiable ground, the applicant filed

'Misc., Application No, 3/2003 challenging the validity

of this order and for making necessary st amendment in
Original Application No, 287/2002, incarrporating the

eforementioned facts, This Hon'ble Tribunal was pleased

to allow the Misc Application on 26-02-2003 and the
applicant was asked to file a consolidated petition,
Hence this petition is filed before this Hon'ble .
Tribunal against the order dated 14=12-2001 and the
fresh‘ rejection order datéd 20-12-2002 and praying for ’
a sﬁitable direction towards the respondents to sppoint

‘the applicant on compassionate ground,’

4e3e | That the gpplicant's father Late Sudhir
Kumar Chakraborty was seeving in Military Engineer
services under Ministry of Defence since 01-05-19595'
While, working as daéx‘ge mechanilcgs-l of the AGE E/M
Missamarl under Garrison Engineer, Missamari, the |
applicant's father expired on 31-10-1993 leaving -
behind his wife (;ppuémvs mother) and three children,
| | Contdsss(5)s
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* ¢ - | A copy of the certificate
dated 25-41-1993 issued from
the Office of the Garrison
Engineer. Mismari is
annexed hereto and is
-marked as A}INEXUREJ_ 1*

to this spplications

4.4, That the applicant submitted an application
for appointment on compassionate ground, after the |
expiry of his father MES 265366 Late S.Ki Chakraborty

on, 31=10=1993, while he was st:lli in service, The
applicant appli.ed for sppointment on compassionate
gmund to the Chief Engineer, Head quafters, shillong’
Zone, Shillong on 28=09- 1994. In that qaplication the
applicant stated all the relevamt facts _and requested
for his appointment in the MES Department in the post

of LDC or eny other suitable job.

A copy of the sald
_ application dated 20-09-1994
i | ‘ is annexed hereto and
marked as ANNEXURE-'2'
| to this application,

4'. S¢ That the applicant submitted willingness
certificate, pmpe.rty certificate, income certificste,
inhabitant certificate. dated 24- 12-1994. for conside-
ration of his case for appointment in the MES Departmento

. Contdesee(6) . '
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Copies of the relevant 9)

certif‘icates are annexed §

hereto and are marked as 3

ANNEXURE-! 3( series) to %’\ :

this applicationa” 3
4.6, That the spplicent submitted his spplication

for sppointment on compassionate ground in the
prescribed fommats The facts mentioned in part-I of
the Prescribed Format have been verified and bhe

‘cage of the applicant was recommended by the Garrison

Engineer, Missamari.on 05-04-1995,

A copy of the said |
application in the
prescribed format is
annexed hereto and marked
as ANNEXURE='4' t0 hhis

application, '

447, That the Garrison Engineer, Missamari

respondent No, 5_§nepared a statement & st tement o .
case for employment of the applicabtdf on 05-04~1995,
The sald respondent No. 5 submitted a proposal for
employment of the gpplicant as a LDC, store keeper

" or Meter Reader in the MES under the Ministry of

Defence because after the death of the applicant's

' father MES/265 366 Late S.K, Chakraborty, charge

Mechanic HS=-I, the family is in indifent circumstances.
There is no other source of income except the mesgre amm
amount of terminal benefitss As such, the Garrison
Engineer, opined that the family desefves Government
assistance by way of employment to'lthe apﬁlicant.

Contdeeee (7)0



 statement of case is
annexed hereto and marked
as ANNEXURE-'S' to this
petitiono

-(7)= : , §
- A copy of the aforementioned é

4,84 'rhat the ‘case of the applicant was
stmngly -recommended for compassionate employment by
 the respondent Noe S 'rhe applicant was found to be
educationally qualified and is within the prescribed
'age 1imit as per recruitment rules?

.- £

A copy of the relevant
certificate is annexed
hereto and _marked as
 ANNEXURE=-'6' to this

applicationy

4,9 That the said respondent No, S5 has also
certified that there existed a clear vacancy in the
post of‘LDc' for sppointment of the spplicant who is
the dependent of deceased Late S.Ki Chakraborty, charge
Mechanic and funds are available, |

A copy of the afo rementioned
certificate is annexed
hereto and marked a§
ANNEXURE-*7* &0 this

application§

4,10, That the applicant was also found to be
. elegible for compassion_at_elemploymen‘t_ and his case for
appointment was covered under the relevant citcula_r_ of

the Government. The respondent No. 5 has certified that

/

mnwoo§(8)0 \




the applicant's case for employment is covered vide item \©)

V1 of para 2 of thé Govt, of India, Ministry of Home %

Affairs letter No. 14014/ 1/77/Estt (D) Dated 25+11-1978 Sj

received under Engineer In-Chief's Branch letter No. 65926/

EIC Dated 10=«01-1979¢ g
A copy of the eligibility
certificate is _at:nexed
hereto and marked as
ANNEXURE-'8' to this

application.

4,11, ' That the applicant begs to state that althamgh
he had applied for oompassionate sppointment in 1994 and
he also appeared in an interview and declared to have
passed the sane. he was not informed k about the outoome
of the applications' The spplicant submitted a number

of representation but without any result , The respondent
No. s:‘é(o‘mmmicacmn dated 24-02-1997 informed the applicant
that no additional vacancies of LDC's covering the périod
upto 30-06-1992 will be alloted to midm accomodate

persons listed on compassionate ground, In that view of

the matter thé spplicant was asked to submit revised

option and give fresh choice to the category mazdoor,
peon, Safaiwala and Chowkidar, | |

A copy of the communicatiem
dated 24-02-1997 is

annexe d hereto and is
marked as ANNEXURE-?9*
to this gpplication,

cOntd....(9) .




K4

-(9)-

4012, ‘I‘hat the applicant repeatedly met the
respondengs and requested for oonsidering his case

for appointment on compassionate ground but without -’

any success, The applicant's mother also submitted a

representation in this connection addressed to the

Chiéf Engineer, Eastemm command, Calcutta=21 requesting

for the appointment of her son in the MES Department,

"In the said representation dated 07-05-1999, she had -

stated that her mil husband died on 31=10=1993 due

'to cancer while still in service, After his death the

entire family is facing severe economic hardship and
she is getting half pension acoording_ to headquarter's
rule which is not sufficient to run the family,

AY

A copy of tbe_z'ep:esentation
dated 07-05-1999 is
annexed hereto and marked
as ANNEXURE-' 10* to th:!.g

application,

4,13, ° That the epplicant on 10-01-2000 submitted
a representation addressed to the Engineer-in-chief's
Braﬁch,__ Amy Headquarters, ‘New_D'elhi. requesting him
to appoint the applica:;t in the MES Department in any
post at any place.so as to enable him to run the,fanily
after the expiry of his fathef. The applicant also
stated that though he had qualified himsgelf in the
1nterv1ew held in the year 1994; Yet he has not ‘been
appointed ingpite of available vacancies,

Contdeese 10) .
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A copy of the representation g
LY

dated 10-01-2000 is

"annexed heretc and is

marked as ANNEXURE=-‘11* g
to this application, » 5)
4,14, ~ That the applicant received a communication

dated 29-02-2000 bearing No, 70601/25/993/EIC(I) from
the Office of the Chief Engineer, shillong Zoné
(i-espondent Noe 4). In that cbxﬁmmication :lespo'ndent
No. 4 has stated thét_: the applicant's name is at serial
No. 21 of the seniority list for appointment on compasse
ionate ground in the post of LDC, It was also stated
g¢hat appointment w:ul‘be made on receipt of Government

'

sanction.

A copy of the cdmmicatiqn
vdated 29«02-2000 is annexdd
hereto and marked as
ANNEXURE=-* 12* to this

‘application.

4,15, That the applicants received another
communication dated 13-04-2000 bearing No. 70601/25/
211/EIC(I) from the respondent No., 4 + Acoording to

this communication, the seniority for consideri) hg )

the appointment on compassionate gmund is 21 as per the .
register maintaixﬁed by the Officeé of the respondent No.
4, The applicant was informed that further development

of the case will be intimated to him in due course.

' A copy of the communication
| dated 13-04-2000 is annexed
hereto and marked as
ANNEXUREw'13* to this

application,
contdeseell
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4,16, That the appli.cant beés. to stafe that . é |
notwithstanding the recommendation of thé appropriate - By
autho::ity and the existanée of dlear cut vacancy, I %\
the applicant is yet to be appointed as LDC, on - &

compassiénate ground. The applicant submitted another

- representation on 18-05-.2000 addressed to the Engineerw-

in~ghief's Brar}ch. Amy Headquarters, New Delhi} steting
that afterrthe expiry of -his father his family consisting
of four members have been facing immense financial
difficulties.‘ The spplicant requested the respondent
authority to consider kis case sympathetically and
appoint him accordingly,. | |

- : \ " A copy of the representatfon
| dated 18-05=2000 is
- annexed hereto and is marked
. as ANNEXURE-®314' to this

application.

4,17, , That with reference to the gpplication
dated 18-05-2000 submitted by the spplicant, the
respondent No, ¢ vide communication dated 12-06-2000
bearing 70601/25/220(EIC(1X) informed the applicant
‘that his seniority for considering the appointment on
compassionate ground is 21, as per the register
maintained by the Office, for the post of LDC, it also
stated that further development of the case will be
intimated to the gapplicant in due ocourse,

A copy of the communication
dated 12-06=2000 is
annexed hereto and ma;:ked
as ANNEXURE-*15' to this
application,

Contde...(12),
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4,18, That the applicant thereafter subm:!.tt:éd

a representation addressedf to the Chief Engineer,
Eastem command, Calcutta=21 on 21=06=2000 ekbioessing
the difficulties expeesenced by the gpplicant and his
family con-sisting of four members, As there is no
source of income nor any landed property, the applicant
requested the respondent authority to congider his case
for appointment sympathetically the applicant being the
dependent of 2 deceased Government imployee.

¢

A copy of the representation

dated 21=06=2000 is

annexed heréto and _13“

marked as ANNEXURE‘16' t&

this application,

4,19, That in reply to the representation dated

OnAA/_ R h m..ﬂf N

21-f06-32000} the :espo’ndent No. 4 vide communication datéd

25:07-2000 bearing Nos 7066]/25/241/21(:(1) infommed
the applicant that his seniority for appointment on

compassionate ground is 21 as per the register maintained

by the Officé for the post of Lbc, It was also stgted
in the communication that further development in the
case will be intimated to the applicent in due course.

A ocopy of the @mtmication -

: . | ‘dated 25-07=2000 is
| annexed hereto and is
marked as ANNEXURE-®17‘

to this applications

4,20, That finding no response from the |

respondent the applicant submitted another representation

i i)y
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on 20=-01-2001 addressed to the Chief Engineer,
Eastem command, Calcutta=2l., The applicant expressed
his grievance and mquested the respondent authority

to appoint him at any place because his family was
facing great hardship.

A copy of the :epresentation
" dated 20-01-2001 is

annexed hereto and marked

as ANNEM' 18¢ to this

applicaﬁon.

4,21, That as the applicant did not receive ay
reply to the representation filed by him before the

respondent No. 4 the ‘applicant's mother &Smt, Usha Rani -
Chakraborty submitted a representation to the Defence
Minister on 15-09-2001 o In the said representetion; the
applicant®s mother stated that after the untimely death
of her husband the family is facing a lot of financial
problems and the pension amount has been reduced to half.
she had requested for the appointment of her son ¢n ‘

| oompassionage ground o savg' thd fatﬁilyv from starfations

A copy of the representatéon

dated 15-09-@001 is annexed
hereto and marked as
ANNEXURE-'19* to this

applicationo'

4,22, That the Chief Engineer Head Quarter,
shillong Zone, Shillong vide communication dated 14=12-
2001 bearing Nos 70601/25/45/EIC(I), informed the

contdsee(d4) e
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gpplicant: thatA his casé for compassionate appointment

M)
)
has been rejected . The reasons for rejecting the
Ease of the applicant is that the family is above
the poverty line and the need for immediate assistance

by way of compassionate employment is also lacking and

. therefore the competant aut:hor}ity did not approve the

case of the spplicant for appointment,

A copy of 'tl'ge_ communication
dAated 1412-2001 is |

" ' annexed hereto and vi_‘s‘
uiarked as ANNEXURE='20' to
‘this spplication. ,

4,23, That being aggrieved by the orded whereby

-

the @falicant's\ case for appointment on compassionate

ground has been rejected, the spplicant's mother

suhmitfgd an appeal before the Defence Minister, New
Délhi on 19«01-2002, The applicant's mother made a request
for cancelling the rejection order passed by the
Qepartment and to provide the applieang with the job,

A copy of the aforementioned

| »repmsentation dated
19-01-2002 is annexed hereto
and marked as ANNEXURE-®21%
to this apglication.

4,24, That thereafter no communication has been
made by the respondents with the ‘applicant and he is
yet to be appointed on eompasg;ionatg g;?ux;d deq;:lte |
ffﬁlfﬁ‘ling all necessary conditions. Being aggrieved
the applicant approached this Hon'ble Tribunal through
original Application No. 287/2002 praying for setf:ing'

COntdoooo(ls)o
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aside and quashing the impugned order eonveyed vide
communication dated 14-12-2001 and for 2 direction towards
the respondents to appoint him on compassionate gmund. %
The said O.A. No, 287/2002 was filed on 02=09=2002 was- 3
filed on 02-09-2002 and notices were issued upon the %\
:eapondents on 04=09=-2002., Thé spplicant took steps for:

sexrvice of notice and in fact = the respondents have @3

received the same,

4,25, That ‘the case was listed before thé Hon'bleé
Tribunal on 04~10=2002, 05=11«2002, 20-11—2002 and
23.12-2002 but on each date the respondents failed to
show cause ,as to why the relief sought for should not

be granted to the applicants On the prayer;madé by o
the leamed counsel for the respondents, the case was .
adjoumed £ill 28=-01-2003, for filing written atatement.
Howewer, most surprisingly, the respondent No. 4 issued a
fresh order, during the pendency of the Original Applica=-
tion No. 287/2002, which was conveyed vide communication
dated 20-12-2002 bearing No. 70601/25/$0/105/EIC(I),
whereby the earlier H.Q. letter No. 70601/25/45/EIC(1)
dated 14~ 12-2001 was cancelled and further stating that
the competent authority has rejected thé employment
essistance to the aspplicant as because there were

other more deserving cases. .

A copy of the fresh
nejecti_on order _¢_onveyed
‘vide communication dated
20=12-2002 is annexed hereto
and marked as ANNEXURE.®22¢
to this epplication,

Contdeees(16),
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2 GROUNDS FOR RELIEF:-
Sels For that in view of the facts and circumstm-

ces stated above the impugned o:der (8) dated 14-12-2001
and 20-12-2002 are not sustainsble,

5.2, ~ For that the respondents ought to have g

#ppointed the gyplicant on compassionate ground
because he was found eligible for guch appointmeni: |
and his caze was strongly récommended by the respondent
No. 5 who has also certified th{at, there existed a
vacancy for accomo\giatinguthe applicant and necessary
funds are also available, |

5.3, For that the respondents havé all along
assured the gpplicant that his case for appointment on
compassionate ground in the post of LDC is under _
consideration and the appointment will be made on
receipt of sanction from the Government. Therefore the
fespondents now cannot tumm around and alter their
stand by re:iecting the case of the applidant for
compassiona;te ppointment as reflected from the
communication(s) dated 14-12-2001 and 20-12-2002,

5.4, ' For that in the communication dated
14-12-2001 it has been stated that since the family is
rece:lv:l.n'g Rse 1849/ '(min) as family pension, it is
above the proverty line. This is contrary to the records
because in the statement of the case prepared by the
respondent No, 5 it was clearly stated that the famdly
‘of the applicant is in :I.ndig_eni; circunstance with

. no source of income and accordingly the case of the
applicant was strong recommended for appointment,

Now that the family is receiving only half of the

contdesee(17),
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amount which was earlier received as pension therefore
the gmund for rej egting the applicant's casé is not
tenable because now the family is suffering greater
hardshipf with the pension amount being reduced to ===
one half, Later on, the respondents, in all probability,
realised that this cannot be a grouhd_for denying

employment assistance to the applicant, therefore

‘they came up with a fresh order dated 20-12-2002

wherein they took the plea that due to more deserving
cases, the applicént could not be given app_ointtpent .
Sadly enouch , the fresh order dated 20-12-2002, slso
reveals, total nonegpplication of mind oxi the paet

of the respondents to the attending facts and circums-
tances and marked apathy to the plight of thé poor
applicant, where fanily 1é‘suffering_tmtpld financial

difficulties after the premature death of the breadeamer

of the family,

545 For that the spplicant’s father died due
to cancer while he was still in services, More_th'an' half
of the temminal benefit was spent for his treatment., The

applicant and his family members were asked to vacate the

quarl:e:é after about 1 year of his father's death and
since then they have been staying in rented ppemiéés

at Guwahati.vNo member of the family is in Government
service., Therefore the respondents §ught to have

provided the applicant with compassionate employment to

mitigate the severe economic crisis in thé family.

5466 For that the respondent authority stated
in the communication(s) dated 14-12-2001 and 20-12-2002
that the need for immediaté assistancé is lacking as

.the applicant's father died more than eifht years back

and therefore the spplicant's case for compassionate

Contd...(13) .
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appointment has not been spproved. The applicant
respectfully submits that the respondent authority @
ca_nnot take up ‘such plea for rejecting his case because
‘it is the respondents themselves. who are to blame for
not appointing the aspplicant at an earlier point of
time when vacancy in the post of LDC was available,

S¢7¢ For that the respondent authority ought

to have appointed the applicant in the post of LDC on

~ compassionate ground because he was all along given the |
assurance that he would be appointed as such. Because
of the assurance given by the respondent authority
from time to time the appliéant:. did not try for_ altem-
ative means of livelihood, Now after being asked to wait
for all these years for the job. respondents have

- informed him that he cannot be provided with employment,
Had the applicant been infommed about the outcome of
his apﬁlication dated 28«09-1994 in time, he would havaé
searched for altemativ_e jobs,

5.8 That the spplicant begs to state that his
family is undergoing tremendous financial hardship -

and is finding it very difficult to make both ends
ment, This aspect was initially realised and appreciated
by the respohdent authority thle recomehding the
case of the applicant for compassionate employment,

But a sudden change in the attitude of the :eépondents
is discemible, who have now rejected the case of the |
applicant, for the reasons best known to them. The
applicant is at a loss to understaxid why the respondent
authority is behaving in this strange manner, ‘

Contd....(JS)g
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5.9, That the applicant respectfully submits
that the 2Apex Court in one of its recent judgment in
the casé of Balbir Kaur v.Steel Authority of India Lid,

pattem of society as envisaged in the constitution
has to be attributed its full meaning and the law
Courts cannot be mute spectators in the matter of

reported in(2000)” sec 493, held that the socialistic %

. denial _of‘mlief to the horrendou’a sufferings of an

employee’s family by reasons of the death of the 3%\

breadeamer. -z
5,10 That the spplicant states that the

impugned order dated 14-12-2001 as well as the fresh
order conveyed through the communication dated 20-12-200 2_}
rejecting the case of the applicant for compassiqnatgl
appointment are bereft of any justifiable ground, The
impugned orders have been passed in arbitrary exercise

of 'pqwer o It also reveals total non application of |
mind on the part of the respondents who are least
concemed about the welfare of the poor family of one

of their ex-Bmployee, The respondents have denied

relief to the applicant ori extraneous consideration

and they are trying to justify their stand in fhis“
regard by resorting to all sorts of technicalities, |
without even caring for the orders passed by the
Hon'ble Tribunal. The order da}:ed 20=12-2002 is ]_.:i.ab;le to
be set aside only on this 3k sole consideration that it
vaé passed during the pendency of O.As No, 287/2002,

S5.11, That the gpplicant with utmost humility .
states that the respondents ought to have considered |
his case for appointment soon after the death of his

contdeeee(20),
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father when there was a suitable vacancy. Having not
done s k and by unnecessarily lingering the matter
they are now trying to justify the re“gection of the
applicant's case for appointment on the ground that
the death took place a number of years ago and the
need for immediate assistance is lacking and that the
fanily is ab_ong the poverty line sgince it is receiving
| e 1849/~ as pension., But the respondents have realised
that these gmuhds for rejecting the appliqént‘s c.ase
cannot stand legal scrutiny and therefore they
have cancelled the earlier order dated 14-12-2001.
After cancelling this order the respondents ought to
- have considered the applicant's case for appgintment .
Unfortunately, they have not done so and rather they |
are ademant not to provide any relief to the poor
applicant by way of compassionate appointment as
revealed by the impugned order dated 20-12-2002,

5412, For that the respondents cannot be

permiited to go back on their assurances on such flimsy

and frivo_lous grounds, Thg arplicantts family is suffering
from immense financial difficulties, Therefore the |
respondent authority 'ought to have appointed the

applicant on compassionate ground and thus provide

relief to the family of the deceased employee,

5013, S For that the order ‘conveyed vide communication
dated 14-12-2001 as well as the fresh order dated
20-12-2002 rejecting the claim of the applicant for
compassionate employment are illegal, arbitrary and
discriminatory iﬁ nature, The impugned action of the
:eSpondents has violated the fundamental rights of the
petitioner guaranteed under Article ¢ 14,16 and 21 of the

Contd...(21).
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constitution of I:idia and also violative of the
.principéles of natural justice and administrative
fairplay. The impugned orders are based on extraneous

consideration and bear no nexus with the objective

passed in colourable exercise of power and without
application of mind and therefore liable to be set
aside and qualshed, The respondents are to be directed
to provide compassionate employment to the applicant

sought to be achieved., ,The impugned orders have been %%
| h

without any further loss of time,

S5.14. For that the applicant has been running

from pillar to post for the last couple of years to _ -
secure his sppointment on oompassionat‘ev g;onndf.’ He did

not approach this Hon'ble Tribunal earlier because hw

was repeétedly assured by the respondents that his

appoinment was going to be made, However, the respondents

‘have gone back on their promise and have rejected his

case for appointment on flimsy grounds for which thé

applicant has been left with no other alternative |
than to approach this Hon'ble Tribunal seeking justice. 7

Al

6) Detalls of remedy Exhausted :-

The applicant detlares that he has availed

of all remedies available to him, - Y,

7) MATTERS NOT PREVIOUSLY FILED {OR PENDING WITH
 ANY OTHER COURT;e

The applicant further declares that he
had not previously filed any application, writ petition
or suit, regarding the matter in respect of which this ,

application has been made, before any court or any

contdesee(22) e
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other authority or any other Bench of the Tribunal
nor any such application, writ petition or suit is
pending before any of them,

8) RELIEFS SOUGHTjw

Under the circumstances, the applicant
respectfully prays that the Hon'ble Tribunal may be
plgased to admit this case, call for recox:ds_o_ﬁ the

case and upon hearing the parties on the cause/causes

that may be shown and on perusal of records may be ‘v
pleased to grant the following relief(s)to the applicant -

(1) To set aside ki and quash the impugned
order conveyed vide communication dated 14122001
(Annexure-*20') as well as k the fresh order coneeyed
vide communication dated 20~12-2002 (Annexure-'22*')
whereby the case of the applicaﬁ{ for sppointment on
.'compassionate ground in the post of LDC in the MES, has

L

been rej ectedy

(i4) To direct the respondents to sppoint the
appl:lc'ant on compassionate ground in the post of LIC
which is lying vacant in the Office of the respondent
Nos. 5 or in any other suivteble vacancy without any
further delay,

(1i1) - Any ather relief or reliefs to which the
applicant ig entitled under the facts and circumstances

of the case, !

9) INTERIM ORDER, IF ANY PRAYED FOR
Pending final decision on the application
the applicant prayw that the Hon'ble Tribunal may be

Contd. o’.‘( 23) .
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pleased to direct the respondents not to £i1ll wp
the post of LDC which is lying vacant in the Off:lcﬂo

of the Garrison Engineer, Missanari.

10) THE APPLICATION IS FILED THROUGH ADVOCATES

W

11) PARTICULARS OF THE INDIAN POSTAL ORDER

W

(1) s IFO Nos 049238, 049239, 049240, 049241 and
| 0492420
(11) Date 3= 29-08-2002

(1i1) Paysble at 3= Guwahati.

12) LIST OF ENCLOUSERS = _
As stated in the index,-

VERIFICATION

. I, shri Binoy Kumar Chakraborty, eon of
Late S.K, Chakraborty, eged about 26 years, ‘x.'és:l.de.nt of

Fourth Lane, Pan Dokan Bus stand, Kshilipara, Cuwahati-18, |

Assam, do hereby verify that the dontent_s of paragraphs
4,1 to 4.25 are true to my personal khowledge and

paragraphs 5.1 to 5.14 are believed to be true on legal
‘advice snd that I have not suppressed any material fact,

Date | g 24-03-2003 Mj Wk W

_ . Signature of the licant
place - Guuwaholi. i
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by \ \)‘\ 9.° '
AR ( (»/3 -
(-7\)\"\&‘:&\'-\1\ 2. Thim 18 to certify that Mhb/365366 Sri Sudhir RKumar
) N
\\,?p-\ : , Uhalcrnborty, -Ch/Mech vEXthimxaffivy iy serving in military

fnglneer Strvices unler ministry of Defence @ince 01.5.59

and expired on 3L Oct 93, Smt Usha Rapd Chekraborty
gl wife of Late Sudhir Kunar Chakraborty ie/iidnapure (Hest
[evifnbelas // . Bongal Y(Ind12) s per. Service Record. in this office,

Fapily details in reSpect of Bate Sudhir Kr, Chelrabort:

ooy under fa
1)Pranay Kr, L‘lr}u'nborty, Son (D/B 19 Jul 7.’11)
11)Binoy Er, Chagranorty, Son(b/B 27 Jul 76)

( 14)M, 51911 Rani Chrkraborty,Daughter(p/B 14 Jan 78)

e d
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ANNEX U RE ..Lg_'_
F.T.Omgu'{ ' o Shri B.Lnoy Kumar Cmakrabo.!tty,
- - ""a/o rws/zssaes Laba - :-eui-';? S
' .s x, d:akraborty. c‘n/Mech |
Qtx No. 'I'/alz, 'Govindnagar. .
PsOy Missanari .. .
" Dist, sanitpur' (A‘ssan)-; 784 506

Chief Engincer
HR sﬁillong ZOné | .
shillong - . .

" (‘Ihxough pmper c:hannel) ‘;1*
I\PPOINIHENT OF. DEPENDENT OF DECEASDD

ll'

. GOVt EI‘IPLOYED IN MES DEPAR’IMIJNT ~

Respected siry S o
I beg to suhn:!.t the following few line for
your kind consideration and favourable orders please,

- ’.,

Sir, nry father MEa/265366 Late 8.Ko dmakraborty

Ch/Mech HS-I of AGE E/M Miaaemaxi under Garrieon Engineer
" ',M:!.ssemari expimd on - 31 October, 1993 , ;t belong to a very
| poor £emily and P have got :ﬁour: membera in oux fanily(mother
N brothers end sister). It is for. youx Mnd infomation that

I have paesed Higherx Seoondaxy Exanination f£rom l{endriya
Vidyalaya and also passed typing'éxanination.'ih DnQiish.
I have no other income nor have any lemd pzoperty on my

own or in the name of my Late father, v

After the untimely death of my father I £ind
it great difsiculties bo meet my e,cpenses even the daily

ncedss Since . I being POOr son having meny members of our

fanlly facing lot of financial stringenoy to pull day to

¢
o}

ww Cogtd.....;(Z).
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-

day life, llow I am- in such a state of or.ttical Juncture to look

after owr family, wit‘nout having eny :l.ncome fmm ay soume.

' In vlcw of the gdve it 13 requcsted that my/Qaac
may pleasg/be consided- favourably ﬁor appointing me in MES
dapartment in caee ﬂue post of LDC ox any othar job suitable

for me econaidering my qualification so as to cmable me to
loo® after our familys

I hobd your honour will consider my case
sympathotically and order for my appointment as sought
above for which act of kindness Y shall .remain over grateful

% you gir, |
Thanking you in anticipation,
' . .4. . (‘ X
-~ 7 Yours falthfully,

. o ..., . 8o LATE 8,K,; Chakraborty
Dated ¢ 28 8ep, ' 94s ' K L
\/\'/\/ : E}.IQ‘d\’)/MQCh

by

-
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'WILLINGNESS CERVIFICATE -

i

Ceztifiod that‘. I am will b g my yownger

son Slmi Binoy Kumar. Chakraborty bo serve oy whexe in-

India in ¢ase non: availability of vacanc.tes in the

arca/zone.. ‘

, signatiire :of applicant; :

L

Uaha Rmi ma.kraborty

Wife of Ls;ta S.K. Chakraborty
Charge Medhanic.

e e e e L
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’ ' Cortl;fw ed that Ivm Blnay I&r Chakrabor;t: son of. Lgte S Ko oo
C.hal}ahortj of v;]lage-—Putlaal Bhdrela,’ 3;.;% Garubanda, DluL""
uonltpur in- the state- of Assan 18 A poor,"t~‘;&:__.'there does noL
stand -any landed Ironerty in 1119 famlly sif | ‘
R '.:'-' Y ;
It is also cert 1‘:f1ed LhaL hc doewnoi hav
after c"mrf of his father. o 3 ol
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i

This is “to cortlfj thaL Fip Plnﬂy Rr"L

kruborty son of

Dist. Sonitpur, Assam is 'known to .me very'W’

I

|

|

|

i oo
Late 3. . Chaur“Lorty oI v1ll. Patldal Bl Fela, FO Garubundaf_ffgu

ell. oo PR
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ANNEXURE "'4¢ .

E«IN-C's BR LETTER NO, 35926/POLICY/EIC DATED 22 FEB 88/
PROFORMA REGARDING EMPLOYMENT OF DEPENDENTS OF GOVERNMENT

SERVANT UYING WITHIN SERVICE PETIRED OR INVALID SERVICE

t

1. (a) Namc of the deceased Retired on ge MES£265366 Late

invalid pemsion employed, : SK chakraborty,
- Ch/Mech HE-I
(b) Designation of the cmployee . ¢= Charge Mechanic HSwX

(¢) Date of birth of the employea $= 04 Mg 1938

(d) Date of death ‘3= 31 Oct 1993

(o) Total length of service reccrd - 34 years 6 months,

- T
(£) Vhether pemmanent or Ty g Pt

(.

{g) Whether belonging to &C or &T _k- Neithar,

IX (B) Name of the candidate for apptt s~ Shri Binoy Kumar

Chakraborty
" (b) His/her relationship with the |
\ employee ' g _SON
(c) Date of birth 1= 27 July 1976
) \ il
. ; (q) Educational Qualifications t- Hichor Sczo&%pary
| .+ Ezamination with
LY e -
M o"" : Englich typing.
N \‘g (e) whether any other depandent 3= NO,
. “'\ has becn sppointed on ' -
\ compagsionate grounds
IIIQL) Particulars of total assots
B left including amownt of :
(a) Family pension | t= F5e 768/m pem,
(b) DCR Gratuity 4= Bse 63,360/~
(c) GPF Balance ‘ g N3¢ 95,938/ /m

Contdsee(2),

at



g 22- - N

w(2)= s )
' (d) LIC policies o s 111

(e) Movable end immovable propex-. s-.Only meagre pension

 ties and annual income o . of his f’ather(

. eamed therefrom bry C { .
Cthe famlly . o -'
(£) tncash of leave = . ... $or R-» 14,640/=
'(g)f Any other aabeta S B L Né;l
(h) C.G.E.T.8, Amownt 1o T, 34,606/
v ‘nmef particulars of libialitiea oy
1£! any. ' o 1=~ N1l

v) PArticulars of all dependents of the Govt. servant:
(i£ ‘gome are employed their income md whether 'chey are

living bogether or sepetately) I' K
i b -j‘r
SL. NO. NAME = Relationship " employed ox

with the Govt. '_not particulars

seryant e.mE ; of employment end
b . "%  emoluments

01  Bhri Pranay Kr, Chekraborty Son 194071975 Ko

02 shri Binoy K Chakraborty fon 274071976 Mo
.03 Miss SinJi Rmi Chakraborty Daughter

: 14;-01.-1978 No
DECLARATION _ ':;’

I hereby declare that the f.acts givcm by me =
above are to the best of my knowledge is correct. If eny

of the facts herein mentioned are found tno'* ba inoorrect

4 ?

or false at a future date my services may be teminated,

i | o
. o signaturo of the candidate

(Binoy Kumax Chakrabo rty)

R
i+

&
A
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-(3)w

i signatum of the pemenent

B e T R

RIS
i

sa/.. Illegible

Govt. Servem;.

MES No, 246249 |

i . .

i

!
(AN
S

Néme 3 Shﬁ A-N"ﬁahamnik, Office

'_Address ' Gn Mi

'ﬂ
)l

Jsupdt Gde 1x

5
Bﬂamari

.\1

I have verified that the facts mentioned by the

candidate above are oorrect. ﬁ

' Sig:’matum'of

B

B T T NN

the '_W(alfam Officer,
y |

‘\7

RN !
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(o)
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PART-TT

Name of the candidafe

for appointment

His relationship with the s

employee

!'”'

Educational Qualific:ation ]

: age (date of birth) and

i

experience 1f any

Post; for which employment 3

is propo sed,

Whether the poét’ is to

be £1lled in CSDs or in

a non participating.

Whether the recruitment B

rules provide for

" direct 'mcmitment

(g)

(h)

L ]

Whether the candldates

fulfile the requirement

of the recmitmemt
x:ules for the post

'Apa‘rt from‘ weivér of

employment exchange
pmcedum what other |
mla}\:ions are to be

giiren .
K]

&

-

SiRI BINOY KUMAR CHAKRABORTY

'
o

Highe'r L Secondary Ex#mination
:ln the yaar 1994

27-07-1976 |

Engldsh Type wz:tting, Speed 40

wodds per minute.

LDC, Sbore Keeper.Meter Reader,

NA : | ‘ ?/Z '] 'q,]z
COPRI
Yeg;i R ‘
S 5§
Yes -
Nil -

%
A
R

Whether the faqtb‘memtioned t Yes,verified from the

in Part=I have been

verified by the Office and,

1f mo, indicate the records.

service Recoxds,

. c.on,té.. o(2)
5 '
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S i
III, Pemsonal recomendation of the 3 Recommended., -
Head of the Depart:memt/ L | |
;ainistry

S o

ir'V’.‘ If the employee died/retired‘ s_th-‘applicable.

on invalid pension more than.; co
5 years back. why the case .- . e

' was not qux;somd earlier, - .

o 'Gaxrim;x-'znginéer
Statlon s Missamard RS S

Dated '

T

’
1
i v
& 1
: A
}
’
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]
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ANNEXURE"'S5!

STA'I‘EMENT OF CASE FOR EMPIOYMDN'I‘ OF SON OF THE DECEASED
GOV‘I‘. SERVAN‘I‘

i

INTRO DUC'J,‘ION

4

1o m:s/zssass Late § K Chekraborty, chaxge Mechenic HS-1
while eerving under GE Miggemard: (AGE E/M Miscamarl) expir.ed
on 31 0ctober. 1993. smti Usha Rand makrabo:ty ¢ wifc of
above deceascd is entitled a meagre smount of the followingse

(a) Family rension

(b) Deathwcum Retirement Gratuity etc,

2. The w.tdow is now drawing fondly pemma.on m. '768/- Peltte

" The following amounts have already been paid to her g

(1)  DCRG - * fe' 63,360/=
(11) GP Fund Balance Roy 95,938/~
(111) CGEIS - Rsp 34,606/

3, Due to death of ebove individual ¢ the wifa 1,0, ant
Usha Rani. dlakrabo'rtyi in indigent cimnétences. There

is no other aource of inoome except the magm guount of

.te::minal benefits wvhich is inadequate to meet here requirow

ment to maintain the family conststing of children in
these hand daya. As such ehe desarvcs Govt. Agsistance by
way of employment to her son, 4

i
3]

- DETAILED JUSTIFICATION

4, S&mts Usha Rani Chakraborty, wife of the deceased has
requested for employment to her son in the department of

]

Wﬁﬁ*w ' Contd;.e(2),
; ' 3 !
; Woo fi.

{

.o
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SUMMERY
5. In view of"ﬂle abové_. it :!.s‘mquestea fhat en early
action may pleaée-ba-tékén‘to‘ agree for employment for
shri Binoy Kumar Q}a)crabo:ty¢., (son),'aq a-im. -8tore Keeper or
Mgter Roader in the MES,. tmde’z;‘thehm_iniaﬁ'ty' of Defence in rele
axation of noi:n'al. rec:ruiudent procedure,: .
R . e d . n, ] . " "}
’.j{

‘ "Re Se Ch@em’a )

Maj,.w
| e
Garrison if:ngin’ger
o et i

84/=1Illdgible ‘.i
: — '. y4 e '

Station s Misgsanard
Dated s 05 Bpr 95

I}

b 44,;‘::,",; .:_g: :*g{::
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ANNEXURE «t6* -

4
A

RECOMMENDATION OF THE GE.. .

‘, The cage for appointment o% shri Binoy N
mmar Chakrahozty. a/o Mms/265366 Late S.R. Chakraborty
Chaxge Mechenic HS—I for the post of LDC or Btm:e Keeper 1s

: atxongly :eoommended. He ia educationally qualified and

is w.tthin the pmxcribed age l:lm:!.t as per recruitment
‘ rules.

( RS, Ceema )

Statibn ¢ Missamari
Date . 1 05 Apr 95

. Garx:iaoh ‘Eng‘ineer
- sd/.. Illegible
| 5/4 S

A
el
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i
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ANNExﬂURE-'? )

CERTIEICATE .. . . -

AS PER E-IN -Q'B BRAN(H LETTE& NO. §§22§£ng DA Q ],6 FEB 74

Certified - "

e
J

'(,a)-. Lo A cléaf vaémc‘:j £or appointmemt of LDC exists
. for ?mbmmt of :Qépehdent of deqéased'p;ate ‘8 .K Chakraborty

(b) clear Venancy exista after adjustment of
surplue and deficiencies which hava bem declared and

aloa.,ed under AO/B/'IG ﬁor appointmmt o_ther than (a)

(c) b o Retrenched permnnel ax:a eligible for

| re-cmploymmt and oonsidered be:ﬁoxe naw entrmceAam

)
Bppointedo

4
1

‘()| .. PFumds are avhilable.

: Garrfg.ﬂcsh Engineer,

‘ Wﬁw o
;» R o +
| Mw""g‘ -
S -.
b
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CANNEXURE- ~'g

Lo ‘ ) _'.,‘“

‘\.l
b
)
,‘.,.,‘

ELIGIBIIITY CE RTIFICATE"
. . o !

_ Ce:tified that the case of. Shri Binoy
Kumar Chakraborty s/o Late 8 K Chakraborty 18 covered vide
Item VI of para 2 of Govt, of India, Min.tstzy of Home

B Affairs letter No. 140 14/3/77/Estt (D) dated 25th Nov 78
‘ received under E-in c's Br letter No, 69926/5‘10 dated .

10 Jen 79, B L \/

" { ReSe Cheema )
.y
Garrison Engineer
Station s Missamaxrd ' o
Dated 1 05 Apr 95 . 84/« Illegible
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From,

= .Mra.Ushn fani Chakraborty o ERL p
W/ 0:M.E.5y 265366 AR T
Lnte.S.K.Chnkrnborty,Ch/’Mech

)'..
_ K Lo ST

To, - Pl
CEEC .
Kolkata=21 TR B
: '%hff"'.

'/;ub : Appointnent ol rdependent of deceaé

- et mn e b w0 S = e

ﬁ’NﬁS?depnftment.

T D ot ot e v B s 0 D " Bt vt e et 200 e T TS O W 00 . e A e oty i s . s Ot b o 20

Regpected Sir, . Huy P
. S AR L
I beg to submitt the folleing'few{finesifqr"your kind conside
ration and favoursble orders plesse. SR '=}-§’.- - ‘
Sir,my husbsnd M.E.S / 265366,Late S.K.Chakraborty,ch / MechHS-1I
of A.G.E.E/ M,Missameri under Garrision Engineer Migsamnri expired on 31gtOct
1993,1lenving behind 4(four)family members,i.e.two gons,one dsughter and mysel
f.My son Binny Kr. Chakraborty who has npplied InMES department fop the post-
of Clerk under compangsionnnte ground.Now -he is frantically“trying to secure a
Job but inspite of hin best effort ti11 dnte he could not secure n Job anywhe
re.My necond gon could not complete his gtudy for our .financlnl condition nnd
more 30 I could not manage to arrange any source for the -hrrnige'qf my grown
up dnughter.My elder son 18 now my only hope to'cope up ‘the situntion provide
d he is employed some where.Now,we four family imembers gre totally depending-
upon my half penslon. . : : ! :

After the untimely denth of my husband,we are focing lots of -
financinl problems.Afper this incident,we“left.the'quarter and now from 7yrs
of my husband death we sre 3taying at Guwshati' 'nt’ rented house pnying rupees
2000 ~ monthly.At the begining,I have recelved' R8.36000« as pension.But now -
from this year I sm getting half pensionjaccording to hemdquarters rule.Now Yy
ou think yourself is it possible to pull four family members’ within this reso
urce ¢ Sir,I find it great difficulties to meet my day to day incresing expens
€s even the delly needs.Since,I being poor mother of three childrens facing -
lots of financial atringency to pull day to day life.Now i am in such a state
of criticel juncture to look sftep my fpmily,withoutzhﬂvingnany other source-
of income and land property. : '

Sir,my late husband served his whole life nas n MES staff and -
he acquired good duty record.My husbandddtdd due to'Cencer,snd for his treatm-
ent "I have spend more then half money which i recelved -from the MES departmen
t.as G.P.F nnd Grotulty.Todry,he is not alive in between of us,that's why wve
~re facing this financinl problems.S0,n8 o wife of your one of' Late MES staff
its my pray to you please appoint my son Biney Kr. Chakrabprty in MES depertm
ent under compensionate ground.After my husband death, I hn&e‘submitted ell th
¢ necesssry documents snd my willingneSS'qertificﬁte,regaPQing my sons gppoin
¥ment. . . o ; .
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. Sir,In between this 7years,my’son gend s maé& a8 application,
.ut there is no suitable reply from the hesdquarters.No onq'is responding -
our mestter serfously.On the month of July 2000, the Shillong headqusrter gave

“ reply ‘that - " your serigl no. 18.21 58 per the register malntained by this

office for the post of LDC.After that,till now I didn't know my present seria
2l no.of my son or progress in recruitment.Sir,lots of money he hns apended

Tfor typing and postal registry charges for sending this applicetioniat prese

nt I do not have any means to spend g single paisa on this sorts of esddition

- , I hope your honour will considep my case sympathetically and -
tanke immedinte decigion for my son's agppointmeat ag gought,’ snd for this act
of your kindneqa »I 8hell rempin ever greatful to you gip. : :

"~ Thanking you .in anticipation.

“Your's Faithfully

O e @t e 2 08 s 00 s B Gr o P s Bt i o

. sl Dol d/-('/ "(7?,-'-'/3'33(}/5;
ed:lﬁf*ﬁﬁ§;lq4q‘ . ‘ yrs.?sha Hnnfgghaﬁraborty
tlon:Guwahatl . - 7/ 0:M.B.8/ 26536@’

------- ‘ " . * ‘ Lateo SoKo ChakrabO;‘;ty,Ch/ MGCh.
Present Address  ¥

: Binﬁy Kr. Chakrnbéfty

(n)The previous applications. C/ OzGanesh Medical

(b)The headquarters replies., ‘ P.O:Vinobanagap. ?

(c)The.acknowledgement cards. _ Kalapahar , 0

(d)The postal registry recegpts. Guwshatiz 18

) o {

(1) E-IN-C'sg Branch : _ g

New "elhi ' ' . o

(2) CCEC ‘ |
Bolkate-21

(3) Chief Engineep
Shillong., :

LTI RS Y
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Firom

Shiri Binay Kumar Chalkraborty : l (\,
5/0, 1.E.5/265366-

Late S.K. Chakraborty, CH/MECIH.
C/0 - Ganesh Medical {
Poty = Vinnbmnngnr,” . -

Kalapahar, Guwohati-10,

To, | o
E<~IN-C'S DRANCH

ARMY HEAD QUARTENS

NEwW DELHI.

ACPUINTMENT OF DEPENDCNT_OF DECEASED GOVT. EMPLOYEE
JN MLELS, DEPARTMENT |

Reapected Sir, ‘ P

. . . ‘ .
I beg to submit the following few lipe for your kind
consideration and Tavourable ordersplease,

k]

Sir, my father, M.£.5/265366 Lats 5.K. Chakraborty CH
/MECH. HS-1 of A.G.E,E/M, M;séémari under Garrision Engineer Mig-
sari expéred on 31at Oct, 1993, 1 be
~d I have got four members in our family (Mother,Brother and §ig-
ter). It is for you kind information that I am an ART'S Graduate®
and also passed typing examination in English., B Moreover, I have

completed computer courge also. I have no source of income, nor
have any lund pProperty,

After the untimely‘dénth bfvmy.fmthqr, I find it great
difficulties tomect my expenses évcn'thé dsily needs. After my T
ather death, office has forco ug to leave the Aumter. S0 now we
are staying at rented houge paying M, 2000/- Per month at Guwahat
-is My mother with&rawing fse 3,600/~ ag pension. Now, YOou can ima

zine yourself that how we four‘fnmilly'memhera'facing lot of fi-
nancial stringency to pull'dqy tﬂ‘dny léﬂ?.;prw‘jlam in auch a
“tate of cretical jundiure to lﬁuk dftgr-our family, without hav-
irng any income.

Contd,..2/

T

L0
2l

long to a very poor family an



/

whlrh act of LlndnL“‘ I'shmll
remain pyp @reatfull to you ¢1fo ' ‘g
- : ' - . Fang g iR P %:wfgtf SRR
et e ,4,,, e N aeme a-—sjh y»h':?’ w‘:. 4 - ‘ A

Slr, after my fathep!

- on thn month of February,
xth

q;dPaLh,'OfFICP ha

1994,(ﬂ”d_JJdﬁCldrPd;pdoao Now its
year running- agter my fatherts dndth.
Durlng this

I have send two to thr

exs, buL thcra is no reponsgo fxem you. all, Ifhthorm ig
ancy in M,E,$, tLhan how you Jutnu1ttlnq fre"H éaﬁdldatn"
ving this deceased Cases, ] 10und many ad
ully paper's, Sir,

-~ o

You can snapch my f.ntlwr 3
agree for any post i.e, clexk/st

You can posted. me any yhe pe vou i

my famils Ly memhe rs Jife, '

In view of the above it'i rnque sted thdt pl

appointing o in M, t 5 de

f!:]"’ﬂ be COH
wd(zrrjd ‘EJV(JUI"r]bl for
y

Partment in nny
mny qualtflcaLJon. I

‘my case °ympathpfacally
aupoantmant ac nought

Post suitahle For me CuﬂthUJJHH hopo your
lwunnur will considep

dnd order Tor my
above T,

Yet- noa A am JOblPSbo
@ lnttPr s to all Headquart-

taken i<nterview

si-

no VUCC“

5 by lca"‘
vcrt;o@ment of M, E S in

duLJ record., I am
Pvnk~pp~r/€loctic1nn. Moreov:,

‘ uh, buL I nohd an JOb'tO pull

%'M ,.mw \' e

Thunlh.n;\'nu At-anticipation, ‘;. : %
] :., (‘ #
Stativbn - GLHVG'HJti,-: . P -
Deted - 1U~1~2000g'f . - Youxtg faithfully;
S0 Shei Ulndy Chakra orLy
M 570, m. s/26J36-61. e
- 7 ' S Late 5,K, ghalraborty CH/MECH,
I . : ‘rosent Addregs -
C/0 - Ganeah Medical
. . a0 = Vinobnnazar
Copy to &= B : ' o
, Kalapahar,,Ghy - 18,
(1) E~1N~C'S:Brunéh, g " .
New Delhi, 0 o
(2) cEcg by f
Calcutty « 21, ’ ' '
(3) Chier Engineer
shilleng, ;
v
;
. . '{.‘
L .E,
'
G — %
]
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LG~ PNVEXRE - 42 Wy
} Tele : 6315 o Headquarters
. - : " Chief Engineer
- ' Shillong Zone i
“Spread Eagle Falls
- Shillong-793011

70601/25/l€z77/EIC(I) : ) ! 24 Feb 2000 -
Shri Binay Kumar Chakraborty. - L . \ L
c/0 MES/265366 oo e '
&//// Late S+K. Chakraborty, CH/MECH.w’: ) :
C/o Ganesh Hospital = ' i
PO : Vinobanagar
Kalapahar
Guwahati-18

APPOINTMENT OF DEPBNDENT OF DECEASLD
GOVT EMPLOYEE IN M.E.S DEPARTMENT

1. Reference your application dateQLIO January .2000,

2. Jt 1s intimated that your name is’ at Ser No 21 of
the seniority list for compassionate 'appt of Lchr?he
appointment will be done accordingly on receipt ok

Govt sanction. . :

o

gwir)
A0 I :
- for Chlief Engineer
Copy to i= o
CWE Tezpur

GE Missamari

t
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- Further development of the case will be'

Calcutta = 21

, 2\

Headquarters {fkm

chief Engincer . oY

shillong zone

Spread Eagle Falls
illong =~ 793 011

+
)

76601/25/_SL\\ /EIC (1) ) Rer 2000 !
S A A .

ANNEXURE=13

Tele : 6015 - -4?

Sbri Binay Kumar chakrabortsy

::/0 MES/265366 Late SK chakraborty.
c/0 Gaunesh Medical
Post «~ vinobanagar - -

Kalapahar, Guwahati-18 i
State : Assam ) ' :

PPOINTHMENT OF DEPENDENT OF DECEASED GOVT
EMPLOYEE IN MES DEBARTHENT

I3

Sir, ' y
l. Reference your application dated 10 Jén 2000,

2o It is to inform you that your séniority for considering
.the appointment on compassionate ground is 21, as per the
register maintained by this office for the post of LDC,

ntimated in due

4

course - ﬁ_
o
L
i
s ) - .
- Yours faithfully,
| é% L
(0 Kdfgwir)
Adm Ofificer=I
, : for Chiief Engineer
Copy to =  _ .
Eﬁgei.gngineer - 'for info wrt your HQ letter®
, Headquarter ' No 131528/3a/4597/Engrs/EIC(2)
Eastern command dt 27 Jan 2000, °

Engineers Branch (EIC (2)
Fort, william -

et AR
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From .
Shri Binoy Kumer Chakrabarty,, A
8/0. - M.E.S/ 265366, ' .. - ‘
Late S.K.Chakravarty,CH/Mech,
Present Address, ;- g'” ;'i3:' ‘
C/O 3= GANESH MEDICAL,  ~ ' A
P.0 - Vinobanagar, L
‘Kalapahar, Guwahati -:18, : S

L6y )

To . A ’*‘
E - IN - 038 BRANCH = = .
ARMY HEAD QUARTER o
New DELHI. 4 . :

~Appointment of Dependent of Deceased Govt,

Enployee in M.E.S Debartment.

i .
1

Respected Sir, e :
' ‘I beg to submit the following few lines agein -
for your kind consideration and favourable - orderplease,

. Sir, my father, M.E.S8/265366. Late S.K.Chakr~
abarty CH/MECH, HS1 of A.G.E.E/M. Missamati under Garrision Engineer
Missamari, expired on 318t Oct. 1993.Sir,J1 belong to a very poor
family and I have got four members in our;;amily.

Sir, few days ago,'Ihhave send three letters
to three headquerter i.e Shillong, Calcutta: and Delhi through reg-
“iatered with A.D. I received my A.D. backfao. it 18 clear that you
have received my letter., After that, ShiIlohg'headquerter replied
me ﬂhat = my seniorlity for considertmgunhe appointment on Compan=-
sstonate ground 1s 21 as per the register maintained by this office
for the post of LDC, They send me a letter No.131528/3A/4597/Engrs/

EIC (2) dated 27 Jan'2000 for colleoting information,
: .o .

Sir, it is quite keown to’ you'that now we are
staying at rented house paying ks 2000/- permonth from 5 years., From'!
the begining mother withdrawing B 3,600/~ as pension up to now. But
from next month of this year pension-will be half as 7 years complete(
According to Govt, rule, every pensioners pension will be half after |
7 years. Now You think how we four members pull day to day life with :
in Is 2000/~ or Rs2500/- after paying fs 2000/« as rent to houseowner.
After interview my serial No. is 36 in 1994. Now after this 6 years
my serial No is 21 i.e oxly 15 recuritment had done in this last
6 years. So, it is clear that more 6 = 7 years are needed for my

o E&WM " Contd ... 2
WW%W& T
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recuritment. Sir, why don't you are understanding our preseﬁt
situation which we are facing. Sir, 1 know thdt there are msmy more
candidate like me. They aleso need Job within short time, Sir, your
seniority 115t or office register will not solve their problem

which are facing many Candidata like me. . }

- So, in view of: thn above it is. reouested
that pJease be oonsidaxed your attention to, those: candidate firat
who are facin; lots of problems. t3 null day to day life like mes
-3 § off senlo“ity 1ist No will not solve our economic problems. 1
hope your ronour viill sonslder wy case sumpathetically and order
‘for my appointment as sought above for which act of kindness as
© 3oon as possible. I shall remain greatfull fo you Bir,

i

4

.4

' Thanking You in antic}pation.

R
St
iy

3 Your's iaffhfully,
Skation - GUWAHALL e
‘Date =~ 18-5-2000° o }

( Shri BINAY LHAKRABOR'I’Y )
o)/‘.)o h.ruo) 26,}36b '

Late S. K. CHAKRABORTY
S CcH/ m‘.cq:
Present Address ir -
c/0 =~ GANLSH MEDICAL
P.O - VINOBANA(:AR
KALAPAHAR o
GUWAHATI { 18.
COPY TO :=
1.E - IN - C's MCII | o
 NEW DELHI. o Ly
CALCUITA - 21 N
‘3. CHLEF ENGINEER: - g o windd i &, &
SHILLONG. LR " I
i, i :
T "’ :". 2<
1 \ . e
! P
T .
P )
BE o
q _1!('- | :;' 8
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| o ANNEXURE'-:LE N
Tede : 6015 - E;() Headquarters ' (;)
’ . . §# . chief Engineer '
o ' ' shillong zone

Spread Eaygle Falls
o shillong - 793 011
70601/25/ 2.20/E1C (1) . = "gfg{ﬂ/aun‘zooof
AU 4

_. . "' ) _V'.“'!j.: | ‘ . ; . ' L .
\/4§;;f;inay Kumax chakraborty 'Qr‘k' q@ e e

/0 MES=265366 Latd .SK Chdkraborty s o
c/0 Ganesh Meddical ?-; d.ﬁ‘w ‘ -4:;¢ﬁ v ;i, .
Fost=vinobanagar il Ay e E
Kalapahar, Guwahati-ls bt e V”;H. . |
State : Assam- N ChhoL Y
) S A S
' R T o

APUOINPMLNT OF . UEPLNDENT OF DLCLA LD‘
GOVT EMPLOYEE IN MES DEPARTMLNT

- l“
Sir, C

l. ueference your application dated 18 May 2000;

2. In this connection please reier to our letttr ‘No

70601/25/211/ELC (I) dated 13 -Apr 2000. {It is to inform

you that your senlority for conuldering the. appointment

on compassionate ground is 21, as per the register maintained °
by this office for the pOot of LDCs Further. development of
the case will be intimdted in due course,’ - )

o i v
S
i Yours faithfully,
: A S
j { - +
il ' "
Adin Oftricer-I
o v for Chief Engineer
Copy to := . . ;'4 v'. .-] Doe , s
E~in~-C's uranch ] N 'j . 4
Army HQ, DHQ -Post'® ' o
New Delhi - 11: e 1
chieﬁ'Enginéer ) .,,;.‘_ A N T
Meadquarters . - = . 0 c ot e
- Eastern Cowmmand - T ?
- Engineers Branch(LIC(2) T 1
Fort william S N
Calcutta - 21 ' A7 . ;
| ;
g ’
; RPN




From g~ -5 1 - | ANNEXURE‘ 16/’/

‘Shri Binoy Kumar Chakraborty ' _ _ 5
S/0 s~ M.E.5/265366
Late S.K.Chakraborty, CH/MECH.

Te, ,
CEEC g
Calcutta - 21,

Sub 3~ Appointment of dependent of deceased Govt. employee
in M,E.S. department,

Respected Sir,

I beg to submitt the following fewlines again for your kind

consideration and favourable ordersplease,

Sir my fathex, M.E.,5/265366, Late S, k. Chakraborty, CH/MECH. -
HS - I, of A.G.E.E/M, Misgamari under-Garriaidn Enginser Miagamari
expired on 3ist October, 1993, Sir, after the untimely death of my
father, we are facing lots of problems to meet daily expenses. We are
four family members (Mother, 2 brother and 1 Siater) , As elder, I
have no source of income nor have any land property.

Sir, including this, this is my 4th application. But, no eone
is listenning or underatanding my problems. In Bvery application |
am memtioning my financial stringency that now we are staying in an
rented house paying Rs. 2000/~ per month to the house owner at Guwahati
At present mother withdrawing Rss 3,600/« as pension. From the next
month, mother's pension will be half, as 7 years passed my fathert's
death., Now, you think yourself how we faur member's are managing our 1
livelihood and after half pension, what situation will be create 7 I
can't understand that every employee of M.E.S., every officers of all
headquarters are also manéging theix families. So, everyone knows the
market condition increasing rate of goods., Wheather it is pesible to
pull a family of four mambers within fs, 1,600/~ or k. 1,800/- 7 If
your humanity replies 'Yes' than Ok. But 1 don't know wheather it is
clear to every M,E,S5, employee or not that aVefy employce's growing
child's must have tao face the sgme problem of ﬁnemploymcnt like me,
My father was also an M,E, 5. employee and he aéQUlred good duty record
You can search about thia. Relatlng thxgulfnyé&‘worklng employae can't

understand the problem's of your deceased: staff's family, than to

wham I should request ? Is no one is there, who is ready to understand
our problems our financial conditions.

K’MW 2,003 |

wk,ﬁ?”

Contd.,.2/
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Sir, I am sending applxcatlon after appllcatlon, memtlolng my
conditions and requesting everytlme. But. every time I am getting:
reply that my nanlarlty lxat no.vlsy21,las per thp regiater maintainad
by the offlce. Slr, after e years of my‘father'a.death till now you

i 'H'!

711 happen to my famlly 7

Sir, In view of the abovc 1t 19 requested that please“do an
favourable Judgement soon. Slr, pleaae tell me upto wh;ch year'

....

decpased cases are been aolved and now upto whxch year's deceased
cases you are going to recrextted ? I hope your honour will conaxder

my case aympathetxcally. I shall romaln ever greatful to you for your_
kindness, Y ‘

Thanking you in anticipatibn. ”f

Date s I~ 0( - &oop.; L  ‘- .",_.‘ Yours faithfully,
Place ;((!(’ﬂxU\ ' S ' S
. . , T o o . A - l}w'
~Lopy to ;- » o : .1Shr1 Hlnoy Kr. . ChakrabOrty
Eetn. ' ol Lo ‘445/0— M.E.5/265366
'+ E-In-C's Branch S Late s Chakrabarty, CH/ME
New Delhi, _ o RPN 3+KeLhakraborty, CH
2. CEEC "_: : o Present Addrees s~

Calcutta - 21, 'C/O - Ganesgh Medical,

do Chief Engineer ‘ e

J P, 0* Vlnobanagar
Shillong, |

:qugpghar, Guwahati- 1@,
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“‘Tele 1 6315 B - 5 3 Tt Heaa‘qxia,rters-' R

I o o Q;%Lki_nﬁ{3cnief Engineer . b
L ‘ S i shillong Zone

o .. ", = ' spread Eagle Falls

S o .’ shillong=793 011

i
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”
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7660'1/2'51/, 2.0 }Exc(i) 95 »J\;;'l,’2000

$hri Binoy Kumar chakraborty ‘ ‘ '
/s/o : MES/265366 ., . ' ‘
' Late SK chakraborty, ch/Mech ; _
. ¢/0 Ganesh Medical = i o .
P,0 3 Vinobanagar L S E g :
Kalapahar, Guwahati~18" S T oo

Fomt

——

APPOINTMENT OF DEPENDENT OF DECEASED GOVT
EMPLOYEES -IN MES DE PARTMENT

Sirp

1o Referende your application dated‘2¥ Jun 20006
24 - It is to 1n£orm you that your aenigrity for considerdng
the appointment. on compassionate ground is 21, as per the

ge register maintained by this office for the post of LDCo Further
development of the case will be intimated in due course.

3

Yburs faithfully,

‘
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Engineer~in~chief 's Branch L
Army Headquarters , o
Kashmir House ' D
New Delhi-110011 _ Tg
Hq Eastern command ' )
‘Engdneers ;Branch : i
Fert Willlam b
Calcutta=700021 L ﬂ
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Shri.Binay Kr.Chakraborty j i' ’“ 1., : BT

S/0:-M.E,5/265366 | S S
Late.S.K.hakraborty,Ch/Mech,

4

TO,
CEEC
CALCUTTA. 21

MR "“H

L .
Py, | e

i . [ e
3

'SUB#~APPOINTMENT CF DEPENDENT -OF DECEASEL GOVT.EMBLOYEE IN M.E'SDEPARTMENT
P ’:;?5:"""“ '

' [ P e "g"{

Respected Sir, . . , S
’ ' Retergnce your letter no,70501/25/2¢1/§ic(1},datedx~25/7/00ﬁ

I bey to submitt the folloiing few Jincsfagain for'k4nd'considarution and
, BEUEE ‘

N

favourable orders,please, : '

sir,my father M.E.5./265386,Lote.S;KvChakraborty,Ch/Mech, HE
I,0f A.G.E.E4AM,Missamariundex Garrision EngincerMissamari expired on 31st
october,1993,.8ir,aftex the untimely death of my: father,we are facinglgus-
of problems to meet daily expnces.vie ‘are tour family members.as elder,
have no source of’income,nor have anyg;;nd property,« s h

| e . . . . :
~ Sir,including this,this’is my 5th application to you all,
But,1 am not getting an, fruitfull reply.Beforéthis,on 21-06~2000,1 have
send last applicaFidn to you.Till that applicationyou all officers replyi
ng me that ''my senicrity list no.is 21,as per the register maintained by
. the office Further d:volpment of the case will be intimatted in due course,
But,please tell me when? ' S :

, Siﬁ,see there is no self correspondence from- the headquarters
untill receiving .0of my application.From 7years,wheather my Serial no.is 21
asusual?Is there iis no progresszwWhy the headquarters .are noy intimatted us
about the presenﬁ serlalno. or progress? Sir,my late father was served his \
whole life as a M,E.S. staff,Today he is not alive in between us.That's - ' f
why we are facing all this problems: .We are the family members of your one
of the M.E.S. staff, ahd due to untimely death of my .father , today we are!
standing in this|bad situbtion.Is it not your-duty. to help us,or to bring
out us from this|critical juncturelSir,it is éur rightto get a job in M.E.S
department in pl?ce’of my - late father,Sir,I have no ghoicg regarding statio
n i.e,near or far.You can posted me anywhere ‘as- you wish,but I neced an‘job,

I3

soon because we are facing many problems.: i ,

‘4

: ' contd., to pageno.?
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it is requ@sted}that please do an fa-
«l will thankfull to YOu sir., I have anp reque
me know my present cerial ro,

: . -and how much time -
needed more for Iny recruittments? g hope your honour will consider my cace-
sympathetically with full -response., 1 shall remain every greatfull to you -
for your kindness, : . .

Thanking you in antidipation.__' . f

. : N 4
: o A % f .
Dateds—20/01/2001-. . - - Your's Faithfully
PlacezeuauWahaﬁi

' e o v o

--—ﬁ—-ﬁ-——uuna—_
'

Shri,Binay Kumar Chakraborty - o
S/0t~ M.E.S./265366,. |

Late, S.K.Chakfﬁborty,Ch/Mech.
Present Address;- B

-————-——uﬁ—uu—-—— N

C/03~ Ganesh Medical ..
P.0i~ Vinobanag@r e
Kalapahar:
S G&wah;ti-}B,
-
COPYV ‘to-‘ T T e N TR YRR ' ! ﬁ
(1) E~IN~C's Branch
New Delhi
(2) CEEC | : o
Calcutta-21 . ‘ :

.. - :‘ | | ot
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FROM,

MRS, USHN RANMT CHAERABORTY
W/0:M. E. 5/2657

LATE: 8.

T0.

THE HOMOURAELE .
DEFFENCE MINISTER

b

\.CHAKN)BURTY,'UH/Mﬁuﬂ,Q : o
. (.z o 1!",‘&
- "!‘ .‘.Ll“}:'.:
B R
MR. JOSHANT SINGH. - - nj

I .
Fespected wir,

I beg

1o

e submitt the following fhwﬂs11nu" For v Skind

. i .
consideration and fhvmurnh1n ordnn. plnnun ,

Sir. my

husband M.E.S /th_hh. lniwu H.»,ﬁ" Chmkrabmrtyq

- - I 4 L e T
ch/Mech. H&S-1 of A.G.E.E/ H Missamari under  ~ Garrision
Engincer Misamari expired on 2 ,.;"Urt"JQVS; deaving  Behing

4 (four
myself,

) Family members, i Two sons,” One! davahber, and
My son Binay Lh\lruhmply wha hag apn]ivd inceory

departméent for the post iof 'rlnll\.undwr ;mmnnnnxunnntn

around.
inspite

Now  he is Frantically fry:nu to nwrurv né 1nb hut
of his best 0ffmrt t1]1 date he, cmu]d not secure a

job anywhere. My second nnn._rnu1ﬁ not rnmn1wlu his  ‘shudy
for our financial 'condition. nnd MﬁlO 20 1 could not  manage
to arr anqw any Juurce.fnr thn matiage 'nf my COrOWn up

daughter.

My Elder  mon 1*“. nnw “my anly hrmn o ccope’ up

thq situation provided he'ie employead somne wherea, Now, we
Four fwmzly membhears are rutnl1y dwnnnd1nq gummn my  half
pension. e A

1

¢ .. . [
After thh untimely death of my hus shanc, we are facing  lots

V.

of anunr1a] problems.  NMber Lhm%’fincidmny, we left the

auarter

are stay

month ]yt
punﬁimni
pmnmimnl

youraol £
this resouwrce? 1 Find it WIRE)
: ]

tor day

I baerdng

and - now  From 7,y{uu"m of oy hushand Tdoath, we
ing at Guwahabi ab rented Houce paying FUpRes 2000 /-
AL the . begining . 1 have roceived e, L6000/ g
But now  From  thin  year::. I vam getiing 7 haltF
acoording to hﬁr]unanlwr o 1u1u" Huw you Fhinl:
i |L,pnnn1hlv Lo un!l*!nnt)lnm01!y mvmhnu» i thin
t H16!1(u1l1wm Lo meot iy day

inurvaminq CEpOnCOe e lhw"ddllv el e Wineo,

poaor mothor of throe ohi 1 (ll ong .\( ine lobea of

Financial slringency +to pull day ta* day Lifio, Mo I am

in 5uch}a

state of critical. junctire Lo .lodk aftar my family,

without having any other %mﬂrge?mF imcmm@ nndi nnﬂ mrmmmrtv.

Sir. my

1

Late hushand s:\&‘r\'mrl h”; Wh(ﬂf‘) lwf'ca ‘;1‘

i

1

- N b = sha

.' 5 A "’f“"'
and  he acquired good dltty"r(*CcnrrI My, Wah '..; ad1('d iy to
Cﬁnr@r.;and for his treatemgnt, 1 haviis el mor e than half
money 'whlch I received fcom MIS dvpnrtmvntfp" G.  F.F and
! "(nu DR
. i '

[
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.Gratuity. Today, he is not alive .in bétween,oF us, that's

why we are facing this financial problems. 86, as a wife of
your one of late MES statf its my pray to you please appoint
my son. HRinay FKr. Chakraborty in MES department under
compansionate = ground. After wmy hushand  death, I have
submitted all the necessary documents and iy  willingness
certificate regarding my SONS . appu:ntment '

Siry In between  this 7 yparg.my son send  as  many as
application, but there is no- oHlfﬂDlP"ﬁHDly from  the
headquarter’'s No one is responding = our matter seriously.
On the .month of July 2000, the Shillong headguarter gave
reply that - "your serial No. is 21 as per the register
maintained by this office for the post of LY. AFter that,
till now I didnot know the present serial no. . of my son or
progress in recruitment. Sir, lots of money heé has spended .
for typing and postal registry éhakqn* for sending this
application. At present I don't have any m“dﬂ" to spend a
single paisa on this sorts of additional ex phmfwu. Sir, I am
sending this application to you with lots  of hopes. 8o,
kindly take a Favmurablp decision  and  appoint my son
immediately and gave me” from the nlnrvat:nn.fnn that I can
maintain my family members a bit peacefully. ﬁnr your  raaly
reference, here I am sending the xerox cnpipsng my sons all
application, the replies received from the headguarters,the
aanowledqemnnt cards and rwq1stry recplptq.'é

-

I hope you honour - W111 cmn51der my ca%e this time
sympathetically. As officialy. 1l have tried much more in this’
7  years,but the headquarters :are neithes. taking. “any

favourable decision, norogiving.. any. response  to  Our

problems which we are facing due to there negligiency. 8ir

you please take an immediate decision and give order for my
son’s  appointment as - sought, and for this @ act of your
kindness, I shall remain ever greatfull: to ynm.

Ymurc,Fdllh(ully

-nnninn-nnn-nuunnnuuquu-

o - o S ‘.JJ;JVI,«?_"-l_'JIT‘-/'. ?J/I)W’Qj,”.‘)TJQ
STATION:GUWAHATT P : o ,
o | SR | USHA RANT (HHMRABURTY
FLACE @ 15/09/01. AT W0 M Bl S /2653866
| . R LATE. s K (Hﬁlhﬂﬂ“le Clt/MECH.
ENC: A;‘THE FREVIOUS AFPLICATION, o  PRESENT ADDRESS i
E. THE HEADGUARTERS REFLIES. . TEINOYIKR. CHAKRABORTY
C.. THE ACKNOWLEDGEMENT CARDS. ° C/0: GANESH MEDICAL

D. THE FUSTAL REGISTRY RECEIFTS. F.0: UINONA NAGNR
" %i" ”“*FALAV%th.bHY‘— 8.

CC: 1. DEFFENCE MINISTER, JASWANT SINGH,: e g
2. E ~IN-C'S ERANCH, NEW DELHI. - -
Z. CEEC, KOLEATA-21. R o
4. CHIEF ENGINEER, SHILLONG. SN
‘ ' o 5 _ <
: KRR RAR RS . o
! - ". . ‘ Y T
f 3 b
: 5 ¥
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Tele ;5052 | _ Headquarters
' P Chief Engineer
\) - 5 8- Shillong Zone
\ - L ' . Spread Eagle Falls
g .

ong 793
T0601/25/ ”/f,’ JEIC(D)

Dec 2001

Shri Binoy Kr Chakraborty
5/0 Late SK Chakraborty
C/0O Ganesh Medical '

P.0. Vinuba Nagaqr SR RN L
Kalapahar, Ghy - 18 S SR DU

C()MI’/\SSIONA’I'D,Al’l’(‘)ll\'l'bl‘MliN'l‘ DR
‘ oM

Dear Sir,

I.  Reference your application dated 28 Sep 1994 for éppoinﬁnént under the
scheme of compassionate ground in this Department on expiry of your Late
father SK Chakraborty,[Lx/ Ch/Mech of GE samari - '

2. Your request for compassionate appointment was examined by the
compcetent authority under the relevant instructions of Dept of Pers Trg and’
Hon’ble Supreme Court ruling on the subject are enclosed. g
3. According to available information, the following is the position/Status of
the casc:- ‘ | | ‘_ | '
(a) The death of Govt servant occurred on 31 Oct 1993. He was
\\ survived by his wife ,02 sons and 01 daughter.

' ’ )
(c) The need for immediate assistance by way of compassionate
employment to tide over the emergency and crisis is lacking in this -
case as the death of the Govt servant occurred on. 31 Oct 1993. i.e

more than 08 years back. t ‘
4. Afller due circumspection and consideration of the circumstances of the

casc in the light of the cnclosed guidclines of DOP&T and also various
Judgments of the Hon’ble Supreme Court and afler a balanced and objective
assessment of the totality of the circumstances of the case, the competent
authority, it- is regretted to mention, has not approved your -case for

compassionate appointment in this Department.- o Y
\_/;—‘_ - e —— === Yourp faithfully,
~\Z '
1 (KS Mukhopadhyay)
SI (SG) L

Co L SOTers) |, .
© For Chief I:hgineer

1 S,
o = 7

Y

&b) ‘The family is receiving Rs 1849/- (min) as family pcnsion.  As suc
t ls above” the poverty line‘gs'per DOP&T ingtructlions.

f

A




59-

| Copyto:-

Engincer-in-Chicf"s Branch - Fof information with refer to this HQ letter

Army Headquarters - . No70601/25/192/E1C(1) dated 22 Oct 2001
DHQ New Delhi— 11 & 70601/25/06/EIC(i) dated 08 Nov 2001
1Q Lastern Command - Tor informatiw with reference to above.

Engincers Branch
Fort William Kolkata-700021

CWIE Tezpur

GE Missamari ,
Internal | SR SN

El Legal

A AR s L

A
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REGBRDING .THE SCHEME OF SOMPASSTONALTE APPOLLT MENT

R ' M 1

-~
o
e art —

pop & T have envisaged the sche of compassionqtéééppointment
as follows :— N a

(a) The object.of the Schere is to grant appointmént on

. ~ospassionate grounds to @ dcpendent family member | of a Government

servant dying in harness of who 1s retired on medical grounds, .

thereby leaving the family in penury and without any means of

1ivelinood, to relieve the family of the Government' servant

eoonrerned from financial destitution and to help it get over

the emergency. , Y

(b) providing cmployment assistance under the scheme of

compassionate:appointment doeg not mean employment generation

as per existing instructions, guidelines and are not in favour of

giving quarnateed dompassionate appointment to dependents as a

matter of routing. - - y N
L - . 5

() While #onsidering a request for appointmenﬁ on compassionate

gound ® palance? and op jective assessment of the financial condi-

tion of the family has to Dbe made taking intos acchunt 1its assets

and liabilities ( igcluding the benefits gecieved;under,the various .

welfare scheme) and all other relivant factors such as the presence

~f an earning member, size of the family ages of the children and
the essential needs of the family etc. ;

() In de%erving sases even where therc is alﬁgady an earning
member in the family a dependent . family member.mqy pe considered for
compassionate appointment with prior approval of the Secretary of the
Department/Ministry concerned who, before approving such appointment
will satisfy himsclf that grant ~f compassionate gppointment is
justified having regsrd to number of dependents), 3sscets and liabi-
lities left|by the Government servant income of the earning membexr
23 also his'liabilities {neluding the fact that the earning membexr is
residing with the family of the Government servant «nd whether he

shhould not|be a source of support to other memb?rs of the family.

(e) In cases where any nember of the family of the deceased of
medically retired Government servant is.already,in employment and

is not supporting the ~ther members of the family of the Government
servant, extreme caution has to be obsecr%ed”iﬁéascertaining the
economic distress of the members of the family of the Government
servant 5o jthat the faclity ~f appointment on csmpassionate’ ground
i3 not circumvented and misused by putting forward the gound that

the memberjof_@he family already employed is not supporting the family
. ’ £

! - 5]
£) - Ministry/Department can consider requests for compassionate

appointmenp even where the death or retireingnt On medical gropnds ot
a goverament servant took placelond bagk say five yeals oL S92,
While eonridering such pelated requestst it should howetfer_be kept
in view that the woncept ~f compassionate appqintmehh is largely
related to the need for {mmediate assistince to the family of the |
Government mervant in order to relieve it. fron ieconomic distress.
The. very ﬁaotathat the family has been aple to:mdﬁagq somehow all
there years ¢hhuld normally be taken as adequate proof that the
family haq SO dependable means of subsisttence.

<

t

-
il t-n il
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(g) Wpether a request for compassionate appointment is belated:

or not may be decided with reference to the date of.death or reti-
rement on medical ground of a Government servant and not the age of the
applirant at the time of consideration. .

(h) The number of vacancies for compassionate quota should be
limited to 5% of the total vacancies in Group ‘C’' and 'D' to be
filled by direct recruitment only. @

(1) The Hon'ble Supreme Court of India in its judgement datcd

April 8. 1993 in the case of Auditor Generwnl of Ind@a and others Vs.

~ G. Ananta Rajeswara Rao (1994) 1 scc 192) has held that appoinwment

on grounds of descent ~learly violates Articl 16(2) of the Constitution

_but if the appointment is confined to the son OF daughter or window of
the Government servapt who died in harness and needs immediate appoi-

ntment on grounds of Immediate need of assistance in the eventof ,
there being no other earning member in the family o supplement the

1oss of income from the bread winnee to relieve the economic

distress of the mémbers of the family, it is unexcéptionable.

(14) Furthor in anothen judgemeﬁt dated 4th May 1994 in

the case of Umesh Kumar Nagpal Vs state of. Haryana and others the -

' Supreme Court has laid down, interalla the following impertant
principles in this regard.

(a) only dependents of an employee dying in harness
leaving his family in PeRULY' and withbout any means of
l1ivelihood can be appOlnted on compaoﬂlonate ground,
(b) - The whole object of granting compassionate
- appointment 1s £o enable the family to tide over the

[of sudden arists amd to relicve the family[}he dcceased
from financialdestitution and to hulp it get over
LhL Lmorgenoy

ul

(ﬂ) nffering compassionate appointnicnt as a matter
of course irrespective of the £1nancLal condition of
the family of the deceased or delCally retired
Governmont servent is lagelly lﬁmermmsqlbl€.

(d) The Government or the puhlin A!fhor1ty concerned

has to examine the financial conoitlﬂn of the family of
_/it ~the deceased, and it is only ’LJZ is setisfied, that but

£or the provisicn of Lmh1>ymunt the faley will not be

able to mect the crisis, thet 1ob is Mo be offered to

the, eligible member »f the family. -

: t [ '

(&) Compassionste appointment canndt be gronted after

lapse of a reasonable perlod and it @s not vasted right

which can'; he exereised at 2ny time in future. )
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FRON : MRS. USTIA RANI CHAKRABORTY

WO LATE S KCHAKRABORTY-MES/265366

CH/MECH. HS-1 OF A.G.E.F/M MISSAMARI

C/O : GANESIT MEDICAL
VINOBANAGAR )

KALAPAIIAR , ‘
GUWALIATT - 781008 o T

10,
MR.GEORGE FERNANDIZ ~ HHON'BLE MINISTER

NINISTRY OF DEFENCE -

GOV, OF INDIA

MORTH RBILOCE ,
PARLIAMENT STREET '
NEW DELLIL | o

APPEAL FOR COMPASSIONATE APPOINTMENT
SIR,

I THE  WIDOW OF LATE, 3. K.CHAKRABORTY- - AN E,\’-EI\/H’LOYEE OF M.E.S UNDLER
GARRIEION ENGINEER » MISSAMARI, SUBMITT MOST HUMBLY THE FOLLOWING FACTS .
BEFORE "YOUR GOODSELF WITHL  THE FERVENT IHMOPE OF RECEIVING OUR

COMPASSIONATE REVIEW TO THE MATTER UNDER SUBMISSION.

THAT MY HUSBAND L;\'I'E.S.K.CIl.’\KR/\B()R’l'Y, AN EMPLOYEE UNDER GARRISION
ENGINEER | I\:”SS,'\I\'L\RI,I\lll.‘/265366,(‘11/?\“5(71I HS-1 EXPIRED ON 31-10-1993 » LEAVING
BEHIND TWO SONS AN ONE DAUGHTERS - ALL MINORS AND MYSELF.

THAT THS UNTINELY DEMISE RENDER US TO .A HELPLESS CONDITION SINCE MY
HUSBAND WAS THE ONLY EARNER FOR IS DIRECT DLEPENDENTS OF FOUR MEMBIERS.

THAT AFTER HIS DEATL . W UAD TO VACATE THE QUARTER AT MISSAMARI AND 1HAD
TO  ACCOMMODATE OURSELVED IN A RENTED HOUSE AT GUWAHATI UNDER
CIRCUNISTANCES OF FINANCIAL STRINGENCY,

FIEAT MY ELDER SON BINAY KR, CHAKRABORTY APPLIED FOR A JOJ3 IN CLERICAL
STREAN ON COMPASSIONATE GROUND — COPT ENCLOSED.

A
THAT WENADE Juy PERSONAL APEARANCE BEFORE THE AUTHORITY AT SHILTLONG
FOR A NUNBER OF TINES IN HIS FOLLOWUP PROCESS - APART FROM SENDING
PERIODICALS REANINDIRS - COPY ENCLOSIED. :

!

1.

}
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THAT TILL 14™ DECEMBER | 2001 ALL THE REPLIES FROM HEADQUARTERS , OFFICE OF
THE CHIEF ENGINEER , SHILLONG ZONE , CONTINUED THEIR CONSIDERATION OF HIS
CANDIDATURE AND HIS TURN OF SUCH CONSIDERATION REMAINED TO SERIAL NO.21 -
COPY OF ALL SUCH REPLIES ENCLOSED. \ _ '

THAT MOST UNEXPECTEDLY , THE SE(SG) , SOKPERS) , SHILLONG , VIDE HIS LETTER
NO.70601/25/45/E1C(1) DETED:14-12-2001 , NULIFIED THE CANDIDATURE ON THE PLEA OF
UNREALISTIC GROUNDS OF EXPIRY OF THE INTERIM PERIODS,, FOLLOWED BY THE
PENSION OF RS.1849/- WHICH AS PER DEPPTS VIEW , IS ABOVE THE POVERTY LINE. —
COPY ENCLOSED. . -
UNDER THE AFORESAID FACTS AND CIRCUMSTANCES , MAY I SEEK YOUR KIND
INTERVANTION TO REPEAL THE STAND OFF OF THE DEPARTMENT AND ALSO 1O GRACE
THE OPPURTUNITY TO PROVIDE MY ELDER SON WITIL A JOB AT AN EARLY DATE |
KINDLY ALSO NOTE THAT 1HAVE NOT BEEN ABLE TO ARRANGE THI NECESSARY
MARRIAGE ~ OF MY GROWN UP DAUGHTER AND MY YOUNGEST SON 1IAS BEEN
COMPELLED TO ABONDON 1S STUDIES FURTHER. ' |

AWAITING FOR YOUR VERY COMPASSIONATE AND FAVOURABLE RESPONSE TO MY
ABOVE APPEAL | 1 REEMAIN. : _ ’ ‘

&,

YOURS FAITHFULLY ' .-
MRS. USIIA RANI CHIAKRABORTY | B [ E
DATED : 19012002 v
STATION : GUWALIATL I
ENCLOSED - (A) ALL PREVIOUS APPLICATIONS. L
(B) ALL HEADQUARTERS REPLIES, ’
(C) ALL ACKNOWLEDGEMENT CARDS y
(D) ALL POSTAL REGISTRY RECEIPTS !
C.CTO - (A) MR. GEORGLE FERNANDEZ(DEFENCE MINISTER) 3
(B) E-IN-C'S BRANCH . NEW DELHI .
(C)CEEC . KOLKATA - \
(D) CIIEF ENGINEER . SIILONG. : )
S
s “i,
: r
| =
.
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Shillong 79307

70601/25 .’-J(I)/tU/IEIC'(I) Dec 2002

Shn Dinoy Kr Chakralmrty - N S 2.: k 3 %Z
S/O Late SK.Chakr aborty » .

C/0 Ganesh Medical : B Nm (/I
P.O Vinuba Nagar C . :ili ,

KalapOahar, Guwahati- 18

P

EMPLOYMENT ASSISTANCGE IN RESPECY ()h
blll(l BINOY KR CHAKRABORTYON COMPAS MONALL UR() UNUS

. i
A ' alt o .
1] 4 N . . .
PR

. ~ " )

1. Reference  vour ;mp]ir‘nt,]'.c.m dated 28 -5- 1994
regarding smployment on unupdsm’unatf‘ grouncs Ahe requast
(representation) for compassionate appointment was (,mmuned by
the competent authority of this Headguarters as pem the extant
Government Rules and Policies and Lthe Hon' ble aupum'* Court
tulings oo the subject.  The relevant, DOMAT doaztructiosng - and
Hon'ble Hupreme Conrt eoli ngE on Lhe subject are t.zm::'.Lo&:m.i.

[2. The Scheme of appointient on compaszionate grounds has

S

been envizagoed wiil the whole objcct, of aranting compassionate
¢ ] { ’

7

appoiostment Lo enable the family to tide over ~the . sudden .

crisis  and to relieve the family of - the. deceas ed from
financial destitution and to help it get over the. emergency.
The scheme  does not necessarily iwply thal r'if\poml-ﬂn?' ol each
and  every :Jmmv*h)/wmlunllw—hnnclm) ot Al s neg mwt.(n*pl(wvv
will he offered appaintment. on capassionate graoupd. It is
p%}.l:t:lnent Lo mention here that quota puzhcrilmd for the,
purpose  of  compasaionatao appointmant j.s L)hl} of the tofal
DR vacancios occurring in a. yaar in L,ump“ ‘v'*im ‘D””_;TGTTI
and therefore no case is conside; “ed J.ndl‘JJ.(lllﬂll" or Unit wis
but all the cases received from 'various Units aJ.e(,:onﬂlrlnrncl
by ‘the  Board . of Officers constituted at the Headluarters as
per  the Government policy, to find out the most  deserving

cages ln acute tinancial distress /m:re indigent in comparison

Lo other siuilarly placed cases, aqluut the 5% quota_ of DR
vacancies occurring in ‘qlven year. : ’

M R N t
)

% .

d. Accordingly, the Board of Officers take the various

aspects as slipulated in Mop 1D No 19(4)/024-99/4999- D{Lab)
dated  09-03-2001, such as Family size includi ng  ages  of
childrén,  ancunt  of terminal henefits, samountof  family
pansion, Jiabilily in terms of unmarried daughten(s), minor
children oo, movable/imnovable properties © lef( by tha
doceased at Lhe Lima of death, Lo find oul the chzar of acuto
Linancial Aistress/most deserving case in relative . merit andg
L Ny oy bhe really  desird hiowases that. two only " if
fl«"lr VaIancy  wmeant for appaintaent  on compassionatoe qrounds

".’.l sts with hbt ey lruq of 5% b vacanclLes., Furthecr t
Comuittea /)(:ll..;l(.](!l Ly a .L"emx;.;point 3t
cempassiophte  grounds shouled  take jnto ACCOLL

rogapdi t/m,, A danility of VATANCY Lo 3 hes
recommend  appolnbment: on e m;w'.-"«'rja{ ;
Y degerving. caze and only i

(674}
e pozition
TRointment  and -4 1
nate qrounds only in
ancy meant for

——

A ‘N..‘“"ﬂ\.

| ANNEquE—z,z

8.0 \’”‘“’

T = e e kel iy




, L A R p— X . : ?js‘-'mrl' i
K R _ 6 5 - ’ . ' (
] ) ’ Lo ’ '.' ’ .
f ’ [ .
APPAINEIenr on compassionge WJ““”H” Wl o pe ni!fvlﬁ LOURNIRRY
year, Lhubo tac wilthin T celling of Ny [HLn(JJJUd Lo Lhe

pULposs . in view  Lhae Hun’ble bupremehfuourt druling  in

“Judgement catod 4% May 1994 in the case of Umesh Kumar Nagpal
Vs ‘State if aryana and, others (AT 1994 (3) ' 8C 525) wherein it
hag  been held that v“wtferlnq appointment  on compassionat.e
ground ag 0 mattor of course irrespective of Lhe Linaneial
condition of the Lfamily of the decoased or modd cally retlred
Govt,  servant  is leqally  dmpermissible  and compassionate
appolntiont  camnol  be granted aftor lapse of a reasonable
period and it is not a vestod Light which can be cxorcised at
any time in f@tura'iau, ' :

»
"

A According  to -tho information available on record,  the
N,‘v\’» -

following iz the po~1t1un/utato of  the Lamily - of the -

deceased(MBu/Mlssnng) governmPnL wervant-~fﬁg;;,"‘¢kf '
‘4 "v '." . . . ,n'"‘ , ,:‘5_',“-‘ M K

a) Tha dedth/MPO/MLW"LHQ of the Govt servant oguurr o on'
J1-10-1993, " His wWife . two Son(s)and one dtuqhter

SUrvive him.  Tho decoasad . (MBU/MJbgLng) Govh marvant’s
family received Rg 2,08,;44/— as terminal_benelits. At
prezent. they are’ in raceipt of montily pension of
. Real2 /~anJno Dearness reliel of Ra 574/~

I y oy ‘ ‘.r.
. :

"l‘hé Board of Oichem at thig Headquartom afiter takmq
u/ nto account aach a spect referred Lo above has cons LdUJGd your
cage  along with othaor candidatag, However, auls to more
deserving cases and few vacancies available, your cige wag not

racommended Ly the poo  fop appointmont  on  compassionate .

ground. In view of this the competent authorlty.ls of the
view that your case does not deserve employment a551stance on

oompasslonate’ grounds. *{Moreover, the need for immediate |
asaistance b/,way of cumpaq ionate employment to tide over the

amergency aud crisis. is lacking in your: case: as tha Death of
“the’ Governmpnt servant ‘was on 31-10-1993 i.e. 09 years beforg
his nGrnal rntlr0ment ) —_— ..
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.El'lgiuoers in Chief’s Branch

/

6. Thoevefore, afler due (:.i.1:(:\.nm.:pcc'tj.(.m ancl  consideration Ir‘x
the light of the enclozsed quidelines of LOPET and vVarious
judgments  of  Lhe . Hon'ble aupreme  Court and . that the
appointment on compassionate qrounds is not a matler of right
ancd altar o batanced aned abjectiva aueasenont. of Lo Felaliry
ub Lhe chvenmstoneey ol Lhe cane pncluding  Lhe decision ol
Board of Officera at Army  Headguarters, the Competent
authority has rejeoted the employment ‘agsistance' to Shri Binoy

Kr  Chakraborty 8/0 (Late) Shri i_S " K Chakraborty on
compagsionate grounds. :

7. This MQ lollor Mo 'IO(;‘*.)'],/‘.H}/MS/P‘.U.')(l) dotod 14 Dae 9001 ie horaby
cuncolled. .

.

(TM Chandrakant) .
Lt Col N

SO T (Pers & Legal) s

_ For Chief Engincer
Copy tlo:

Army Headguarters . - . .
New Delhi ’ _ . o
110011 ’ , : S o

1Q Kastern Command
Ennineers Branch

Fort William . .
Kolkata

CWE Twzpur

GE Missamari

Internal |

El(Legal) - For Info i e
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| SENTRAL ADMINISTRATIVE TRIBUNAL
\ - GUWBHATI BENCH: ; GUWAHATI
0.2, NO. ch? | OF 2002
SHRI BINAY KUMAR CHAKRABORTY
- Versus -
UNICN CF INDIA & ORS' «~ RESPCNDENTS
SL: I PARTICULARS OF DCCUMENTS I ANX NO., [ PAGE NO.
01 = Application 1~ JF
02 Certificate dated 25-11-93 1 12
03  Application dated 28-09-94 2 (9~ 29
04 Certificate regarding proof 3(series) 4 N '32_&'
of income, etc dated 24-12-94
05 Application in the prescribed : |
fomat dated 05-04-95 4 9‘¢’.25
06 Statement of case 5 20 — 3|
07 Recommendation by the
competent authority 6 2
08 Certificate regarding
proof of vacancy 7 23
09 Certificate regarding
eligibility 8 2 #
10 Communication dated :
24-02-1997 9 35
11 Representation dated R
07-05-99 10 L - 37
12 Representation dated D
10-01~2000 S 11 98~ 39
Contdes..
SRR e g e el T " - -



SL | PARTICULARS OF DOCUMENTS X X PAGE NO.
NO. I ANxX NO. X
13 Communication dated
29-0 2= 2000 | 12 4o
| ‘14 Communication dated
13-04-2000 | 13 4l
15 Representation dated
18-05-2000 1w 4040
i16 Communication dated
| 12-06=2000 15 44
Y Representation dated | | |
21-06=2000 16 4%~ b6
| 318 Communication dated
| 25-07-2000 17 ok
19 Representation dated 2 | - )
| 50-01-2001 18 2 ¢ — "
120 Representafion dated '
15-09-2001 | 19 56 —5)
j 21 Impugned order conveyed
i by communication dated
’ | 14-12-2001 . 20 59~ 8%
22 Application dated 19-01-2002 21 o6~ 5%

SIGNATURE OF THE ArPPLICANT

FOR USE IN TRIBUNAL'S OFFICE

Date of filing :=-

Regiétration No:-

Registrar.

Pl el Y Pawl e, Demrd Srnk pewd s
Dot Dol et el Dol ek, el Jemel Dl




BETWEEN

.

o™

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUVAHATI BENCH

OuB. Noo. 2B OF 2002

Shri Binay Rumar Chakraborty,

Son of MES/265366 Late S.X. Chakraborty

C/o Late Radhika Ranjan Deb,

Fourth Lane, Pan Dokan Bus stand,

Xahilipara, Guwehati-18, Assanm,

- AND~

1)

2)

Union of India

represented by the Secretary

Lo the Government of India,
Iﬂiin_i_stry of Defence, North Bloc_:k,

Parlianent Street, HNew Delhi.

The Engineer-in-Chief's Branch,

. Ammy Headguarters, Kashmir House,

3)

4)

DHGQ, Wew Delhi - 110 011.

/

The Chief Engineer
Headquarters,

Eastem éommand
Engineers Branch (ETC(2)

Fort William, Calcutta- 700 021.

Head Quarters,
Chief Engineers, Shillong Zone,
Spread Eagle Falls,

Shillong - 793 011,
Contd.o 00(2) L]
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5) The Garrison Engineer,
{issamari.

6) The CWE Tezpur,.
(Commancle:« werks Enjineav)) G.E-) Solmara.,Tejl:mv‘-

~ RESPONDENTS

e

1) PARIICULARS OF THE ORCER AGAINST WHICH THE PETITION

IS FILED

1) : v The instant application is directed againét
the order passed by thé competent authority rejecting the
casé cf the @pplicént for compassionate appointment in the
MES Department, which was communiceted vide letter dated
14-12~2001 bedring No. 70601/25/45/E.T.C(1I) issued from the
Office of the Chief Engineer ; Shilléng Zone, séread Eagle

Falls, Shillong 793 011.

ii) This application is also filed‘seeking a
suitable direction towards the resbbndents to appoint the
applicant on compassionate ground in the post of LpCc
which is lying vacant in the Cffice of ﬁhe Garrison

Engineer, Missamnari.

2) _JURISDICTION OF THE TRIBUNAL

The applicant declares that the subject matter
of the applicationis within the jurisdiction of the Hon'ble

3)  LIMITATION

The gpplicant declares that the instant
application is within the limitation period preséribed in

section 21 of the AdministrativeZ iribunal's Act, 1985.

Contdeess(3)e
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4} BACTS CF THE CAGSE

4,1. | That the applicant is a citizen 6f India and
as such is entitled to all the riéhts, protection and
prévileges guaranteed under tﬁe Constitution of India.
4,2. That the applicant's father Late Sudhir
Kumar Chakfaborty was sérving iﬁ Military Engiﬁeer
Services under Hinistry Qf Defence since 01-05-1959.

While, working aleharge'Mechanic H&-1 of AGE E/M
Missamari under Garrisqn Engineer, lMissamari, the apélicant's

father expired on 31-10-1993 leaving behind his wife

{ applicant's mother)and three childrerl

A copy of the certificate
dated'25—11—1993 issued from
the Office of Fhé Garrison
Engineer, Missamari is annexed
hereto and is marked as
ANNEXURE-'1' to this

application.

4.3 That the applicant submitted an application

for appointment on compassionate(ground, after the expiry

'

hig father MES 265366 Late S.K. Chakraborty on

h

D

31-10-1993, whiele he was still in service. The
applicant applied for gppointment on compassionate
ground to the Chief Engineex)Head quarters)Shillong
zone, Shillong on 28-09-1294. In that application the
applicant stated éll‘the relevent facts and requested
for his appointment in.the MES Department in the post

of LDC or any other suitable job.

Contd.-u—-o(q'). «
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A copy of the said application
dated 28-09-1994 is annexed
hereto and marked as ANNEXURE-'2!

to this application.

4,8, . That the applicant submitted willingness
certificate, property certificate, income certificate,
inhabitant certificate, dated 24-12-1994, for consideration

of his case for gppointment in the MES Department.

i

Copies of the relevant
certificates are annexed
hereto and are marked as

ANNEXURE-' 3(Series) to this

application.

445 | That the applicant submitted his applicétion
for aprointment on compassionate ground in the prescribed
format. The facts menticned in part-I of the Presdribed
Formét have been verified and the case of the applicant
vas recormended by the Garrison Engineer, Missamari

on 05-04-1995.

A copy of the said application
in the prescribed fommat is
annexed hereto and marked as
AWNEXURE-'4" to this

application.

o6 That the Garrison Engineer, Missamari £

[1=9

respondent MNo. 5) prepared a statement of case for

empdoyment of the gpplicant on 05-04~1995, The said

Contdese.(5).
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-(5)-’ | §
respondent No. 5 submitted a proposal for employment of

the applicant as a LDC, Store keeper er Meter Regder in

the MES under the lMinistry of Defence because zfter the

death of the applicant's father MES/265 366 Léte SeXe 3
Chakraborty, Charge Mechanic H8-I, the family is in N
indigent circumstances. Therev is no other sourceof income
.exc_ept the meagre amount of temminal benefits. As such,

the Barrison Engineer, opined that the family deserves

Government assistance by way of employment to the aspplicant.

A copy of the aforemendioned
statement of case is annexed
hereto and marked as

ANNEXURE-* 5' to this petition,

4.7, ' That the case of the applicant was strongly
recommended for compassionate employment by the respondent
No. 5 . The applicant was found to be educationally

jualified and is within the prescribed age limit as per

recruitment ruvles,

A copy of ‘the relevant certificate
is annexed hereto and marked
as ANNEXURE-'6!' to this

application,

4.8, That the said respondent No. 5 has also. cer-
tified that there existed a clear vacancy in the post of
LDC for appointment of the applicant who is the dependent
‘of deceased Late S.K. Chakraborty, charge MachZanic and

funds are available,

Contdo e e (6) .
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A copy of the aforementioned
certificate is annexed hereto
and marked as ANNEXURE~'7! 3 |
to this application.

4.9. That the applicant was also found to be

- eligible for compassdonate employment and his case for

appointment was cofvered under the relevant circular of

i, the Govermment. The respondent No. 5 has certified that the

applicant's case for employment is covered vide item VI
of Para évof Govt. of India, Minisfry'of Home Affairs

letter No. 14014/1/77/Estt(D) Dated 25-11-1978 received

. under Engineer In-chaef's Branch letter No. 65926/EiC

Dated 10-01~1979.

~

& copy of the eligibility
certificate is annexed hereto
" and marked as ANNEXURE-'8' to

this application.

4,10. | That the applicant begs to state that although
he had epplied for compassionate appointment in‘1994ﬂgpd”ﬁ

he also appeared in an interview and declared to have passed
the same, he was not infommed about the outcome of the
goplication. The applicant submitted a number of representation
but without ény result..The respondent No, 5 vide communi-
cation dated 24-02-1997 informed the applicant that no
additional vacancies of LDC's covering the period upto
30-06-1992 will be alloted to accomodate pérsons listed on

compassionate ground. In that view of the matter the’

- applicant was asked to submit revised option and giveyf
.‘-l Ey

fresh choice to the category mazdook, peon, Safaiwala and

Chowkidar.

Contd. e (7) .
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A copy of the communication
dated 24-02-1997 is annexed
hereto and is marked as

ANNEXURE-'9' to this spplication.

4.11, That the gpplicant repeatedly met the
fespondents and requested for considering his case for
appointmeht on compassionate ground but without any success.
The applicant's mother abso submitted a representatioﬁ in
this connection addressed to the Chief Engineef, Eastemn
Command, Calcutta-21 requesting for the appointment of her
son in the MES Department, In the said repr'esentatioﬁ datéd
07-05-1999, she had stated that her husband died on 31-10-93
due to cancer while still in service, Aftef hié death the
hardship -
entire family is facing severe economicnand she is getting
half pension according to headquarter's rule which is not

sufficient to run the family,

A copy of the representation
dated 07-05-1999 ia annexed
hereto and marked as

ANNEXURE-' 10' to this application.

4.12, That the applicant on 10~01~2000 submitted
a representation addressed to the Engineer-in-chief's

Branch, Amy Headquarters, New Delhi, requesting him to

| gppoint the gpplicant in the MES Department in any post at

any place so as to enable him to'run the family after the
expiry of his father. The applicant also stated that

though he had qualifiéd himself in the interview held in
the year 1994 , yet he has not been appéinted inspite of

!

available wvacancies.

Contde..(8).
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A copy of the representat}.ms
dated 10-01-2000 is annexed _
hereto and is marked as , -

ANNEXURE-'11' to this zpplication. 3%

4,13, L That the applicant received a commﬁnication ﬁ
dated 29-02-2000 bearing No. 70601/25/193/EIC(I) £from the“x
Cffice of the Chief Engineer, shillong Zone (respondent No. 4},
in that communication respondent No. 4 has stated that the
applicant's name is at serial No. 21 of the seniority list
for appointment on compassioﬁate ground in the post of

LDC . It was also stated that sppointment will be madé on

receipt of Government sanction,

A copy of the communication
dated 29-02-2000 is annexed
. hereto and marked as ANNEXURE-' 12!

to this application,

4,14, That ﬁhe applicantd received another
communication dated 13-04-2000 bearing No. 70601/25/211/
EIC(I) from the respondent No., 4 . According to this
comn}unication, the seniority for considering the appoinhnent
on compassi@ﬁaie ground is 21 as per the register maintained
by the Office of the respondent No. 4 . The applicant was
informed that further development of the case will_be.

intimated to him in due course.

A copy of the communication
dated 13-04-2000 is annexed
hereto and marked as ANNEXURE-' 13!

to this gpplication. ' /

COntd. s e (9) -



authority and the existange of clear cut vacancy, the

applicant is yet to be appointed as LDC, on compassionate

- =(9)- -
. 4,15, That the gpplicant begs to state that
- notwithstanding the recommendation of the appropriate Eg

'18—%5-2000 addressed to the Engineer-in-Chief's Branch,

- ground. The applicant submitted another representation on :3:
I'4

Army Headguarters, New Dglhi, stating thét after the expiry
of his father his family cohsisting of four members have been
facing immense financial difficulties. The applicant |
requested the respondent authority to consider his case

sympathatically and appoint him accordingly.

A copy of the representation
dated 18-~05-2000 is annexed
hereto and is marked as

ANNEXURE-' 14*' to this application.

4,16, o That #with reference to the'application

dated 18-05-2000 submitted by the applicant, the respondent

| No. 4 vide communication dated 12-06-2000 bearing 70601/25/

220/EIC(I) informed the spplicant that his seniority for
- considering the appointment on compassionate ground is 21,
as‘per the register maintained by the Office, for the posf
of LDC., It also stated that further develoPmenf of the case

will be intimated to the applicant in due course.

A copy of the communication
dated 12-06-2000 is annexed '
hereto and marked as ANNEXURE-' 15?

to this application,

¥

"4e17. That the applicant thereafter submitted

"a representation addressed to the Chief Engineer, Eastem

Contd....((10}.
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command, Calcutta=-21 on 21-06-2000 expressing the :
difficulties experienced by the applicant and his family
consisting of four members . As there is no sewwce of
income nor any ianded property, the applicant requested
the respondent authority to consider his case for
appointment smpath_etically’ the applicant being the

dependant of a deceased Govemment employee.

A copy of the representation

dated 21-06~2000 is annexed
hereto and is marked as
ANNEXURE~'* 16' to this

application. -

4.18. That in reply to the representation dated

21-06-2000, the respondent No. 4 vide communication dated

25-07-2000 bearing No. 70601/25/241/EIC(1I) informed the
applicant that his seniority for appointment on compassio-

nate ground is 21 as per the register maintained by the

Cffice for the post of LDC . It was also stated in the

communication that further development in the case will

be intimated to the applicaht in due course.

A copy of the communication
dated 25-07-2000 is annexed
hereto and is marked as
ANNEXURE-* 17' to tiuis ]

application .

4,19. That finding no response from the respondent
the applicant submitted another representation on 20-01-

2001 éddressed to the Chief Engineer, Eastem Command,

Contd.‘.-o.(ll) .




St O

Calcutta -21. The gpplicant expressed his grievance and
requested the respondent authority to gppoint him at any

place because his famnily was facing great hardship.

- e
~(11)- |
' A copy of the representation '3

| dated 20-01-2001 is annexed

hereto and markéd as ANNEXURE-! 18!

to this gpplication.

4,20, That as the applicant did not receive any
reply to the rebresentation filed by him before the
respondent No. 4,the applicant's mother Snt. Usha Rani
Chakraborty submitted a representation to the Defence
‘Minister on 15-09-2001., In the said representation; the
~agpplicant's mother stated that after the untimely death of
her husband the family is facing a lot of financial pmblemé
" and the pension amount has been reduced to half . She had |
requested for the appointment of her son on compassionate

ground to sawme the fapily from starvation.

A copy of the representation
d.ated 15-09~2001 is annexed
hereto and marked as
ANNEXURE-' 19* to this

application.

4421 That the Chief Engineer,Head Quarter

Shillong Zone, Shillong vide communication dated 14-12-2001

_ bearing No. 70601/25/45/EIC(I), infomed the applicamt

that his case for compassionate appointment has been

rejected.The reasons for rejecting the case of the

applicant is that the family is above the proverty line
of

and the need for immediate assistance by way, compassionate

Contd. eve ( 12) .
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authority did not approve the case of the applicant for § “

-(12) =

1/,
employment is also lacking and therefore the competent

gppointment. ’

A copy of the communication
dated 14-12-2001 is annexed
hereto and is marked as '

ANNEXURE-'20' to this applicationm

4,22, ' That being 'aggriéved by the order whereby
the applicant's case for appointment on compassionate
ground has begn\ rejected, the applicant's mother submitted
an appeal before the Defence Minister, New Delhi on
19-01-2002. The applicant's mother made a request for
cancelling the rejection oxrder passed by the Department

and to provide the applicant with the job.

-

A copy of the aforementioned
representation dated 19-01-2002
ia annexed heretc and marked as

ANNEXURE-'21' to this application.

4.23 That thereafter no communication has been

made by the respondents with the agpplicant and he is yet

to be appointed on compassionate ground despite fulfilling

all the necessary conditions,

' 5)  GEOUNDS FOR RELIEF:-

: 5.1. For that in view of the facts and circumstances

 stated zbove the impugned order dated 14-12-2001 is not

suctainable.

Contdeesos13).
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S5¢ 26 For that the respondents oucht to have ) |
appointed the applicant on compassionate ground because ‘ ’
ae was found eligible for such gppointment and his case 3
was strongly recommended by the respondent No. 5 who has -

also certified that there existed a vacancyfmx for - .
accomodating the gpplicant and necessary funds are al so :

zvailable .

Se 3 " For that the respondents have all along
assured the applicant that his case for appointmént on
compassionate ground in the post of LDC is under considera-
tiOn_énd the appointment will be'made on receipt of

sanction from the Govemment. Therefore the respondents now

- cannot tum around and alter their stand by rejeéting the

case of the applicant for compassionate appointment as

reflected f:om the communication dated 14-12-2001.

.4  For that in the communication deted 14-12-2001
it has been stated thét since the family is receiving Rs. 1849/~
(min) as famiiy pension, it is above the proverty line.lThis
is contrary to the records because in the statement of the
case prepared by the respondent No. 5 it was clearly stated
that the fanily of the-éppliéant is in indigent circumstance
with no source of income and accordingly the case of the
arplicant was strongly recommended for appointment . Now
that the family is receiving only half of the amoun@ which
was earlier received as pension, therefore,the ground

for rejecting the applicant's case is not tengble because
ncw the family is suffering greafer hardship with the

pension amount being reduced to one half.

Contdeessse ( 14) .



and his fanily members were asked to vacate the quarters

AL

~(14) -

5. 5. For that the applicant's father died due to
cancer while he was still in service. More than half of the

teminal benifit was spent for his treatment. The applicant

after about 1 year of his father's death and since then

they have been staying in rented premises at Guwahati; No
member of the family is in Govemment service ., Therefore the
respondents ought to have provided the applicant with
cocmpassionate employment to mitigate the severeqeconomic‘

crisis in the family.

5.6, For that the respondent authority stated in

the communication dated 14-12-2001 that the need for immediate
assistance is lacking as the gpplicant's father died more
than eight years back and therefore the gpplicant's case

for compassicnate appointment has not been gpproved. The
applicant xespéctfully submits that the respondent authority
cannot take up such plea for rejecting his case becausev

it is-ﬁhe respondents themselvés who are to blame for not
appointing the applicant at an earlier point of time when

vacancy in the post of ILDC was available,

5.7 '~ For that the respondent authority oughh

to have eppointed the applicant in the post of LDC on

compassionate ground because he was all along given the
assurance that he would be.appointed as such ., Because of
the assurances given by the respondent zuthority from time
to time the applicant did not try for altemative means
of livelihood. Now after being asked hewzaxdz to wait for
ail these vyears for the job, ﬁhe regpondents have
informed him that he.cannot be provided with employment.

Had the applicant been informed about the outcome of his

COntd.....o(ls)- '
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. @pplication dated 28-09-1994 in time, he would have
* searched for altemative jobs .

1. 5.8, For that the respondents cannot be

- pemmitted to go back on their assurances on such flimsy
and frivolous grounds. The applicant's fanily is suffering :

: faom immense financial difficulties. Therefore the 65%\
respondent authority ought to have appointed the applicant on

: compassionate ground and thus provide relief to the

family of the deceased employee.

5.9, For that the order conveyed vide communicat;
ion dated 14-12-2001 rejecting the claim of the applicant
for compassionate employment is illegal, arbitrary and

' discriminatory in néture. It has violated the fundamental

3 :ights of the petitioner guafanteed under Article 14,

16and 21 of the Constitution of India and is also violative

- of the principies of natural justice and administrative

j fai:play; The impugned oxder is based an extraneous

: conéideration and it bears re %eafe-no nexus with the

_objective sdught to be achieved. The impugned order has been

i paséed in colourable exercise of power and without application

. of mind and is therefore liable to be set aside and quashed.
The respondents are to be dirécted to provide compassionate

,_employmeht to the applicant without any furthér loss of

time,

~6) DETAILS OF REMEDY EXHAUSTED :-

The applicant dedlares that he has availed

of all remedies available to him .

.7) MATTERS NOT PREVIOUSLY FILED OR PENDING WITH ANY

OTHER OOURT :-

Contd...(16).
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‘The applicant further declares that he had

- not previously filed any application, writ petition or

suit, regarding the matter in respect of which this

application has been made, before any court or any other

- authority or any other Bench of the Tribunal nor any such
- @pplication, writ petition or suit is pending before any

| of them.

. 8) RELIEFS SCUGHT :-~

Under the circumstances, the applicant

. respectfully praye that the Hon'ble Tribunal may be pleased
© to admit this case, call for records of the case and upon
“hearing the parties on the cause/causes that may be shown
and on perusal of records may be ﬁleased to grant the

following relief(s) to the applicant -

(4) To set aside and quash the impugned order
conveyed vide communication dated 14-12-2001 (Annexure=20) mix

- whereby the case of the applicant for appointment on

compassionate ground in the post of LDC in the MES, has been

(ii) : To direct the respondents to appoint the

‘applicant on compassionate ground in the post of LDC which

is lying vacant in the office of the respondent No. 5,

~or in any other suitable vacancy without any further delay.

(iid) any othef relief or reliefs to which the
gpplicant is entitled under the facts and circumstances of

the case.

9) INTERIM ORDER, IF ANY PRAYED FOR :

contdo-c..(l7). )
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Pending final decision on the application,
the applicant prays that the Hon'ble Tribunal may be
pleased to direct the respondents not to fill up the post of

LDC which is lying vacant in the Office o‘f the Garrison Engine

eer, Missamarie.

10) THE APPLICATICN IS FILED THROUGH ADVOCATES:

11) PARTICULARS OF THE JNDIAN PO STAL ORDER

(i)  IPO No. 049238, 049239, 049240, 049241 and
049242,
(ii) Date ':= 29-08-2002

(iii) " Payable at := Guwshati.

12) LIST OF ENCIOSURES :-

As stated in the index .

VERIFICATION

- I, Shri Binay Kumar Chakraborty, Son of Late
S.K. Chakraborty, aged about 26 years, resident of | )
Fourth Lane, Pan §okar; Bus stand, Kehilipara, G?uwahrati— 18,
Assa%n, do hereby verify that the contents of pa:.jagraqchs
4.1 to 4.23 are true to my personal knowledge and paragraphs

5.1 to 5.9 are believed to be true on legal advice and that

I have ndt suppressed any material fact.

e - 09-09-2009 Bluay Bumor Charabedy

place GUWH'H% . Signature of the applicant
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‘M

. Thm is to certify that; Mmb/265366 Sri Sudhir Kumar -

Chakraborty, .Ch/Mech m:tatummm d:ﬂ serving in militsmy

'l‘ﬂngineer barvicen urder ministry. of Defence eince OL.5.59
. fnd expired on 31 Oet 93, &nt Usha Rapd Chakraberty -
Wife of Late Sudhir Kumar Chakraberty 18 /Hydnapure (West

Beng&l)(lmu) 8% per. Service Record in this effico. -
Family details in reSpect of Bate 3.1dh1r Ky, Chakraborty

'.‘are auunder fia

‘\Statio‘m f{ﬁasamar:l | o NC Das)

1)Pranay Kp, Chnkrnborty, Snn (D/B 19 Jul 711)
11)Binoy Kr, Chagravorty, Son(D/B 27 Jul 76) |
\/i&)Ku.biwl:l Rani Lhakraborty,DAughter(D/B 14 Jan 73)

J(/‘f‘a/ s

. e
for Garrison Engineer
- Por GAJ RISON ENOINEER -
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ANNEZXURE ~*2¢

Froms- | Shri Binoy Kﬁmar Chakrabo rty,
S/o MES/265366 Late
S.XKe. Chakraborty, Ch/lech
Qtr No. T/3/2, Govindnagar,
4 "P.0. HMissamari

Dist. Sonitpur (Assam)- 784 506

kTO
Chief Engineer
HQ Shillong Zone
Shillong

(Through prOper.Channél)

APPOINTMENT OF DEPENDENT OF DECEASED

COVT EMPLOYEE IN MES DEPARTHMENT
Respécted sir,
I beg to submit the following few line for

your kind consideration and favourable orders pleasé;

Sir, my father MES/265366 Late S.K. Chakraborty
Ch/rvech HS-I of AGE E/M Missamari under Garrison Engineer
Missamari ex?ired on 31 October, 1993 , 1 belong to a very
poor family and I have got four members in our family(mother
brothers and sister). It is for your kind infommation that
I have passed Higher Secondary Examination‘from Kendriya
Vidyaiaya and also passed typing exanination in English.
I have no other income nor have any land property. on my

own or in the name of my Late father,

After the untimely death of my father I find
it great difficulties to meet my expenses even the daily
needs. Since I being pocr son having many members of our

family facing lot of financial stringendy to pull day to

. &g»vv*a : Contdeessel2).
lo® w
M‘}) M Mow
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day life. Now I am in such a state of eritical juncture to look

- after owr family, without having any income from any source.

In view of the above it is requested that my/wase

“may please/be consided favourably for appointing me in MES

department in ease the post of LDC or any other job suitable
focr me considering my qualification so as to enable me to

lco® after our family.

1 hope your honour will_ consider my case
sympathetically and order for my appointment as sought
above for which act of kindness'v I shall remainA ever grateful
to you sir, .

Thanking you in anticipation,

Yours faithfully,

( BINOR KR CHAKRABORTY)
8/o0 LATE 8,X. Chakraborty

station : Missamari

Dated : 28 Sep, 94. :
: Ex.ch/liech
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ANNEZXURE ~t3'(Series)

WILLINGNESS CERIIFICATE

Certified that I am willing my younger
son Shri Binoy Xumar Chakraborty to serve any vwhere in
India in case non availability of vacancies in the

area/zonec..

Signature of applicant

Usha Rani Chakraborty
Wife of Late S.X. Chakraborty

Charge liechanic.
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ACFSATY CERTIFICATR
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‘his is to certify “het “ete 3. ne Cha.reborty, vill.
tack ol JShiorela, I.C. Corubanda, Dist. Conitpur, Assam has

died on 31 Cet 1,93 a « had left nothing s’ earning source

raintencuce of thc fomily vlich consist 4 (four) menbers,

s
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. Certified that Mr Binay Kr. Chakrabor’cy son of Late S.K.
" Chakraborty of v:.llage-Po tidai Bhdrela,

’E%’ Garubanda,; Dlg’t-— ;‘ ,

RN - Jo*utpur' in the state. of Assam is a poor, anél there does not
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E-IN-C's BR 'IJE'J;T,ER HO. 35026/BOLICY/EIC DATED 22 FEB 88/
, PROFORMA REGARDING EHMPLOYMENT OF DEPENDEN_’I‘S OF GOVERNMENT
’L SEARVANT D".;[IE“JG #ITHIN SERVICE. RETIRED CR INVALID SERVICE
i |
| . | PART-I
| ; - . ‘ "
| 1. (2) Wame of the deceased Retired on ;- MESF265366 Late
! [ 5
! “ ; invalid pewmsion employed. : SK Cheakreaborty,
; I o
o | Ch/iMech HS-I
|" ; , R ’
% ;] "(b) Designation of the Employee :- Charge ilechanic HS-I
} , (c) Date of birth of the employee ¢~ 04 Aug 1938
| 1 (d) Date of death i~ 31 Oct 1993
; | - ‘
i i
‘ " (e) Total length of service record :- 34 years 6 months. «r
i (£) Whether pemanent or Ty - Pt h
? ; (g) Whether belonging to 8C or ST :1~ Neither.
] | II (B) Name of the candidate for apptt := Shri Binoy Humar
. - y _ Chakraborty -
b \ \
b - (b) His/her relationship with the ‘
o )
{] ) 1 erployee :- Son
[‘ l! - (c) Date of birth N = 27 July 1976
i [ S
| - 11 (d) Educational Qualifications s~ Higher Secondpary
P \
Examination with -
English typing.
Whether any other dependent ¢=- No. |
has been appointed on '
compassionate grounds ' ;
Particulars of total assets ﬁ
left including amount of
} S - (a) Family pension s~ Fs. 768/~ p.m.
‘ {b) DCR Gfatuity :— I3, 63, 360/’5
1 [ {c) GPF Balance tw RSe 95,938/~ ‘ -
|- : -
- Contde..(2).
! |




~-(2)-
(d) LIC policies s~ il
(e) Movable and immovable proper- :- Only meagre pension
ties and annual income of his father,
eamed therefrom by

\

the fanily

(f) Encagh of leave te 5. 14,640/-
(g) Any other assets ee Nil

(h) CeCG.E.I.8. Amount ¢~ Rs. 34,606/-
IV Brief particulérs of libiealities

if any. - Wil
V) PhArticulars of all dependents of the Govt. servant

(if some are employed their income and whether they are

living together or sepefately)

SL. NO. NALE Relationship emploved or
with the Govt, not particulars
servant are of employment and

emo lunents

01 Shri Pranay Kr. Chekraborty Son. 19-07-1975 No

02 Shri Binov Kx. Chakraborty n 27-07-1976 No
03 Migs Siuli Rani Chakraborty Daughter \

14-01-1978 No

DECLARATION

I hereby declare that the facts given by me =k
above are to the best of my knowledge is correct. If any
of the facts herein menticned are found to be incorrect

or false at a future date myv services may be terminated.

gignature of the candidate

(Binoy Kumar Chakraborty)

Contd..«.(3).
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‘ o
.84/~ Illegible °

signature of the permanent

Govt. Servant.

, i .
MES No. 246249 | |
Wane : Shri A N Bhimik, Office’

| A e
Supdt Gde II 5

Address

»

GE Missamari
* 1

"
"

I have verified that the facts mentioned by the

‘candidate above are correct.

, 1 L S
Signature of the Welfare Officer.
, - thice
i

i



(a)

(b)

(c)

(d)

(e)

(£)

(g)

(h)

i
1
.

~9%-

PART-TIT

Name of the candidate

for appointment

<

His relationship with the

emp loyee

Educational Qualification

age (date of birth)and

experience if any

Post for which employment

is propo sed.

Whetner the post is to
be filled in CSDs or in
a non participating.
Whether the recruitment
rules provide for

direct recruitment

hether the candidates
fulfileg the requirement
of the recruitment

rules for the post

Apart from waiver of

employment exchange

procedure what other
X

relations are to be

given.

Whether the facts mentioned

in Part-I ha_ve been

verified by the Office and

e

(13

o

SHRI BINOY KUMAR CHAKRABORTY

Higher Secondary Examanation
in the year 1994

27-07~1976

English Type writing, Speed .40

words per minute.

LDC, Store Keeper,lieter Reader.

NA .

Yes

ad

Nil

H Yes) verified from the

service Records.

if so, indicate the records.

Contd...(2).
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IiI. Pewmponal recommendation of the

Head of the Department/
Ministry

IV, If the employee died/retired
on invalid pension more than

5 years back, Why the case

was not sponsored earlier,

Station ¢ Missamari

Dated

: Recommended,

¢ Not applicable.

Garrison Engineer
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ANNEXURE ~'5¢

; STATEMENT OF CASE FOR EMPLOYMENT OF SON OF THE DECEASED
GOV, SERVANT

INTRODUCTION

l. MES/265366 Late 8 K Chakréborty, charge Mechanic HS-I
vhile serving under GE Missamari- (AGE E/M Missanari)expired
. on 31 October, 1993. Smti Usha Rani Chakraborty , wife of

above deceased is entitled a meagre amount of the following:-
(a) Family Pension
(b) Death~cum Retirement Gratuity etc.

‘ 2. The widow is now drawing family pension Rs. 768/- p.Me

The following amounts have already been paid to her :-

(1) DCRG BSe 63,360/3
l (ii) GP Fund Balance . 95,938/-

(iii) CCEIS Rse 34,606/~
| \ EROPOSAL

3. Due to death of above individual , the wife i.e. Smt.
Usha Rani Chakraborty, in indigént circumstances. There |
is no otherv source of income except.the magre amount of
terminal benefits which is inadequate to meet here require-
ment to maintain the family consisting of children in
these hard days. As such she deserves Govt. Assistance by

way of employment to her son.

DETAILED JUSTIFICATION ' T

i
|

4, S&mt., Usha Rani Chakraborty, wife of the deceased has

(P(,&requested for employment to her son in the department of

MES.

Contd...{(2).
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SUMIIERY

5.. In view of the above, it is requested that an early
action may please be taken to agree for employment for

Shri Binoy Kumar Chakraborty, (son) as a LDC, Store Keeper or
jeter Reader in the MES, under the Ministry of Defence in rels

axation of normal recruitment procedure.

( R.S. Cheema )
ilaj

Garrison Engineer

Station : Missamari
: - 83/-18Lkégible

Dated : 05 Bpr 95
5/4
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ANNEXURE='6"

RECOIIMENDATION QOF THE GE

The case for sppointment of Shri Binoy

Rumar Chakraborty, S&/o MES/265366 Late S.K. Chakraborty,

Charge Mechanic HS-I for the post of LDC or Store Keeper is

strongly recommended. He is educationally qualified and
is within the prescribed age limit as per recruitment

rules.

( ReS. Cheema )

Maj

\

Station : Missamari . ,
P Garrison Engineer

Date s+ 05 Apr 95
' 8d/- Illegible

5/4
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ANNEXURE='7!

CERTIFICATE

- AS PER E-IN =C'g BRANCH LETTER NO, 65926/E1C DATED 16 FEB 74

" Certified :=-

(a) - A clear vacancy for appointment of ILDC exists
for employment of dependent of deceased Late S K Chakraborty
~ Ch Mech.

(b) ; Clear Vagancy exists after adjustment of
surplus and deficiencies which have been declared and
realeased under 20/8/76 for appointment other than (a)

above., -

(<) Retrenched personnél are eligible for
re-employment and considered before new entrances are

appointed.

(d) - Tunds are availablé.

Garrison Engineer.
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ANNEXURE '8!

ELIGIBILITY CERTIFICATE

Certified that the case of Shri Binoy

Kumar Chakraborty S/o Late § K Chakraborty is covered vide

Item VI of para 2 of Govt. of India, Ministry of Home

Affairs letter No. 14014/1/77/Estt (D) dated 25th Nov 78
received under E-in C's Br letter No. 65926/EIC dated
10 Jan 79.

( R.S. Cheema_ }
Maj

Garrison Engineer
Station : Missamari

Dated : 05 Apr 95 83/~ Illegible
5/4
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o - ANNEXWRE- 10
From, : - _ » -
_alirs.Usha Rani Chakrsborty . ' v ’ ' e
YW/ 0:M.E.S,/ 265366 ~ ' ' Ny
Late.S.K.Chnkrhborty,Ch,/Mech
To,
CEEC

Kolkata=21

'/gub : Appointment of dependent of deceased govt.employee in MES department.

Respected Sir,

I beg.to-submitt the following few lines for yeur kind conside
ration and favoursble orders please. o 4 ‘

- Sir,my husbend M.E.S/ 265366,Late S.K.Chakraborty,ch » MechHS-I
of A.G.E.E/ M,Missemari under Garrision Engineer Mi$samori expired on 31stOct
1993,1eaving behind 4(four)family members,i.e.two sons,one dsughter and mysel
f.My son Binay Kr. Chekraborty who has spplied inMES department for the post-
of Clerk under compansionnate ground.Now he i1s frenticslly trying to secure a
job .but inspite of his best effort till dete he could not secure a "job anywhe
re.My second son could not complete his study for our financisl condition snd
more so I could not msnage to arrange any source for the merrsige of my grown
up daughter.My elder son is now my -only hope to cope up the situation provide
d he ig employed some where.Now,we four family members sre totslly depending-
upon my half pension. : :

After the untimely death of my husband,we are fecing lots of -
financial problems.Affer this incident,we left the quarter and now from Tyrs
of my husband death we sre staying at Guwshati at rented house paying rupees
2000 ~ monthly.At the begining,I have received Re.36009~ as pension.But now =
from this year I sm getting half pension,according to hesmdquarters rule.Now y
ou think yourself is it possible to pull four family members within this reso
urce ? Sir,I find it great difficulties to meet my dey to day incresing expens
es even the delly needs.Since,I being poor mother of three childrens facing -
lots of financial,stringency to pull day to day life.Now i em in such = state
of criticel juncture to look after my family,without hevingreny other source-

- of income end land property.

Sir,my late husband served his whole 1ife ns a MES staff ond -
he acquired good duty record.My husbsndditdad due to - Cancer,and for his treatm
ent I have spend more then half money which 1 received from the MES departmen
t 2s G.P.F ond Grotuity.Todey,he is not slive in ‘between of us,that's why we
ore facing this financiasl problems.So,ss 2 wife of your one of Lete MES stgff
1ts my pray to you please sppoint my son Biney Kr. Chekraborty in MES depertm
ent under compesnsionate ground.After my husband death,I have submitted 211 th
€ necesssry documents snd my willingneSS'certificate regarding my sons sppoin
Yment. ? : :

[

contd.on page 2.....
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' Sir In between this 7years,my son send ss meny as application,

but.- there is no su1table reply from the hesdquarters.No one is responding -
our magtter serfiously.On the month of July 2000,the Shillong headquarter gave
reply ‘that = " your serigl no.-is 21 ms per the register maintained by this
office for the post of LDC.After that,till now I didn't know my present seria
al no.of my son or progress in recruitment.Sir,lots.of money he has spended :
for typing and poscal registry charges for sending this gpplicstioniAt prese
nt I do not have eny meens to spend s single peisa on' this sorts of eddition

.8l expenses.Sir,I1 sm sending this gpplication.-to you with lots of hopes.So,

- kindly take a favourable decision gnd eppoint my son immedistely snd save me
from the starvation,so that I ¢en mgintein my family members g bit pencefull
y.For your resdy reference,here I »m sending all the xerox copy of my sons -
2ll applicetion,the replies received from the headquarters the acknowledgeme
nt cerds and registry receipts. :

I hope your honour will consider my case synpnthetically and -
take immediate decision for my son's eppointment as gought, snd for Lhis act
of your kindnzas ,I shall remaln ever greatful to you sir. -

: Thanklng-you.ln'antlclpation.

Your's Faithfully

- —— . " - " "t~ =

A, D.Dn'}/f 15}/'/"‘»47;"/ "33(/14)7

S Ushg Ronl\Chqkraborty
Bateds ! 7F -0\~ L Y | . rs,
"ngflon.(;uwahati : : W/ 0:M.E.3/ 265366,

_______ 9 ' _ ' - Late S.K. Chskraborty,Ch,’Mech.'

Present Address

Enclosged :- ‘ ‘A?Binay Kr. Chnkrgbébty

(a)Thé previous 9pp1109tions. C/ 0:Genesh Medical
(b)The headquarters replies. - P.0:zVinobansgar
(c)The acknowledgement cordg. . Kalapshar. o
(d)The postal registry rece@pts." "~ . Guwghatiz 18
Copy To - \
(1) E<IN=C's Beanch
New “elhi '
- (2) CEEC
' Eolkate-21

(3) Chief Engineer
Shillong,. '

-y
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FROM - .

Shri Blnay Kumar Chakraborty ' o (\j
S/0, M.E,5/265366- : ‘ ' T ' LN
Late S.K. r‘hakraborty, CH/MECH. |

Présent &QQEQ:Q_:M

C/0 - Ganesh Medical

P.a = Yinobanagar, '

Kalapahar, Guwahati-18.

To,

E~IN-C'S BRANCH
ARMY HEAD QUARTERS
NEW DELHI.

APPOINTMENT OF DLPIND(NF ur DEFEASED GOVT. EMPLOYEt
IN M.E.5. DEPARTMENT :

Respe'cted Sir, - _ ' |
:Z

I beg to submit the - folloulnq few 11%0 for your kind
consmdnratlon and favourahle .ordersplease,

5ir, my father, M, C.a/2(5361 Late S Ko Chakrabortj CH
"/MECH. HS~1 of A.G.E,E/M, Mlssamari under Garrlslon Engineer Mis-
sari expéred on 31st Oct, 1993, 1 belong to a very poor family an
-d .1 have got four members in our family (Mother,ﬂrother and .Sig~
ter). It is for you kind information that I am an ART'S Graduate
and also paqsed Lyping examination in Engllqh. % Morﬁovur, I have

complwied romputer course Jlso. I have nag source of anumv nor
have any land property.

After the untimely death of my fathar, I flnd it great
difficulties tome et my expenses cven ' the daily needs. After my Fa
ather death, office has . force u; to lvavp the ‘quater. So‘nou we
are staying at rented house Paying Rs. 2000/~ per month at Guwahat
~i. My mothér with&raQing fse 3,600/~ as pcnsxon. Now, 'you can ima

zine yourself that haow we four familty members facing. lot of fi-.
nancial éfringency;to pull day ta dny léfﬁ‘ Now, I am in auch a
“tate of cretical Jjunéaure to- look after our family, without hav-
ing.any»iﬁcome° o B '

Contd..,2/




Sir, after my'fathcr death, office has taken i-nterview
on the month of February; 1994, and I declared Pass. Now its si-
xth year running after my fathnr's death. Yet nog I am JOblPSbo
During this I have send two to three letter's to all Hnadquart~
exs, but there 1s no reponse frnm youn all, If there is no vacc-
ancy in M.E.S, than how you Joenuitting fresh candidates by lea~
VLng this deceascd cases. I found many advertisement of M.E.S in
daily paper'g, Sir, vou can searech my fatherptg duty record, I am
agree for any post i.e, clexk/storekne pmr/Electician. Morecov.:,
Yyou can posted. me any where yoy wish, hut I need an  jaob to pull
my familty members life,

“In view of the above 3t 18 requested that pleass be consi

~dered favourably for appointing me in M,E,5 department in any -

nost uvinblﬂ for me consadering ny qualifithiOn. I hope your
honnul will considey ny case ,ympathﬂiacully and order fop iny
appointment ag gought above for which act of kindnéss, I shall

remain evey freatfull to you S1C,

Thanking you in anticipation,

Station - Guwaﬁaﬁi, . : .o
- Dated - 10-1-2000, Yqur's faithfully,
Shri 31nuy Chakraborty
5/0, M.E.5/265366-

Lote 5.Ks Chakraborty, CH/mECH.

Prosent. Addresc s -
C/0 - Ganesh Medical
: _ P.O0 - V*nobanwgar,
Lopy to :- kalnpaha;, Ghy - 18,
(1) E-IN~C'S Branch, |
New Delhis,
(2) ckec ( | T
Calcuttsy - 21,
(3) Chier Engineer
' Shillong, |

—F
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Tele : 6315 - ' .Headgquarters
: ' jChief Engineer
* Shillong Zone .
-+ Spread Eagle Falls
bhillong-793011

70601/25/[;175/E1c(1) | » 24 Feb 2000

R s

Shri Binay Kumar Chakraborty :
c/0 MES/265366

Late S.K. Chakraborty, CH/MECH .
C/o Ganesh Hospital
PO : Vinobanagar
Kalapahar -
Guwahati-18

_ APPOINTMENT OF DEPPHDENT OF ' DECEASLD
GOVT EMPLOYEE IN M.E.S DEPARTMENT

1o Reference your application datedﬂio'January 2000,

2, It is intimated that: your name 1s at Ser No 21 of
the seniority.list for compassionate'appt of LDCe The .
appointment will be done accordingly’ on receipt of ’

(o Kﬁﬁ%%éi;3
sn AO I

for Chief Engineer

Govt sanctions

Copy to :-
CWE Tezpur -

e
GE Missamari
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Tele : 6014 o ~ Headquarters - ‘;J)\
L chief Engineer
- Shillong zone
Spread Eagle ralls
shillong - 793 011

?0601/25/YSL\\V/EIC'(I) . | | '_ Lﬁ'gpp-zoqo

shri Binay Kumar Chakraborty

£/0 MES/265366 Late SK chakraborty
C/0 Ganesh Medical :

Post ~ yinobanagar '

Kalapahar, Guwahati=18
State : assam

PPOINTHMENT of;qgggnnsnr OF DECEASED GOVT
EE?EBYEﬁ'TN"Hﬁﬁ“nﬁbAﬁ%ﬁENTf S e .

sir,
1. Reference your application dated 10 Jan 2000,

20 Tt is to inform you that your seniority for considering
the appointment on compassionate ground is 21, as per the
register maintained by this office for the post of LDC,
Further development of the case will be intimated in due
course, : e :

Yours faithfully,

Cogx to - '

let Engineer - for info wrt your HQ letter
- Headquarter : | No 131528/3A/4597/Engrs/EIC(2)
Eastern Command dt 27 Jan 2000, .
Engineers Branch (ExC (2)
Fort william
Calcutta =~ 21
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ANNEXURE~ 14

From
Shri Binoy Kumar Chakrabarty,, o
S/0. = M.E.S/ 265366, g L
Late S.K.Chakrabarty, CH/Mech, | o
Present Address, -

C/0 3= GANESH MEDICAL,
P+0 - Vinobanagar,
Kalapahap, Guwahati - 18,

To _
E « IN - 0% BRANCH ' '
ARMY HEAD QUARTER
New DELHI,
Appointment of Dependent of Deceased Govt,
Employee in M.E.S Department.

Respected Sir, - ;
. I beg to submit the following few lines again
for your Kind consideration and favourable - orderplease,

, Sir, my father, M.E.S/265366, Late S.K.Chakre
abarty CH/MECH, HS1 of A.G.E.E/M. Missamar{ under Garrision Engineer
Missamari, expired on 31st Oct, 1993.5ir, I belong to a very poor
family and I have got four members in our family,

- Sir, few days ago, I have send three letters
to three headquerter i.e Shillong, Calcutta and Delhi through reg-
1stered with A.D. I received my A.D. back'so, it 18 clear that you
have received my letter. After that, Shillong headquerter replied
me that = my senlority for consideramyg khe appointment on Compan=-
sstonate gfound 13 21 as per the register meintained by this office
for the post of LDC, They send me a letter No.131528/3A/4597/Engrs/
EIC'(2) dated 27 Jan'2000 for collecting information., -

*

Sir, 1t is quite known to you that now we sre ;
staying at rented house paying ks 2000/~ per month from 5 years. From‘g
the begining mother withdrawing k 3,600/~ as pension up to now. But
from next month of this year pension:will be half as 7 years completec
According to Govt, rule, every pensioners pension will be half after |
7 years, Now You think how we four members pull day to day life with
in ks 2000/~ or #2500/~ after paying ks 2000/« as rent to houseowner.
After interview my serial No. is 36 in 1994, Now after this 6 years
my serial No is 21 i.e only 15 recuritment had done in this last
6 years. So, it is clear that more 6 - 7 years are needed for my

. kv/so”v Ay i  Contd ... 2
(QXVXT%A - VQLMJ“JP&M/ﬂQiiifiL°°”
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recuritment. Sir, why don't you are understanding our preaent

situation which we are facing. Sir, 1 know thatl there are mgmy more

* candidate like me, They also need Job within short time, Sir, your
seniority 1list or office register vill not solve thelr problem

which are facing many Cendidate like me.

So, in view of the above it is requested
that please be considered your attention to those cendidate first
who are facing lots of problems. td pull day to day life like me.
Sir, seniority list No will not solve,oﬁf econouic problems, 1
hope your honour will sonsider.my case sumpathetically and order
for My appointment as sought above for which act of kindness as

soon as possible. I shall remain greaifull to you 5ir.

“penking You in anticipation.
S .

1its,
R

: ~ Your's faithfully,
Sation - GUWAHATI |
‘Date - ~ 18=5-2000 | R
( Shri BINAY CHAKRABORTY )
5/0s WiL.S 265366 ’
Late S ih. CHAKRABORTY
C H / MECH..
Presen. Address z~“:
' c/0 - GANLSd MEDICAL
P.O - VINOBANAGAR
- KALAPAHAR - -
GUWAHATIL '~ 18.

N .

~ COPY TO :=
1, E = IN - G's BRANGH
. NEW DELHI.
2. CEEC
CALCUTTA ~ 21
3, CHIEF ENGINEER ,
SHILLONG. | o
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Teke : 6015 o Headquarters ‘ G%)
C ¥ Chief Engineer

Shillong Zone _ .

Spread Eagle Falls - (9;.'

. Shillong = 793 011 \

70601/25/ 2.20/E1C (1) N . (2/9un 2000

L/Sﬁ;;/ﬂinay Kumar chakraborty

S/0 MES-265366 Lat& SK Chakraborty
Cc/0 Ganesh Medical -

- Post=~vinobanagar :
Kalapahar, Guwahati-18
State : Assam

" APPOINTHENT OF DEPENDENT OF DECEASED
GOVT EMPLOYEE IN MES DEPARTUENT

Sir, _
l. Reference your application dated le.hay 2000,

2+ In this connection please refer to our letter No
70601/25/211/EIC (I) dated 13 Apr 2000¢' It is to inform

You that your seniority for considering the appointment

on compassionate ground is 21, as per the register maintained
by this office for the post of LDC. Further development of
the case will be intimated in due course,

" Yours faithfully,

(0 Kiéﬁiiiiia
Adm Ofticer~I
for.chief Engineer

Copy to =

E«=in~C's Branch
Army HQ, DHQ =Post
New Delhi - 11 .
: ' - for info please,
Chief Engineer - : o
Headquarters'
Eastern Comnand
Engineérs Branch(EIC(2)
Fort William '
Calcutta - 21 ' /
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'Shri Binoy Kumar- Chakraborty

from g =

ANNexuRre- 4 6

S/0 :~ M,E.5/265366 | | N
Late S.K.Chakraborty, CH/MECH. \
Te,

CEEC

Calcutta « 21,

Sub 3~ Appointment of dependent of deceasged Govt. emplovyee
in M.E.S. department., '

Respected Sir,

I beg to submitt the followring fawlines again for your kind

consideration and favourable ordersplease,

Sir my father, M,E,5/265366, Late 5. k. Chakraborty, CH/MECH.
HS = I, of A,G.E.E/M, Migsamari under Garrisjion Engineer Migsamari
expired on 31st October, 1993, Sir, after the untimely death of my
father, we are facing lots of problems to meet daily expenses. We are

four family members (Mother, 2 brother and 1 Sister) » As elder, I
have no source of income nor have any land property.

Sir, inclﬁding this, this ia my 4th application. But, no one
is listenning orx understanding my problems. In svery application I
am memtioning my financial stringency that now we are staying in an
rented house paying fs. 2000/~ per moath to the house owner at Guwahati,
At present mother withdrawing fs. 3,600/~ as pension., From the next
menth, mother's pension will be half, as 7 years passed my father's
death. Now, you think yourself how we faur membher's are managing our 1
livelihood and after half pension, what situation will be create 7 |
can't understand that every employee of M.,E,S. svery officers of all
headquarters are also managing their families. So, everyone knows the
market condition increasing rate of goods, Wheather it is posible to
Pull a family of four mambers within R, 1,600/~ or Rs. 1,800/~ 7 1f
your humanity replies 'Yes' than Ok. But ] don't know wheather it is
cleer to every M,E,S5, employee or not that avery employee's growing
child's must have to face the game problem of unemployment like me.
My father was also an M,E.S. employee and he acquired good duty record,
You can search about thig. Relating this if you working employee can't
understand ths problem's of your deceased- staff's family, than to
wham I should request ? Is no one is there, who is ready to understand
our problems our financial conditions.

g
M%WWW

Rl
Contd.,2/
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Sir,,I am sending application after applicétion;.memtioing my
conditionsg and requesting everytime, But; every time I am getting
reply that my seniority list no. is 21, as per the register maintained
by the office. Sir, after.T years of my father's death, till now you
all headquarterts replying me this, than what will habpen to my family 7

Is this serial no~-solve our problems ?

Sir, In viaw of the above it is requested that please do an
favourable judgemgnt soon, Sir, please tell me upto which year's

deceased cases are been.splved'and_now upto wh;ch year's deceased

cases you ére'going to recraifted ? I hope your honour will consider

my case sympathetically. 1 sha;i remain ever
kindnegs, ' ' '

'Thanking you in anticipation,

Date QJ"‘OQ}*&OUD
Place s ({UWAIATT

Copy to s~

le E-=In-C's Branch
New DEIhi.
2, CEEC

Calcutta - 21,

3. Chierf Engineer
Shillong,

greatful,to you for your

Yours fajithfully,

Shri Binoy Kr. Chakraborty

$/0~ M.E.5/265366
Late S.K.Chakraborty, CH/MECH

Pregent Addregs ;-

C/0 - Ganesh Medical,

‘_P}U*,Vinobanagér

' Kalapahar,»Guwahati- 18,
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-Tele ¢ 6315 - ‘ Headquarters \
. chief Engineer ‘ é@‘

shillong Zone
Spread Eagle Falls

shillong=793 011

70601/25/ 2 /EIc(1) o 9¢ Jul 2000

()

-€hri Binoy Kumar. Chakraborty . )
S/0 : MES/265366 _

Late SK chakraborty, ch/Mech

¢/0 Ganesh Medical A

PO 3 Vinobanagar

Kalapahar. Guwahati-18

, APPOINTMENT OF DEPENDENT OF DECEASED GOVT
- EMPLOYEES IN MES DEPARTMENT

Sir,

1o .. Reference your'appiioation dated 21 Jun 2000,
2a . t 1s to inform you that your seniority for considerdng

the appointment on compassionate ground is 21, as per the
ge register maintained by this office for the pest of LDCe Further
‘development of the case will be- intimated in due course,

Yours faithfully,

o Kh;
AO=I

' for chief Engineer

copy_to &=

L
Engineer=in~chief *s Branch
- Army Headquarters
Kashmir: House
New Delhie316011

HqQ Eastern command
Engineers Branch
Fext William
Calcuttam700021

N %MMW
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FROM,{ Cg/

Shri.Binay Kr.,Chakraborty ')
S/0:-M.E,S/265386
Late,S.K. hakraborty,Ch/Mech.

TO,
CEEC

CALCUTTA..21

'SUBS—APPOINIMENT OF DEPENDENT'OF DECEASEL GOVT,EMPLOYEE IN M,E,SDEPARTMENT

L D TS B Y S Gt d e S R D G N T WD em D WD G P G T T G T G e e e S

Respected sir,

Reference your letter no,70601/25/241/EIC(1),dated:s=25/7/00,
I bzy to submitt the following few linecs again for kind conesidaration and
favourable orders please,

sir,my father M.E.5./265386,Late.S.KvChakraborty,Ch/Mech,HS
I.,0f A.G.E.E4M,Missamariunder Garrision EngincerMissamari expired on 3lst
October,1993,.,5ir,after the untimely death of my father,we are facigglPus-
of problems to meet daily expences.We are four family members.As edlder,1
have no source of income,ncr have any land property. h

Sir,includiag this,this is my 5th application to you all.
But,l1 am not getting &n fruitfull reply.Beforethis,on 21-06-2000,I have
send last application to you.Till that applicationyou all officers replyi
ng me that ''my seniccity list no.is 21,as per the register maintained by
. the office,Further Jdr:volpment of the case will be intimatted in due course.
But,please tell me when?

Sir,see there is no self correspondence from the headquarters
untill receiving of my application.From 7years,wheather my serial no.is 21
asusual?Ils there is no progress?Why the headquarters are noy intimatted us
about the present serialno. or progress? Sir,my late father was served his
whole life as a MJ,E.S. staff.Today he is not alive in between us.That's =~
why we are facing all this problems .We are the family members of your one
of the M.E.S. staff, abhd due to untimely death of my father , today we are
standing in this bad situ$tion.Is it not your duty to help us,or to bring
out us from this critical juncture}sir,it is our rightto get a job in M.E.S
department in place of my late father.,Sir,I have no choice regarding statio
n i.e,near or far.You can posted me anywheére as you wish,but I neced an job
soon because we are facing many problems.

contd. to pageno,?



| N ‘f v == - éggg%gi%géi;:m...,. . T_;i“""“”“

- o

: Sir,in view of the above, it is requested. that please do an fa-
vourable- judgement soon for Us.I will thankfull to You sir. 1 have an reque
‘st to you that plcasc let me know my present cerial no., and how much - -time -
needed more for Iy recruittment? 1 hope your honsur #1ll consider my case-
sympathetically with full response. I shall remain @Ver greatfull to you -~
for your kindness, : , :

Thanking you infanticipation.

bateds—2o/0;/2001¢mu g

Placei« GﬁWahati

- - W o e

Your's Faithfully

-.-c-—————--q--——-——

Shri.Binay Kumar Chakraborty
5/03- M.E.S./265366,
Late, s.K.Chakraborty,Ch/Mech,

Present address;-

C/08~ Ganesh Medical eSO
P.Oi~ Vinobénagar’ o 7
Kalapahar '
Guwahati-18,

i

‘ Copy to:‘ w*-: e “‘If’.";“'.“f"f" A A AN T
ot v i o gy, S e

- (1) E-IN~C's Branch
New Delhi

(2) CEEC
. Calcutta-21
(3% Chief Engineer

%
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, FROM,

| MRS. USHA RANI CHAPRABDRTY

W/0:M. E. S/265766 .
LATE: S. K.CHAKRAEORTY, CH/MECH.

T0,

THE HONDURAELE
DEFFENCE MINISTER
M. JASWONT QTNGH

SUE: ~AFFOINTMENT OF DEPENDENT OF DECEASED GOVT. EMFLOYEE LN
MES DEPARIMbNT ‘

Respécted Sitr . ,
I beg +to submitt the following few lines for ymur kind
consideration and anourablp orders please. C

Sir, my husband M.E.S /265366, Late &. K. Chakraborty,
ch/Meéch H5-1I of A.G.E.E/M, ’Mtsgnmarl ander Barrision
Engineer Misamari expired on Tlst "Det 1993, leaving  behind
4 (four) family members, i.e. Two SONG , One daughter and
myself. My son Blnay Chalrabarty who has  applied in - MES
department for the post of clerk under compansionnate
ground. ‘Now he is frantically trying to secure a job but
nspite of his best effoart till date he could not secure a
job anywhere. My second son could not complete his  study
for our-financial condition and more so I could not manage
to arrange any source for the marriage  of my ' grown up
daughter. My Elder son is now my only hope to cope up
the situation provided he is employed some where. Now, we
four Famlly members are totally depending upon my half
pension.

After the untimely dpath of my husband, we are facing lots
of financial problems. After this incident, we left the
quarter - and now from 7 years of my husband death, we
are staying at Guwahati at rented house paying rupees 2000 /-

monthly. At  the -begining, I have received FRs. 3600/~ as
pension.  But now from this year I  anm qetting half
pension, according to . headguarter’'s rule. Now  you think
yourself is it possible to pull four familly members within
this resource? I find it great difficulties Lo meet my day
to day increasing expensos even the daily nesds. Since,

I being poor mother of three childrens facing lots of
financial stringency to  pull day to day life. Now 1 am
in such a:stéte of critical juncture to look after my family,
without having_any other source of 1ncmme and land nzapwlly

Sir, my Lato hus bvnd served’ hlS whole life as a " MES  stadf
and he acquired good duty record. My husband died due' to
Cancer, and for his treatement, . I have spend more than half
money which I received from MES departhent as G. F.F  and

CDN'D;...;n.P/z

)w”’”m
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Gratuity. Today, he is not alive in betweeh'QF‘fus, -that's .

“why we are facing this financial problems. So., as a wife of

your one of late MES statf its my pray to ybu please appoint
my son . Binay kr. Chakrabnrty'.fn- MES  department under
compansionate ground. After my husband death, T have
submitted all the necessary documents and my . willinqnemﬁ'
certificate regarding my sons appointment. : :

Sir, In between  this 7 years,my 00 send  as  many Aas
application, but there is no suitable reply from the
headgquarter’'s No one is responding = our matter seriously.
On the month of July 2000, the Shillong headguarter gave
reply  that - "your serial No. is 2?1 as . per _the register
maintained by this office for the post of LDC" . After that,
till now I didnot know the present serial no. of my son or
progress in recruitment. 8ir, lots of money he has spended
for typing and postal registry charges for sending this
application. At present I don’'t have any mgans to spend a
single paisa on this sorts of additional expenses. Sir, I am
sending  this application to you with lots of hopes. S0,
kindly take & favourable decision and - appoint my son
immediately and save me from the starvation, so0 that I can
maintain my family members a bit peacefully. For your ready
reference, here I am sending the xerox copies of my sons all’
application, the replies received from the . headguarters,the
acknowledgement cards and registry receipts. '

I hope 'you honour will consider my case this time
sympathetically. As officialy I have tried much more in this
7 years,but the headguarters are neither taking = any

favourable decision, nor giving any response. tb Coour
problems which we are facing due to there negligiency. 8ir
you please take an immediate decision and give order {for my
son’s Cappointment © as  sought, and for this - act of your
kindness, I shall remain ever greatfull to you.

Yours faithfully

W A pn R A ®En P A AR AN n 0 s 0N

rd g e/ ) o)y nJJJ}

STATION: GUWAHATI ' ,
WEHA RANT CHAKRABORTY

PLACE @ 15/09/01 | o W0 M. E. S /265366

LATE . §. 1. CHAKRABORTY , CH/MECH.
ENC: A. THE FREVIOUS APPLICATION FRESENT ADDRESS :- |
E. THE HEADQUARTERS REFLIES. BINOY KR. CHAEROBORTY
€. THE. ACKNOWLEDGEMENT CARDS. £/0: GONESH MEDICAL

D. THE FOSTAL REGISTRY RECEIFTS.  F.0: VINOEA NAGAR
EALAFAHARLGHY - 18.
CC: 1. DEFFENCE MINISTER, JASWANT SINGH.
2, E -IN-C'S ERANCH, NEW DELHI. ?
%. CEEC, HOLEATA-21. ‘
4, CHIEF ENGINEER, SHILLONG.

*#$$*mm$m#$$
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v | Chief Engineer
L v Shillong Zone
v , : Spread Eagle Falls
4 Shillong 79301
70601125/ | 4 7T EIC) ) Dec 2001

Shri Binoy Kr Chakraborty
S/O Late SK Chakraborty
C/0O Ganesh Medical

/P.O. Vinuba Nagagqr , AW
Kalapahar. Ghy - 18 - ‘
COMPASSIONATE APPOINTMEENI ? - 7

Dear Sir, ' ! S R L

[. Reference your application dated 28 Sep 1994 for appointment under the
scheme of compassionate ground in thiSDepartment on expiry of your Late
father SK Chakraborty,Ex/ Ch/Mech of GE samari

2. Your request for compassionate appointment was examined by the
competent authority under the relevant instructions of Dept of Pers Trg and
Hon’ble Supreme Court ruling on the subject are enclosed.

3. According to available information, the following is the position/Status of
the case:- '
(a) The death of Govt servant occurred on 31 Oct 1993. He was *
survived by his wife ,02 sons and 01 daughter. -

Sb) The family is receiving Rs 1849/- (min) as family pension.  As _such \
t is above the poverty line as per DOP&T instructions.

(¢) The need for immediate assistance by way of compassionate
employment to tide over the emergency and crisis is lacking in this

case as the death of the Govt servant occurred on. 31 Oct 1993. i.e

more than 08 years back.

4. After due circumspection and consideration of the circumstances of the

case in the light of the enclosed guidelines of DOP&T and also various
judgments of the Hon’ble Supreme Court and after a balanced and objective
assessment of the totality of the circumstances of the case, the competent
authority, it- is regretted to mention, has not approved your case for \/
compassionate appointment in this Department. '

Yourp faitlfully,

(KS Mukhopadhyay)
Sk (SG)

SO T (Pers)
IFor Chief I'ngineer

I T T T T I rlhereil o man” Jr IS et e 1.



Cop' y to :-

Engineer-in-Chief’s Branch - -

Army Headquarters

'DHQ New Delhi - 11

HQ Eastern Command -
Engineers Branch - ‘
Fort William Kolkata-700021

CWE Tezpur

'GE Missamari

Internal

El Legal

"Fo‘r information 'wit:h_refer to this HQ letter
No070601/25/192/E1C(1) dated22 Oct 2001

© & 70601/25/06/E1C(i) dated 08 Nov 2001

~ For information-with reference to above.
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DOF & T INSTRUCTIONS AND SUSRELE COURT RULLIGS

O TG i chEy OF [Uhos 0N E RPPOTITNET

-
-
e - . o o e e

DOP & T have envisaged the sch e of compassinonate appointment
as follows :-

(a) The object of the seheme is to grant appointment on
eoxipassionate grounds to @ dcpendent family member ~f a cGovernment
servant dying in harness of who is retired on medical grounds,
thereby leaving the family in penury and without Any means of
1ivelihood, o relieve the family of the Government servant
concerned from financial destitution and to heip it get over

the emergency.

(b) providing cmployment assistance under the scheme of
compassionate appointment does not mean employment generation

as per existing instructions, guidelines and are not in favour of
giving quarnateed dompassionate appointment to dependents as @
matter of routing.

(o) While #onsidering & regquest for appointment on compassionate
gound palance’l anc oo jective assessment of the financial condi-
tion of the family has to be made taking into account its assets
and liabilities ( ifjcluding the penefits recieved under the various
welfare scheme) and all other relivant factors such as the presence
~f an earning member, size of the family &ges of the children and
the essential neecs of the family etc.

(a) 1tn deserving mases even where there 1s already an earning
member in the family @ dependent family member may pe considered for
compassionate appointment with prior approval of the sSecretary of the
Department/Ministry concerned vho, pefore approving such appointment
will satisfy himself that grant ~f compassionate appointment is
justified having regsrd to nunber of dependents, rsscts and liabi-
lities left by the Government servant income of the earning member
23 also his liabilities including the fact that the earning member 1is
residing with the family of the Government servant «nd whether he

shhould not be & zource of support €O ther mempers of the family.

(e) In cases where any mewber of the family of the decccased of
medically retired Government. servant is already in employment and

is not supporting the other members of the family of the Government
servant, extreme ~aution has to be ohsecrved in ascertaining the
economic distress of the members of the family of the government
servant s> that the faclity »f appointment on compassionate ground

is not circumvented and misused by putting forward the gound that

the member 2f the family already employed is not supporting the family

(£) - Ministry/Department can consider requests for compassionate
appointment even where the death ST retireinent On medical grounds ot
a Govermment servant ook placelong pack say five years or S92,

While eonsidering surh belated requests 1t should howefer be kept
in view that the concept of compassionate appointnein is l“FQQlY
related to £he need for immediate assistance to the family of the
Government ‘Servanc in order tn relieve it fron economic distress.
rThe very faot that the family has been ple to MARAgEe somehoW all
these years shhuld normally be raken as Adequate proof that the
family Rad so&e dependeble means of subsisttence.
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(g) Wpether a request for compassionate appointment is belated:

or not may be decided with reference to the date of death or reti-
rement on medical ground of a Government servant and not the age of the
applicant at the time of cesnsideration. ’

(h)- The number of ~acancies for compassionate- quota should be
limited to 5% of the total vacancies in Group 'C! and 'D' to be

filled by direct recruitment only.

(i) The Hon'ble Supreme Court of India in its judgement dated

April 8., 1993 in the case of Auditor General of .India and others Vs.

G. Ananta Rajeswara Rao (1994) 1 Scc 192) has held that appoinement

on grounds of -descent ~zlearly violates Articl 16(2) of the Constitution
but if the appointment 1s confined to the son Or':daughter or window of
the Government servapt who died in harness and necds immediate appoi-
ntment on grounds of Immediate need of assistance in the eventof

there being no other earning member in the family. o supplement the
loss of income from the bread winnee to relieve the economic

distress of the members of the family, it 1s unexceptionable,

Tagtqt
i

(11) Further in ancther judgemenit dated 4th May 1994 in

the case of Umesh Kumar Nagpal Vs state of Haryana and others the .

principles in this regard.

Supreme Court has laid down, interalia the following impertant

(a) Only dependents of an employee dying in harness
leaving his family in PeNUry and without any means of
. livelihood can be appointed on compassionate ground,

appointment 1s to enable the family to tide over the|

[of sudden ecrists amd to relieve the family/the deceasedl(
from financialdestitution and to help it get over /5
the emergency. : BNt .

_ , i
(b) The whole object of granting.compassionate ??

(]) o0fferlng compassionate appointment as a matter
of course irrespective of the financial condition of
the family of the deceased or medically retired
Government servent islegelly immermissible,

(a) The Government or the public. Authority concerned

has to examine the financial condition of the family of
4/it the deceased, and it is only ig]is;setisfied, that but

for the provisicn of employment the family will not be

able to mect the arisis, that iob is to be offered to

the eligible member °f the family. : -

t S

(e) Compassionate appointmeht.cannct »e gronted after

lapse of a4 reasonable period apd it is not vested right

which can®. be exercised at any ‘time in future. '

\ : :

1y
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FROM : MRS. USHA RANI CHAKRABORTY
W/O : LATE S.K.CHAKRABORTY-MES/265366
CH/MECH. HS-1 OF A.G.E.E/M MISSAMARI
C/O : GANESH MEDICAL

VINOBANAGAR

KALAPAHAR

GUWAHATI - 781008

TO,

MR.GEORGE FERNANDEZ - HON’BLE MINISTER
MINISTRY OF DEFENCE

GOVT. OF INDIA

NORTH BLOCK

PARLIAMENT STREET

NEW DELHL

APPEAL FOR COMPASSIONATE APPOINTMENT

SIR,,

I THE WIDOW OF LATE. S.K.CHAKRABORTY - AN EX-EMPLOYEE OF M.E.S UNDER
GARRIEION ENGINEER , MISSAMARI » SUBMITT MOST HUMBLY THE FOLLOWING FACTS
BEFORE YOUR GOODSELF WITH THE FERVENT HOPE OF RECEIVING OUR
COMPASSIONATE REVIEW TO THE MATTER UNDER SUBMISSION.

THAT MY HUSBAND LATE.S.K.CHAKRABORTY, AN EMPLOYEE UNDER GARRISION
ENGINEER , MISSAMARIMES/265366,CH/MECH HS-1 EXPIRED ON 31-10-1993 , LEAVING
BEHIND TWO SONS AND ONE DAUGHTERS - ALL MINORS AND MYSELF.,

THAT HIS UNTIMELY DEMISE RENDER US TO A HELPLESS CONDITION SINCE MY
HUSBAND WAS THE ONLY EARNER FOR HIS DIRECT DEPENDENTS OF FOUR MEMBERS.

THAT AFTER HIS DEATH , WE HAD TO V ACATE THE QUARTER AT MISSAMARI AND HAD
TO ACCOMMODATE OURSELVED IN A RENTED HOUSE AT GUWAHATI UNDER -
CIRCUMSTANCES OF FINANCIAL STRINGENCY.

THAT MY ELDER SON BINAY KR. CHAKRABORTY APPLIED FOR A JOB IN CLERICAL
STREAM ON COMPASSIONATE GROUND — COPT ENCLOSED.

THAT WE MADE HIS PERSONAL APPEARANCE BEFORE THE AUTHORITY AT SHILLONG
FOR A NUMBER OF TIMES IN HIS FOLLOWUP PROCESS , APART FROM SENDING
PERIODICALS REMINDERS ~ COPY ENCLOSED.

D

%kﬁy%
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~THAT TILL 14™ DECEMBER , 2001 ALL THE REPLIES FROM HEADQUARTERS , OFFICE OF
- THE CHIEF ENGINEER , SHILLONG - ZONE , CONTINUED THEIR CONSIDERATION OF HIS
CANDIDATURE AND HIS TURN OF SUCH CONSIDERATION REMAINED TO SERIAL NO.21 -
COPY OF ALL SUCH REPLIES ENCLOSED '

THAT MOST UNE\PECTEDLY THE SE(SG) , SOI(PERS) , SHILLONG VIDE HIS LETTER
NO.70601/25/45/E1C(I) DETED: 14 12-2001 , NULIFIED THE CANDIDATURE ON THE PLEA OF
UNREALISTIC GROUNDS OF EXPIRY OF THE INTERIM PERIODS , FOLLOWED BY THE
PENSION OF RS.1849/- WHICH AS PER DEPPTS VIEW IS ABOVE THE POVERTY LINE. -
COPY ENCLOSED: T -

UNDER THE AFORESAID FA(,TS AND CIRCUMST ANCES MAY I SEEK YOUR KIND
INTERVANTION TO REPEAL THE STAND OFF OF THE DEPARTME NT AND ALSO TO GRACE
THE OPPURTUNITY TO PROVIDE MY ELDER SON WITH A JOB AT AN EARLY DATE .
KINDLY ALSO NOTE THAT I HAVE NOT BEEN ABLE TO ARRANGE THE NECESSARY
MARRIAGE OF MY GROWN UP DAUGHTER AND MY YOUNGEST SON HAS BEEN
COMPELLED TO ABONDON HIS STUDIES FURTHER.

AWAITING FOR YOUR VERY COMPASSIONATE AND FAVOURABLE RESPONSE TO MY
ABOVE APPEAL TREMAIN.

YOURS FAITHFULLY

MRS. USHA RANI CHAKRABORTY

DATED : 19-01-2002
STATION : GUWAHATI

ENCLOSED - (A) ALL PREVIOUS APPLICATIONS _
© o (B)ALL HEADQUARTERS REPLIES.
(C) ALL ACKNOWLEDGEMENT CARDS
(D) ALL POSTAL REGISTRY RECEIPTS

C.CTO - (A) MR. GF ORGE FE RNANDE? (DEFENCE MINISTLR)
.(B) E-IN-C’S BRANCH . NEW DELHI
( C)CEEC. KOLKATA ~
(D) CHIEF ENGINEER . SHILONG.
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0.A. NO. 287 OF 2002

R v .
! shri B.K. Chakraborty

....Applicant
Vs

Union of India & Ors

....Represents

|
i
L In the matter of
|

Wwritten Statement Submitted

ﬂ The respondents beg to submit a
r brief history of the case which may
be treated as a part of the written

statement.

(BRIEF HISTORY OF THE CASE)

MES/265366 Late SK Chakraborty, Charge Mechanic HS I was a

‘employee of GE, Missamari and while in service he expired on 31 Oct

1993. Smt Usha Rani Chakraborty, wife of the above deceased has been

:paid all the emoluments due to her due to the death of the individual.

Application for compassionate appointment was submitted by i.e.
i shri Binay Kumar Chakraborty, $/0 the deceased to CWE on 05 Apr 1995

| vide letter No 1011/C/67/E1A dated 05 Apr 1995 and further submitted
to HQ Chief_Engineer Shillong Zone by CWE Tezpur vide CWE Tezpur

letter No 1060/R/BKC/02/E1C(I) dated 27 Apr 1995.

[7/22 .

P
7
Sr. C «

(

€ A T, Guwahat, Bench

. DEB ROY)

by the respondents .‘(’////////?
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The said app]ication has been progressed upto E-in-C’s Branch and

? E-in-C’s Branch returned the same vide their letter No

iv65f926/'Pe’r,/GC/E1C (4) dated 09 Jul 98 stating that home address of the

applicant’s is not mentioned on the application.

Home address of the applicant’s has been informed to the HQ

- Eastern Command vide GE Missamari letter No 1011/C/365/E1A dated 25

: Aug 1998. Chief Engineer Shillong Zone vide letter No 70601/25/E1C(I)

" dated 29 Feb 2000 intimated to Shri Binoy Kumar Chakraborty that his

name is at Ser No 21 of the Seniority List for compassionate
appointment of LDC and the appointment will be done accordingly on

receipt of Govt Sanction

After correspondence with higher authorities Headquarters Chief
Engineer Shillong Zone under their letter No 70601/25/S0/14/E1C(1)
dhted 18 Mar 2002 intimated to Shri Binoy Kumar Chakraborty $/0 the
deceased that his request for compassionate appointment was examined
By the competent authority under the felevant instructions of depart-
ment of personnel and Training, Hon’ble Supreme Court ru1ing'on the

subject, and his case should not be considered for appointment of LDC.

Speaking order issued by CE Shillong Zone vide their No
70601/25/S0/E1C(I) of 20.12.2002 in supervision their No,

70601/25/45/E1C in super session their No 70601/25/45/E1C(I) dated 14

Dec 2001.
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‘The respondents beg to submit para wise written statement as

i follows :-

1. That with regard to the statement made in para 1, of the appli
cation the respondents beg to state that the applicant had applied for
compassionate appointment as LDC after the death of his father
MES/265366 Late SK Chakraborty while in service and his app]icatioﬁ
was forwarded tOFCWE'Tezpur vide GE Missamari letter No 1011/C/E1A
dated 05 Apr 1995 duly recommended.

2. That with regard to the statement made in para 2, of the applica-
tion the respondents beg to state that the case of the app]icant was
recommended to higher Headquarters on the basis of vacanc; existing in
GE Missamari and to fill up the deficiency by making such compassion-
ate appointment. |

3. That with regard to Para 2 and 3 of the app1icat10n_£he respon-
dents beg to offer no comments. |

4. That with regard to the statement made in Para 4.1 of the appli-
cation the respondents beg to state that though the application for
compassionate appointment as LDC was recommended for consideration,
not offering the appointment is after ‘due consideration by the compe-

tent authority and after taking all result guidelines of Deptt of
Personal and Training and ruling of Hon’ble Supreme Court in similar

cases.

5. That with regard to the statement made in Para 4.2 of the appli-

cation the respondents beg to state that the MES-265366 Late SK Chak- '

razborty was working under the AGE E/M Missamari as Ch/Meéh HS-1 and he

expired on 31 Oct 1993 leaving his wife and 3 children.
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i6. That with regard to the

!

| his father had submitted one application fo

| cation the respondents bég to state that

b K

-4~

statement made in Para 4.3 of the appli-

cation the respondents beg to state that the app11cant after expiry of

r appointment as LDC on

compassionate grounds after death of his father on 31.10.1993 vide his

application dated 28 Sep 1994.
he appli-

7.  That with regard to the statement made in Para 4.4 of t
the application of the appli-

cant was also forwarded to CWE Tezpur duly supported all relevant

dccuments for consideration of his appointment.

8. That with regard to the statement made in Péra 4.5 of the appli-

cation the respondents beg to state that on receipt of application the

"same was forwarded to CWE Tezpur duly verified all eligibility of the

applicant on 05.04.1995.

That with regard to the statement made in para 4.6 of the appli-

cation the respondents beg to state that on receipt of application

from the applicant son of MES/265366 Late SK Chakraborty Ex Ch Mech

HS-I of GE Missamari was forwarded to CWE Tezpur for appointment of

LDC, SK or Meter Reader in MES considering the family in indigent

circumstances.

10. That with regard to the statement made in para 4.7 of the appli-
cation the respondents beg to state that the individual was Education-

11y qualified for appointment in the trade mentioned above and also

found within the age limit.




: det. of India, Min of Home Affairs received under E-in-C’s Branch,

_5_.

1. That with regard to the statement made in para 4.8 of the appli
?caﬁion the respondents beg to state that the case of applicant was

| .
also recommended to fi11l up the vacancy of LDC which were lying vacant

'since long under GE Missamari. " v

I ey

PR
i
1

.12. That with regard to the statement made in Para 4.9 of the appli-

' cation the respondents beg to state that the applicant was found

isuﬁtab1e for appointment in MES as per laid down policy issued by

o

rmy Headquarters, New Delhi letter No 65926/E1C dated 10 Jan 19187 and

y his case was recommended for appointment. 'R

' 13. That with regard to the statement made in Para 4.10, of the

application the respondents beg to state that due to ban 1imposed by

dovernment for recruitment as LDC/SK/Meter Reader the applicant

the

was asked to offer his willingness to accept the alternative appoint-

ment in the category of Mazdoor, Peon, Safai Wala & Chowkidar.

’

14. That with regard to para 4.11 and 4.12 of the application the
respondents beg to state offer no comments.

15. That with regard to the statement made in para 4.13 of the appli-
cation the respondents beg to state that since the appointing authori-

ty rest with Higher Headquarters, after obtaining prior approval of

Govt of India. The case of the applicant has been consider as per the

order of Govt. of India/rulings of Supreme Court considering the

family status and rejected by Competent Authority.

-
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1?. That with regard to the statement made in para

i .
4ﬂ14;4.15,4.16,4.17,4.18, 4.19, 4.20, 4.21,4.22 and 4.23 of the appli-

ébticn the respondents beg to offer no comments.

1%. IThat with regard to the statement made in para 5 and 5.1 of the

-dkp1ication the respondents beg to state offer no comments.
1

1%. That with regard to the statement made in para 5.2 of the appti-
Il

cgtion the respondents beg to state that Garrison Engineer has recom-

m¢nded the case but appointing authority would decide case after

c@nsideration of the various Government policies in vague.

1

|
1
1?. That with regard to the statement made in para 5.3 of the appli-

cation the respondents beg to state that respondent can only recommend

H
"

t@e case but final appointment is done by competent authority after

|

d%e consideration.
1

2@. That with regard to the statement made in Paras 5.4,5.5,5.6,5.7

ii .
aﬁd 5.8 of the application the respondents beg to offer no comments.

i

g

J

21. That with regard to the statement made in para 5.9 of the appli-

cétion the respondents beg to state that it is clearly mentioned in
i

the speaking order issued by Chief Engineer Shillong Zone vide their
létter No 70601/25/45/E1C (I) dated 14 Dec 2001 (Copy enclosed) that
c@nsidering‘the family pension and other terminal benefits paid to the

f .
wjndow, the case of the applicant has been rejected by the competent

authority.



ST
\
47>

22. That with regard to the statement made in para 5.2 of the appli-
caticn the respondents beg to state that Garrison Engineer has recom-
ﬁended the case but appointing authority would decide case after

consideration of the various Government policies in vague.

23. That with regard to the statement made in para 5.3 of the appli-
cation the respondents beg to state that respondent can only recom-

—
mended the case but final appointment is done by competent authority

after due consideration.

24. That with regard to the statement made in paras 5.4,5.5,5.6,5.7

and 5.8 of the application beg to offer no comments.

"25. That with regard to the statement made in para 5.9 of the appli-

cation the respondents beg to state that it is clearly mentioned in

~ the speaking order issued by Chief Engineer Shillong Zone vide their

Tetter No 70601/25/45/E1C(1) dated 14 Dec 2001 (Copy enclosed) that
c@nsidering the family pension and the other terminal benefits paid to

. the widow and various policies/rulings on the subject case of the

-~ applicant has been rejected by the competent authority.
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VERIFICATION

I, Shri B Srinivasa Rao, presently working as Garrison Engineer

Missamari, being duly authorised and competent to sign this verifica-

" tion, do hereby solemnly affirm and state that the statement made in

para 1 to 25 are true to my knowledge and belief and those made in

" para - being matter of records, are true to my information derived
: there from, and the rest are my humble submission before this Hon’ble

_ Tribunal. I have not suppressed any material fact.

And I sign this verification on this 19 th day of Apr 2003.

Declarant.
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{
Shu Binoy Kr Chakraborty , : ' - ot o
S/0 Late SIS.' Chakraboity . ‘ (AR
C/lO Ganesthedxca] : : C

P.O VmubaNagm‘
‘KnlapOahm Guwahati- 18
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. EMPLOYMENT ASSISTANCE IN RESPECT OF |
SHRIBINOY KR CHAKRABORTYON COMPASSIONATE GROUNDS

1.© Reference your application dated 28 = -9- 1994

regarding employment on compassionate grounds . The reguest

(representatlon) for compassionata appointment was examined by

the competent authority of this Headquarters as per the extant

Government Rules and Pelicies and the  Hon’ble Supreme Court

;Lulings on the subject. The relevant DOP&T instructions and
¢ Hon’ble Supreme Court rulings on the subject arse enclosad.

The 'Scheme of appointment on compassionate grounds has -
; been en\rl aged with the whole object of granting compassiocnate .
appo:mtment to enable the family to tide over the  sudden
criais apd to relieve the family 'of the deceased from
‘f:manmall destitution and to help it get over the emergency.
. The 'scheme doas not necassarily imply that dependent of each -
and every deceased/medically-boarded out/mis sing Govt., employee '
will be offered appointment on compassionate ground. It is
pertinentl to mention here that quota prascribed for the
purpose of compassionate appointment is only 5% of the total
DR vacancies occurring in a year in Group ‘c’ and ‘p‘ posts,
and therefore no case 13 considered 1nd1v1dualj.y or Unit wise,
but all tha cases received from various Units are considerad
by the Bdard of Officers constituted at the Headquarters as :
per the Government policy, to find out the most deserving
, cases in acute financial distress/more indlgent in comparison
. .to. other s:r.mllarly placed cases, against the 5% quota of DR
vacancms occurring in a g:wan year.

3. Accor‘dlnqu, the Board of Officers take the wvarious
aspects ag stipulated in MOD ID No 19(4}/824-93/1998-D(Lab)
dated 09-~03-2001, ‘such as family size including ages of
© children, . amount of terminal benefits, amount of family
pension, liabil.lty in terms of unmarried daughter({s), minor
children tetc, movable/immovable properties left by the
‘daceased at the time of death, to find out the cases of acute
financial .dlstress/most deserving case in relative merit and
recommends. only the really deserving cases that too only if
clear Vacancy meant for appointment on compassionate grounds
~ exists thhln the celllng of 5% DR wvacancies. Further the
Comilttaa | (.oxuldexlng a redquest- for appointment on
‘compass:.onate grounds should take into account . the position
regarding ‘avallablllty of vacancy for such appoxntment and it
should recommend appointment on compassionate grounds only in
a really déserv;nq case and only if vacancy meant for

“Yr Contd-2 | . .
\0\\\\ y?/ B
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ér¢01ntment on comp3551onate grounds will be avallable within
a-year, that too within the ceiling of $% prescribed for the
purpose , " in view the Hon’ble Supreme Court ruling in
Judgement dated 4*® May 1994 in the case of Umesh Kumar Nagpal
Vs State 1f Haryana and others .(JT 1994 (3) SC 525) wherein it
has been held that “Offering ' appointment on -compassionate
'ground as a matter of ' course irrespective of the financial
condition of the famlly of the deceased or medlcally retired
Govt, servant is legally impermissible and compassionate

‘appointment cannot be granted after lapse of a reasonable

perlod and it is not a vested rlght which can be eXerCLSed at
any time in future’.

4. Accordlng to the 1nformat10n available on record, the
following is the ~position/State of the family of the
deceased (MBO/Missing) government servant:- :

(a) The death/MBO/M1351ng of the Govt servant occurred on’
31-10-1993. His Wife , two Son(s)and one daughter

survive him. The deceased (MBO/Missing) Govt servant’s
family received Rs 2,08,544/- as terminal benefits. At
present they are in receipt of monthly . pen51on af
'Rle?S/-—-plus Dearness relief of Rs 974/-

5. The Board of Officers at thls Headquarters after taklng

into account each aspect referred to above has con31dered your
- case along with other candidates. However, due to more
deserving cases and few vacancies .available, your case was not
recommended by the BOO for appointment on comp3331onate
ground. In’ view of this the competent authority is of the
- view that your case does not deserve employment assistance on
' -compassionate grounds *(Moreover, the need for . immediata
assistance by way .of compa551onate employment to tide over the
amargancy and crisis is lacking in your casa 4s the Death of
the Government servant was on 31-10-1993 i.e. 09 years before
his normal retirement. '

Contd ween3/-




/62 /\Q( .

- -3

& v v
6. Tharefore, after due circumspection and congideration In

the 1light of the enclosed guidelines of DOP&T and various
jt.:dgmen"t‘f;'e‘ of ' the Hon'ble Supreme Court and that the
appointument on compassionate grounds is not a matter of right
and sfter a balanced and objective-assessment of the totality
of the circumstances of the case including  the .decision of

-'»-Be»a‘m 6f  Officers  at ~ Army Headguart;érs,..f the Competent
-authority has reajected the employment aseistance to ShriBinoy

 Kr Chakraborty 8/0 (Late) 8brigSK Chakraborty on compassionate

grounds .

7. This HQ letter No T0601/25/4G/EIC() dated 14 Deo 2001 is hereby

cancelled. : | _ :
(TM Chandrakant)
Lt Col o
. 80 1(Pers & Legal)
: ' ‘ ~ For Chief Engineer
Copy to: | v ‘ ‘
| _
Engincers in Chio[’s Branch
Army Headguarters
New Delid
130011 i
HQ Bas(en} Command
Engineers Dranch
Fort Willlam
Kolkata
CWE Tezpur

QE Migsamari

s e e o

El{Legal) i - Forlnfo
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.Ralapahar, Ghy - 18 . |

Dear “>ir,! =

- father SK Chakraborty,Ex/ Ch/Mech of GE samari

Tele :5052 . 1Q ~ Headquarters | ™~ 7~
_ >> — ’é 3 : [ Chief Engineer
' Shillong Zone
Spréad Eagle Falls
- Shillong 793011
- b :
7060125/ U2 Eicqy , [\),(jjf_-l)ec 2001
Shri Binoy Kr Chakraborty ' . \'""':‘ o
S/O Late SK Chakraborty ; ) e
C/O Ganesh Medical - | ' o SRR

'P.0O. Vinuba Nagagr

. : . [
T o : : ! H
DR AN .
¢

P 1Y COMPASSIONATE APPOINIMENT s

1. Reference‘your application dated 28 Sep 1994 for appointment under the
scheme of compassionate ground in this Department on expiry of your Late
' BT R

e g
i

2. Your request for compassionate appointment was examined by the
competent authority under the relevant instructions of Dept of Pers Trg and
Hon’ble Supreme Court ruling on the subject are enclosed.

.
i

3. According to available information, the followiﬁg is the poéitio’n/Stafu’é of

the case:- ‘

(@) The death of Govt servant occurred on 31 Oct 1993. He was

survived by his wife ,02 sons and 01 daughter.

L

(b) The family is receiving Rs 1849/- (min) as familg Tpensi(’)n. As such

it is above the poverty line as per poP

()  The need for immediate assistance by way of compassionate
employment to tide over the emergency and crisis is lacking in this

case as the death of the Govt servant occurred on. 31 Oct 1993. ie

more than 08 years back.

4. After due circumspection and consideration of the circumstances of the
case in the light of the enclosed guidelines of DOP&T and. also - various
assessment of the totality of the circumstances of the case, the competent
authority, it is regretted .to mention, has not approved 'your case for
compassionate appointment in this Department. 1 ‘

Youis fé thfully,

judgments of the Hon’ble Supreme Court and after a balanced and objective

i | (KS Mukhopdhyhay)

Qo/ | SE(SG) ! .
SOI(Pers) o
()/\,\\\ V For Chief Enginee;

instructions.
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Copy to :-
Engineer-in-Chief’s Branch - For information with refer to this HQ letter
Army Headquarters . No070601/25/192/EIC(1) dated 22 Oct 2001
DHQ New. Delhi - 11 & 70601/25/06/EIC(i) dated 08 N¢ » 2001.
lHQ Eastern Command - For information with reference to above.

Engineers Branch
Fort William Kolkata-700021

CWE Tezpur

GE Missamari
Internal

- EIl Legal

r PO S R S N TR
JWLLH iDLt LAY S L
A .



Yele ; 5062 | / Headquarters
‘ Chief Engineer
. Shillleng Zone
Syread Eagie Falls
: Shillong 783011
70601/25/ SO/ | A /EIC()) X - |& Mar 2002
COMPASSIONATE APPOINTMENT o
Dear Sir,

1. Reference your- application ~ dated 28-09-94 for appamment under the Scheme of

compassionate ground in this Department on expiry of your father Late Shri SK Chakraborty,
CivMech of GE Missamari

2. Your request for compassionate appdntment was exarrined by the competent

awhority under ‘the relevant instructions of Dept of Pers Trg and Hon’bie Spreme Court
ruling on the subject are enclosed.

3. Accordmg to available information, the fdlcwmg is the posmon/Status of the case:-

(a) ﬂwe death of GcM servant occuted on 31-10-93. .\He was smnved by his wife,
Cne 'ciaugmer and Two sons.

(b) The family Is receiing more than 1849/ as family pension per morth (the
mr‘n!mum amount). As such it Is above the poverty line as per DOP&T norms.

: (c) The need for immediate assistance by way of corrpassionate errplom’sem to
tide over the emergency and erisis is lacking in this case as the death of the Gov
‘senvant occurred on. 31-10-93 more than 08 years back.

4. Aﬁer due circumspection and consideration of the .circumstances of the case in the
fight of the enclosed guidelines of DOP&T and also varicus judgments of the Hoble Supreme
Court and after a halanced and objecwa assessmert of the tctality of the circumstances of the

case; the competent authority, it Is refretted to mention,: has nat approved your case for
Wconpassaonate appaintment in this Departmert.

\k | o Yours faitiully,

e 9 ,\\’7 SO | (Pers)
a . For Chief Engineer

Encls As above

Shrl Binoy Kr Chakraborty
Gir No 17372, Govind Nagar
PO: Wissarmari

Dist . Sonitpur(Assam))



o —in-Chief's Branch- For information with refer to this HQ tetter

kadquarters No70601/25/192/EI1C(1) dated 22 Oct 2001
O New Delhi-11 and 70805112’&(){6/56(1) dated 08 Nov 2001.
stern Command - For information with reference to above.
rs Branch

- lliam Kolkata-700021

pur LB T @ &_pM
Sy = 'S S 7R A

(mFeezmek
ﬁA/ <€ﬂﬂ/( i

_'(



o e o

- . /‘ / f}?ﬂn r‘g.{"l~ e - ,::.‘ LY . o «
B ) ' RS
Wy I3 RPN LA
L w

g\i ‘%‘Headquartera»v~;
-Chief .Engineer

-'§ Bhillong Zone U
‘ 1 """ 5pread Bagle Falla
Lo, hillong-793011 A

; i—j*;:) s *Q[*!{Febwzwo&f’?

Shri B:Lnay Kumar Chakraborty , o i
¢/0MES 265366 ‘ o o :
’ . Late ‘8. Chakraborty. CH/MBCH o
c/o Ganesh Hospital
PO Vinobanagar
' Kalapahatr™ ~ @ ‘.
. Guwahati-18 . a

gpvr EMPLOYEE IN M.E.S DEPARTMENT - ' . ;

, 1‘3;-‘ Refemnce your appl.tcat.ton dated 10 Jamxary 2000. |
‘2. It is 1ntimated that your name ia at Ser No 21 of A/
- the! seniority 1ist for compassionate appt of LDC. The
appo.tnt.ment will be done accor:dingly on receipt. of .
Govt sanction. . .

P

Ao I :
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